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LEGISLATIVE ASSEMBLY.
Wednesday, 31st August, 1927,

The Assembly met in the Assemi)ly Chamber at Eleven of the Clock,
Mr. President in the Chair. '

.

QUESTIONS AND ANSWERS.,
BxxgaL DrrENUS.

651. *Mr, Gaya Prasad Singh : Will Government kindly give the
names of the Bengal detenus, and the provinces in which they are
confined at present, together with a statement giving their weights when
arrcsted, and their present weights ¢ -

The Honourable Mr. J. Orerar : I will commupnicate to the Honour-
able Member the names of those persons at present detained in jail ander
the Bengal Criminal Llaw Amendment Act. I am afraid I cannot under-
take to give the information asked for in the remaining part of the
question,

Diwan Chaman Lall : May I ask the Honourable Member as to why
he is not in a position to give the other information !

The Honourable Mr. J. Orerar : Because I do not consider it would
be to anyone's advantage to do so.

Diwan Ohaman Lall : Does not the Honourable Member copsider
that it is to the advantage of this country that it should know how these
dctenus are being treated ?

The Honourable Mr. J. Orerar : I regret very much I cannot add
to the answer I have already given.

Diwan Ohaman Lall : May I ask the Honourable Member whether
the real reason why he is not prepared to give the information is that
these detenus are being very badly treated !

The Honourable Mr. J. Orerar : No, Sir.
Diwan Ohaman Lall : Has the Honourable Member any objection to
telling us whether they have lost weight or not ?
The Honourable Mr. J. Crerar : I have already said that I regret I
cannot add to the answer 1 have already given.
Diwan Chaman Lall : May I ask the Honourable Member whether
“he will give us any reasons why he cannot add to his answer.

The Honourable Mr. J. Orerar : I think I have already done so.

'RENTING OF PRIVATE BUNGALOWS AT DINAPORE BY THE East INDIAN Rair.
i WAY. FOR THRIR NON-INDIAN EMPLOYEES. ’

652. *Mr. Gaya Prasad Bingh: Is it a fact that the East Indian
Railway authorities have rentqd private bungalows at Dinapore for the
( 3693 )
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accommodation of their non-Indian employees ¢ If 80, what is the total
amount of rent which is paid on this account per month t Why is a similar
privilege not extended to Indian employees ! If bungalows have been
rented for the Indian employees, what is the total amount of rent per
month 1

Mr, A. A L. Parsons: The required information is being obtained
and i\|\:ill be supplied to the Honourable Member on receipt.

Diwan Chaman Lall : May 1 ask when the Honourable Member
received notice of this question and how long he has been taking to obtain
this information

Mr. A. A L Parsons : I cannot say off hand when notice was
received, but it would take a considerable time to collect the informa-
tion asked for. '

Diwan Chaman Lall : May I ask the Honourable Member whether
he will be pleased to indicate when he instituted these inquiries ?

Mr. A. A. L Parsons : As soon as the question came to me.
Mr. Gays Prasad Bingh : Will this information be laid on the table ?

Mr A A L Parsons: | exp;ct the statement will be much too long.
But if there is any desire in the House as a whole to have the information,
I am quite prepared to put a copy of it in the Library.

ReuMepYING or DE#EcTs AT BAiDYANATH DHAM OX TEE EaAST INDIAN
RarLway.

653. *Mr. Gays Prasad Singh: (a) Are Government aware that
Baidyanath Dham (East Indian Railway) is8 an important place of
pligrimage and also a health resort, and is visited by a large number
of pilgrims and visitors !

(b) Is it a fact that there is no raised platform at the station, and
that this is a source of considerable inconvenience and danger to the
passengers, specially women and children ; and that there is no waiting
room either for male or female passengers 1

(c) Is it also a fact that there are no arrangements for dﬁnking
water, and the lights during the night are insuffleient both in the trains
and at the station, which causes accidents, and risks of accidents and
thefts 1

(d) Do Government propose to take the necessary action to remedy the
defects complained of 1

Mr. A. A. L. Parsons : | am bringing the suggestions in the Honour-
able Member’s question to the notice of the Agent, East Indian Railway.

MorMAND D1sTURBANCE ON THE FRoNTIRR,

,, 054, *Mir. Gays Prasad ¢ (@) Will Government kindly give the
‘eauses and an account of the Mohmand disturbances on the Frontier in
June last, and the part played by the land force and the Royal Air
Foree in suppressing them ?

'( b) What was the number of casualties on both sides ?
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~ Bir Denys Bray : The origins of the Mohmand disturbance are
obscure. But they appear to be traceable to a concerted aggressive move-
ment against the Maliks of certain loyal sections under the sustained
agitation of a well-known Mullah. Their unexpected resistance brought
a rival Mullah upon the scene, whose fanatical preaching succeeded in
assembling a tribal lashkar, twelve to fifteen hundred strong. It crossed
the administrative border on the night of Jume 5th and attacked the
blockhouse line, despite clear warnings from us that any, attack on the
district would be at once met by bombing from the air. Orders were
accordingly given to the Royal Air Force to disperse the lashkar ; and
within 36 hours they did so. This striking success was achieved with
surprisingly few casualties. The lashkar lost, it, is believed, 15 killed
a.llcP 16 severely wounded. The Royal Air Force had no casualties at all.
Ground troops were held in readiness at Shabkadar and Shankargarh,
but owing to the rapid dispersal of the enemy it was not found necessary
to bring them into action.

Diwan Chaman Lall : Is it the policy of the Government of India
that they should use aeroplanes to bomb men who are not in a position
to resist with equal force the forces of the British Government ¢

Bir Denys Bray : Certainly, Sir, if they attack the British Govern-
ment.

Diwan Chaman Lall : May I ask whether it is a civilized method
to employ against these unarmed people !

8ir Denys Bray : My Honourable friend is under a complete mis-
apprehension if he thinks a tribal lashkar is unarmed. And I would
point out at any rate in this particular case that the operations were
amazingly humane. The casualties, as I said, were amazingly few. I
have never known myself a tribal lashkar of this size attacking British
India and being dispersed with so few casualties on their part.

Mr. Gaya Prasad Singh : I do not wish to ask question No. 655.

1655.*
NusBer oF TiuEs THE POWERS OF VETO AND CERTIFICATION RAVE BEEN
USED SINCE THE I NTRODUCTION OF THE REFORMS.

656. *Mr. Gaya Prasad Bingh: Will Government kindly state
how many times the powers of veto and certification have been used since
the introduction of the Reforms, with respect to the actions of the Legis-
lative Assembly and the Council of State separately, and the occasions on,
which the powers were

Mr. W. T. M. Wright : Under the head ‘“ Powers of Veto ’’ I under-
tand the Honourable Member to refer, first, to the power conferred on
the Governor General by sub-section (2-a) of section 67 of the Govern-
ment of India Act to direct that no proceeding shall be taken by a
Chamber of the Indian Legislature in relation to a Bill, clause or amend-
ment which affects the safety or tranquillity of British India or any part
thereof, and, secondly, to the power of the Governor General to with.
ho'd assent from a Bill passed by both Chdmbers of the Indian Legis.
lature. No use has been made of either of these powers. The power of
eurtification conferred by section 67B of the Act has been used on_fonr
occasions, particulars of which will be found in the statement which I

lay on the table. .
{ Not asked by the Honourable Member.
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Statement of cases in which the power of oertification under section 67 B has been wged.

mNo.: Name d.Bill. Occasion for use of Power.
1 | The Indian States (Protection against } Rdu-—l— _t—a_\r Legislative Assombly of
Disaflection) Bill, 1922. leave to introduce. )
2 | The Indian Finance Bill, 1923 .+ | Failure by Legislative Assembly to
i ' pass Bill in form recommended by
; Governor General.
3 1 The Indian Finance Bill, 1824 . Ditto.
4 | The Bengal Criminal Law Amendment | Ditto.
_(Supplementary ) Bill, 1025. i —

PupuicaTioN or THE REPORT or TRER SUB-COMMITTEE OF THE SKEEN
CoMMITTER.

657. *Mr. Gays Prasad Bingh: Will Government kindly state
why the report of the Sub-Committee of the Skeen Committee, which
visited Kurope. etc., has not yet been published, and when will it be avail-
able ?

Mr. @. M. Young : The Honourable Member is referred to the answer
which I gave to Pandit Hirday Nath Kunzru’s starred question No. 512,

Diwan Chaman Lall : May I ask the Honourable Member whether
any one of those witnesses who came before the Sub-Committee said
that the evidence they were giving was confidential ¢

Mr. G. M. Young : That has been answered by me already. No
witness said so to the Sub-Committee.

Diwan Chaman Lall : May I ask the Honourable Member what
objection the Government of India could have to the publication of the
evidence ! .

Mr. G. M. Young : It ix not a question of the Government of India’s
ohjection but of the authorities under whom those official representatives
served, that is, His Majesty's Government.

Diwan Obaman Lall : May I ask the Honourable Member whether
it is mot a fact that this ix a report of a Sub-Committce appointed by
the Government of Indin, and that the Government of India are perfectly
comopetent to issue this report if they so desire 1

Mr. G. M. Young : It is not a fact that the SBub-Committee was ap-
pointed by the Government of India.

Diwan Ohaman Lall : May I ask whether it is not a faet that the
Sub-Committee ix a Sub-Committee of a Committee appointed by the
Government of India, and that therefore the Government of India are
perfectly within their rights in publishing the evidence if they so desire ¢

Mr. G. M. Young : That, Sir, is perfectly true,

Mr. A. Rangaswami Iyengar : May I know, Bir, who was the autho-
rity that intimated to the Government of India or to the Skeen Com-
mittee the procedure that they should mot diselose the information that
was submitted to them and who acquiesced in it f
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Mr. G. M. Young : The fact intimated to the Government of India
was that certain material laid before the Sub-Committee was confidential.

Mr. A, Rlnxuwan‘l Iyengar : I want to know who is the authority
that said that it should be treated as confidential.

Mr. G. M. Young : The authority was His Majesty’s Government. |

.. . Diwan OChaman Lall : May I ask the Honourable Member whether,
if it were a fact that the material was confidential. the witnesses them-
selves would have said so ¥ Have they said so {

Mr. G. M. Young : I have already twice informed the House that
the witnesses did not say o to the Sub-Committee, as far as I am aware.

Diwan Ohaman Lall: Is it a fact that the Sub-Committee itself
recommended publication and that they are the best judges in this matter ?

Mr. G. M. Young : The first part of the question, Sir, I have already
answered. The second is a matter of opinion.

Mr. A. Rangaswami Iyengar : May 1 know if the Sub-Committee
was informed that His Majesty’s Government had decided that this
material should be treated as confidential, and that therefore they should
not do anything to get it published ?

Mr. G. M. Young : They were not so informed.

Pandit Hirday Nath Kunsru : May I ask whether it is not a fact
that this question relates to the report of the Sub-Committee, and that the
Home Government ,objected only to the publication of the proceedings
without their consent 1

Mr. G. M. Young : No, Sir. I have already given very full informa-
tion, on all these questions, The Home Government, referring to the
material laid before the SBub-Committee, said that it was confidential, and,
as regards the publication of the report, the Government of India, in
consultation with the Home Government, decided not to publish the
report.

Pandit Hirday Nath Kungru : Do I understand that the Government
of India then also objected to the publication of the report and not
merely the Secretary of State for India {

Mr. G, M. Young : Sir, I cannot disclose the details of the discus-
sion. The fact is that, as the result of a consultation with the Secretary
of State for India, the Government of India decided not to publish the
report.

Pandit Hirday Nath Kunzru: May I ask whether it is not a fact
that the entire responsibility for the non-publication of the report does
not rest with the Home Government !

Mr. Gayas Prasad lm%'h: Is it a fact that the publication of the
Bub-Committee’s report will be damaging to the Government case !

INsprOTIONS OF CoMBINED OFFICES IN THE GAYA DivisioN BY THE SupER-
INTENDENT Or Post OrricEs AND THE TELEGRAPH TRAFFIC OFFIOER.

858. *Mr. Gaya Prasad BSingh: (a) With reference to question
No. 87 of the 9th {“.ebruury 1925, will Government be pleased to state the
number of inspections of combined offices, made by the Superintendent of
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Post Offices, and the number of inspections made by the Telegraph Traffic
Offieer in the Gaya Division (Bihar and Orissa) in 1926-27 ¢ :

(b) Will Government be pleased to give the names of those combined
offices in Bibar and Orissa which are not required to be inspected at ail
by a Buperintendent of Post Offices ¥ And is it not s fact that even
important combined offices like Gaya, Ranchi, Jamshedpur, ete., are also
required to be inspected at least once in a year by the Superintendent of
Post Offices ?

Mr. H A 8ams: () 15 by Superintendents of Post Offices. 3 by
the Deputy Postmaster-General, Traffic.

(d) A list will be given to the Honourable Member. This is a list

of single-handed combined offices which are ordinarily inspeéted by
Postal Inspectors and, if the necessity arises, by a Postal Superintendent.

The reply to the latter part of the question is in the affirmative.

DisTmiBUTION OF TELEGRAPH TRAFFIC WORK AMONG THE SUPERINTENDENTS
or Post Ornoes.

659. *Mr. Gaya Prasad Bingh : (o) Is it not a fact that all Tele-
graph Traffic work originating in a circle office is distributed from there
among the Superintendents of Post Offices for action and report 1 1f so,
what arrangements are there in the Divisional ofices for dealing with such
cases ! Does not a separate section for Telegraph Trafic work exist in
each circle office for the disposal of the very work, which is actually dis-
tributed among the Superintendents of Post Offices 1 '

(b) Do Government propose to take any steps either to ¢heck the
distribution of Telegraph 'Buﬂlc caseés among the Superintendents of Post
Offices, or to provide at least one clerk with Telegraphic Trafic qualifl-
eations in each Divisiongl office for dealing with such Traffic cases !

The Honourably Sir Bhupendra Nath Mitra : (a) The fact is not as
stated. Only cases calling for local enquiry are so distributed.

The staff of the Divisional Offices is calculated with reference to all
the work, both postal and telegraph, which has to be dealt with.

_ The system of maintaining a separate. section for telegraph traffic

work in each Circle office is being abolished. o

(5) Government do not admit the tendency referred to nor do they
propose to make the provision suggested.

Rares oy ANNUAL InorEMENTS OF SurErINTENDENTS O PosT Ormome
AND Freer CLass PosTMASTERS.

660. *Mr. Gays Prasad : (a) With referenee to .. question
No. 315 of the Tth February 1927, will Government kindly state if the
rates of annual increment in the pay of Superintendent of Post Offices, and
first class Postmasters were not the same from 1910 to 1925 1

(b) Ts it not a fact that when the time-scale of pay was introduced,
the same rates of annusl increments were fixed in the pay of both classes
of officers 1 | "

() On what grounds hisve increments of Rs. 30 for first class Post-
mastérs and Ra. 20 for Superintendént of Post Offices now been sanctioned!
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- (d) Has there been any increase or decrease in the responsibilities
and work of the two classes of officers owing to which the present diffe?”
ential rates of increment have been introduced ? '

(e) Is it not a fact that a SBuperintendent of Post Offices has to inspect
o much larger number of offices, and to control a much larger number
of subordinates than first class Postmaster, but still the former gets
the lower rate of increment, and the latter gets the higher rate of increment

in the pay ¥

(f) Is it not a fact that all first class Postmasters get free quarters,
whereas Superintendents of Post Offices have to pay rents for their
quarters Y

(g), Do Government propose to consider the question of equalizing
th;: rates.of increment in the pay of the two classes of officers ¥ If not,
why not !

The Honourable 8ir Bhupendra Nath Mitra : (a) They were not the
same.

(d) No.

(¢) The increment in the scale for the first class Postmasters was
raised from Rs. 20 to Rs. 30 in consideration of the fact that Post-
masters do not usually attain gazetted rank until late in their service
and in consequence very few of them could expect to rise to the maximum
of the old scale.

The posts of Superintendents are filled partly by direct recruitment
from outside the Department and partly by selection from the subordi-
nate ranks, and generally speaking the incumbents of these posts pass
the whole or greater part of their service therein. In these circumstances
it is obvious that the scale of pay appropriate to Superintendents can
have no relation to that sanctioned for gazetted Postmasters. It may be

inted out that the increment in the Superintendents’ scale is Rs. 20
in the earlier and Rs. 25 in the later years of service.

(d) No.

(e) Generally speaking yes, but there are exceptions.

(f) Yes, because first class Postmasters are required to live on the
post office premises in the interests of the service,

(g) No. The existing scales of pay were fixed by Government after
a careful review of all the circumstances of the two classes of officers,

Has PiLarins,

661, *Khan Bahadur Makhdum Syed Rajan Bakhsh Bhah : () Will
the Government please state the number 'of the Hadjis who are British
subjects and went to the pilgrimage this year, and how many of them, came
back to the Indian shores {

(b) Will the Government please state the number of the Hadjis who
are British subjects and perished on account of scarcity of water and

other hardships of the journey !

(¢) What steps, do Government propose to take to draw the attention
of the Government of the Hedjaz to remove these inconveniences in future ¥
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8ir Denys Bray : (a) 27,568 Indian pilgrims sailed from Indian
ports. The return sailings are still incomplete, but so far some 20,000,
of whom the bulk are Indians, have returned to India.

(b) The mortality among Indian pilgrims is reported to have been
1,800 or a little over 6 per cent. About 200 of these are believed to have
perished at Mina, where shortuge of water was reported ; death was due
in almost all cases to senile debility or heat prostration, the shade
temperature during the actual Haj being 124°. High though the death
rate onrdthia year's pilgrimage, it is understood to be among the lowest
on record.

(c) His Majesty’s Consul is continuously on the watch for oppor-
tunities to further the interests of Indian pilgrims.

Mr. K. Ahmed : What more falicities do Government propose to offer
to British subjects going on pilgrimage Y

8ir Denys Bray : 1 am not sure that I have followed the gist of the
Honourable Member’s question ; but so far as facilities on the journey
to and from the Hedjaz are concerned, perhaps he will address his
remarks to my IHonourable friend Mr. Dalal.

1662.°

GraRT OrF SPEciAL ALLOWANCES, CORRESPONDING IN AMOUNT TO THE
OvERsEas ALLOWANCES DRAWN BY Ormiomrs or Nox-Inpuan DomroiLs,
10 INDIAN OFFicERs oF THE Boutn INDIAN Bm.wn.

663. *Mr. M. 8. Sesha Ayyangar : With reference to the Overseas
allowances first introduced in the scales of superior officers sanctioned
in 1919-20 :

Will the Government be pleased to state :

(a) On what principle the Government allowed to Indian officers
already in service at the time on State Railways the sameo
rates of rupee overseas pay as were sanctioned to officers
of European domicile on the same scales and with the same
serviee ;

(b) Whether, if the Government are satisfied that the principle
followed by them is fair and equitpble, they issued clear
and definite instructions to the (‘ompany-worked Railways,
when they sanctioned revised scales of pay with overseas
allowances for those Railways, that the same principle should
be followed in respect of rupee overseas pay to Indian
officers, at least in those cases where the conditions of ser-
wvice for Indian and European officers were similar to those
on Btate Railways ;

.(c) Whether on the South Indian Railway in fixing the initial
rate of pay of the various officers under the revised scales of
1920 with overseas allowance, the rate of psy was shown in
the figure without showing basic pay and overseas pay.
separately ; _

f Not put at the meoting, but the question and answer to it will be found at
page 3732 of these proceedings. :

L]
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{(d) In the absence of a clear indication as stated above, whether or
not initial pay included overseas pay in individual cases,
what principle was followed by the South Indian Railway in
fixing the initia] pay of Indian and European officers res-
pectively with reference to overseas allowance ; )

{¢) Whether in connection with the acting pay drawn by certain
Indian officers acting in the District grade, the Govern-
ment Examiner, the Agent, and the Home Board decided
after a full discussion of the subject that the pay drawn
under the revised scale by Indian officers in serviee prior
to 1920 did not include any element of overseas allow-
ance ;

(f) Whether it is a fact that on a subsequent representation from
the Agent in 1922, the Home Boa?ﬁ sanctioned in the case of
Indian officers already in the service of the South Indian
Railway Company, at the time of the introduction of the new
seales, the grant of special allowances with effect from 1lst
January 1920 corresponding in amount to the overseas allow-
ances drawn by officers of non-Indian domicile ;

(g) Whether when the allowances had been drawn by the Indian
officers, the Home Board ordered a retrenchment of a

rtion of the amount drawn, on the ground that the
initial pay already fixed for the Indian officers under the
revised scales included an element of the overseas allowance,
though this ruling was in direet contravention of the
ruling of the Board on the same subject referred to in
question (e) above ;

(h) What were the amounts retrenched in each case and the method
of recovery adopted ;

(/) Whether it is a fact that during the previous revision of the
scales of superior officers in 1908-09 certain European
officers of the Medical Department whose injtial pay had
been gdmittedly by an error notified in exceas were allowed to
draw the increased rate of pay though the error had been
detected before (and not after as in the present case) it had
been actually drawn ! :

Mr A A L. Parsons: (a) As prior to the introduction of the
overseas pay the European and Indian officers in the Railway Services
were drawing the same scales of pay, it was considered that Indian officers
in service, at the time overseas pay was introduced, should be granted
overseas pay or its equivalent.

(b) The Fovernment Resolutions on the subject were communicated
to the Company-worked Railways.

(¢) The scales of pay sanctioned for the different classes of officers
of the South Indian Railway showed basic and overseus pay separately.

(d) Officcrs of non-Asiatic domicile were granted pay on the scale
applicable to such officers. Indian officers, in service at the time these
rates of pay were introduced, were granted the rates of pay of their sub-
stantive grades on the scale applicable to officers of non-Asiatic domicile.

(¢) to (1). Government have no information.
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AzresT Oor SampaAR DiwaN Svon, Eprron or THE Riyasat oF D

664. *Mr. B. Das: (a) Has the attention of the Government been
drawn to the recent faid made on the office of the Riyasai, an Urdu
pewspaper at Delhi, and the arrest of Sardar Diwan Singh, the editor
of the paper at the instance of the Patiala State and his subsequent release
by the Special Magistrate at Delhi, the details of which are published
in the Hindustan Times of July 29, 1927 ?

() Is it a fact that the alleged offence for which Sardar Diwan
Singh was arrested had taken place thirteen years ago when he borrowed
Ra. 300 from a private individual 1

~ (¢) Is it a fact that such proceedings were taken before a formal
g"g‘}":‘“‘ was lodged in a judicial court either in Patiala or in British

ndin

(d) Will Government be pleased to state if the istrate of Delhi
crmitting this police search and arrest satisfied himself that a court of
porm
iav ip the Patiala State had taken cognisance of the offence 1

The Honourable Mr. J. Orerar : With your permission, Sir. I pro-
pose to nuswer this and the next question together.

{a; Government have seen the report referred to.

‘b) The alleged offence took place in January 1916,

fey No ecomplaint was lodged in the Delhi Province, the offence
alleged being in the Patiala State. Government have no information as
to the*proceedings in the Patiala State.

(d) The permission of the Magistrate was not required, the procedure

i_gll!gwed being that laid down in Rule 26-7 of the Punjab Police Rules,

BxTRADITION PROCEEDINGS AGAINST SARDAR DiwaN SiNen, Eprror or THS
Rwyasat or DeLm.
665. *Mr. B. Das : Have extradition proceedings been started before
any Magistrate at Delhi against Sardar Diwan Singh 1 -
The Honourable Mr. J. Orerar : The answer is in the negative.

Mr. M. B. Secha A : With regard to No. 664 (c), is it a fact
that the complaint was lodged three ysars ago ! '
The Honourable Mr. J. Orerar : I have no information to that effect
. Mr. M_ 8. Besha Ayyangar : As regards 665, is if, a fact that Colone]
Vincent refused extradition proceedings three years ago for the same
eriminal complaint 1

The Honourable Mr. J. Orerar : With regard to that also, I have no
information.

Pandit Hirday Nath Kunsru : May I ask whether the Honourabie
Member saw s statement to the effect in the papers t

The Honoursble Mr, J. Orerar : No, Sir.

Mr. Gays Prasad Singh : Ir it not a fact that Sardar Diwan Singh
wroty A seriex of articles against the Patiala State in the newspapers !

The Honourable Mr. J. Orerar : T have heard the allegation.
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U. Tok Kyi : What is the nature of the offence semmitted by Sardar
Diwan Singh 1

The Honourable Mr. J. Orerar : I am not prepared to say that any
offence was committed by him.

U. Tok Kyi : May I ask, Sir, if he is not a British subjeet ¢

The Homourable Mr. J. Orerar : I am not aware of that.

Mr. A. Rangaswami Iyengar : May 1 know, Sir, if, having obtained
the information that a search warrant had been issued, the Government
will now enqaire whether there is any attempt to start extradition pro-
ceadings against this person ? :

The Honourable Mr. J. Orerar ; T do not think it necessary to wake
any enquiry as to whether there is any intention to take extradition pro-
ceedlings. If the authorities of the Patiala State propose to take extra-
dition proceedings, they will doubtless do so according to law.

Diwan Ohaman Lall : May I ask if it is g faet that three vears ago
similar proceedings were taken and extradition was refused 1 Wouid
the Honourable Member not interfere in this matter now and proteet
the rights and hberties of a British subject ?

The Honourable Mr. J. Orerar : I must point out to the Honourable
Member that extradition proceedings may involv: proceedings of a
judicial characier. The Honourable Member seems to invite executive

interference in proceedings of a judicial character.

Diwan Chaman Lall : May I ask the Honourable Member whether
it is not a fact that no judicial proceedings were tuken against Sardar
Diwan Singh #nd that the search took place without any materials being
placed before the Magistrate ! Therefore it lends colour to the allega-
tion that it is executive action and not judicial acticn that has taken
place in this case.

The Honourable Mr. J. Orerar : The Honourable Member seems to
be confusing scureh proceedings and extradition proceedings.

Diwan Obaman Lall : All that I am driving at is this. May I ask
whether it is not clear to the Hohourable Member, us it is clear to me,
that sinee¢ no nctual judicial proceedings were taken or alleged to have
been taken that action was taken against Diwan Singh ! Therefore it
lends colour to the allegation that it was executive action and not judicial
uotion that wus taken.

The Honourable Mr. J. Orerar : I think that is more an argument
than a question. '

t666°—671.*

Issuz or Passes ovER THE EAST INDIAN RAILWAY DURING CHRISTMAS.

672. *Pandit Hirday Nath Kunsru : (a) With reference to the reply
given to question 1192 (b) on the 25th March 1927 that there is no reli-

glous differentiation with regard to the issue of passes during Christmas
on the Hast Indian Railway are Government aware that the Agent of

t Not put at the meeting, but the questions and answets to them will be found at
Pages 3732—34 of these proceedings. '
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the East Indian Railway issued a circular in October, 1926, to thy' Agents
of other railways that ‘‘ the issue of sccond, intermediate and third class
free passes to Indian employees—other than Indian Christians—for jour-
neys over this railway between the 14th of December, 1926 and 14th of
January, 1927, inclusively, should be withheld '’ ¢t

(b) Did the Agent of the East Indian Railway state in the above men-
tinned circular that ‘* any applications for passes to non-Christian Iidiuns
in urgent or exceptional cases should be referred to this office with a state-
ment of the special circumstances of the case '’ 1

(c) Was it further stated in the circular that ‘‘ a special restriction
will be imposed on applications from the Indian staff of this Railway for
passes over your railway for the period under reference '’ 1

(d) 1s it & fact that this circular is renewed every year !

(e} 1s it & fact that there is another circular which probibits the
issue of passes during Christmas for pilgrimages ?

(f) Were these circulars issued with the knowledge or consent of
Government ?

(g) What were the reasons which made the East Indian Railway,
which is a Government line, take the lead in suggesting religious discrimi-
nation in the issue of passes during Christmas ? :

(k) Do Government pro to take any steps and, if so, what steps
to eonvey its displeasure to Agent of the East Indian Reilway and to
stop the praectice of giving preference to Christian over Hindu and Muham-
wadan employees ?

Mr. A A L Parsons: (a), (b), (¢) and (e). Government have
asecrtained that the East Indian Railway Administration issued. the cir-
cular letter 1aontioned to all railways, with whieh they interchange passes,
regarding the issue by those railways of passes at Christmns to their em-
ﬁloyem over the East Jndian Railway, and since the East Indian Railway

ad applied this restriction to other railways they imposed a similar
restriction on their own employees wishing to travel on other lines. The
reply given to the Honourable Member’s previous question related to the
invoe of passes at Christmas time to Bdst Indian Railway employees only
for journeys over the East Indian Railway only und net over foreign lines,
and | regret that this was not explained at the tim», as it was mot then
known to Uovernment. The exact position is that in view of the heavy
public iraflic over the East Indian Railway at Christmax time, Kast Indian
Railway employees, whatever their religion, eannot get passes aver the
East Indian Railway unless the issuing officers ure fully satisfied that the
withholding of 8 pass to any individual during this per:od would cause
real hardship ; and it is in this connection that the reference to pilgrimages
in the Agent’s notification, mentioned in part (¢) of the Honourable
Member’s gnestion, which iv applicable only to the Kast Indian Railway,
occurs. That 1 to say, a mere assertion that an employee wishes to go on
a pilgrimage will not justify the issue of a pass unless the individual con
show that refusal of a pass would be causing him real hardship. Further,
the employees of other railways can, under the fimt circular mentioned in
the Honourable Member’s question, only gat passes at Christinas time over
the East Indian Railway if they are Indian Christians or if the Agent of
the Fast Indian Railway in urgent or exceptional cases agrees to their
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grunt ; and empioyees of the East Indian Railway can only get passes over
other railways on the same condition.

(d) Yes.

(f' No. ,

(g) and {h). I do not think this restriction on passes in the interests
of the public travelling over the East Indian Railway can be deseribed as
religious diserimination. It is no doubt unfortunate that it shonld not be
possible to give to Indian Christians the same facilities for visiting their
relations or fumilies at the time of their great religious festival as it is
ordinarily porsible to grant to the members of other religions on similar
oceasions ; but the grant of passes must be subordinated to the nceds of
the travelling publie. '

Pandit Hirday Nath Kunxru : May [ ask, Sir, whether the Agent
of the East Indian Railway informed Government that there was such a
cireular i1 existence when he told them with reference to the question I
asked in Murch last that no religious diserimination was made in the issue
of passes.

Mr. A A L Parsons : No, Bir, because he was not asked for that
information. The Honourable Member's previous question referred to the
issue of passes by the East Indian Railway. This particuler meuticn of
Indian Christians occurs merely in & circular letter regarding the issue of
passes not by the East Indian Railway but by other railways to the em-
ployces of those other railways. The answer given before by the East
Indian Railway, and the answer given in the House either by me or by
Bir Charles Innes was quite correct ; though had we had the information
at that time that it only referred to local passes, we should of course have
given that information to the House. '

Pandit Hirday Nath Kunzru : Does the Honourabl: Member mean
to say that, while the East Indian Railway itself makes no religious dis
crimination, it asks other railways to discriminate between Christian and
non-('hrivtian employees !

Mr. A. A. L. Parsons: Yes, Sir. It withdraws during Christmas
time, for traffic reasons, particular concessions to the non-Christian em-
ployees of other railways which are in force during other periods of the
Year, :

~ Pandit Hirday Nath Kunzru: Is the Honourable Member aware
that the previous question of mine to which he has referred asked only
whether religious diserimination was made in the issuc of passes to non-
Christian employees during Christmas and not at other times ?

Mr. A. A L. Parsons ;: The previous question to which the Honour-
uble Member refers was as follows :

¢ I it o fact that the East Indian Railway does not issue passes {0 non-Christian
employees during Chriatmas 1 '’

Pandit Hirday Nath Kunsru : Does the East Indian Railway, then,
generally rofrain from giving passes to its non-Christian eraployees during
Christmas or not 1 -

Mr. A. A, L. Parsons ! The East Indian Railway, as T have explained,
encrally 1efrains from giving passes either to its non-Christisn of to its

‘hristinn employees during Christmas time.
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Pandit Hirday Nath Kunzru : Does the cireular state that or does
it only single out non-Christian employees for that treatment 1

Mr. A A L Parsons : The circular does not mention any distinetion
between the Christian and non-Christian employees. It runs as follows :
*‘ In view of the heavy demand for r accommodation in the Bailway's mall,
*apress and passenger trains during the bolidays, the issue of free passes to
Railway servants, their families or dependants between now and the 5th of January
shonld only be made when issuning Officers are fully satisfled that the withholding of
during this period would cause real bardship. Pssses required merely for the
E__ rpose of sight-seeing or pilgrimages during this period should not be given.’’
f'he Honourablec Member will observe that no distinetion is drawn in this
circular between Christian and non-Christian employees of the East Indian
Railway in the issue of passes by the East Indian Railway.

Pandit Hirday Nath Kunzru : May I ask the Houourable Member,
Sir, whether in reply to my question he did not accept the accuracy of the
guotation that I gave in part (a) of my question, and may I ask him the
date of the circular from which he has read out just now ?

Mr. A A L. Parsons : In reply to part (a) of the llonourable Mem-
ber’s question to-day, 1 admitted the accuracy of the quotation given in
his question and explained that it occurred in a circular rclating to the
issue of passes not by the East Indian Railway but by other railways to
the employevs of those railways. The date of the circular I have just read
out to the House is the 18th December 1926,

Pandit Hirday Nath Kunzru : How is it, then, that during Christmas,
while the Fast Indian Railway asked other railwayz to discriminate
between Christians and non-Christians, it subsequently imued a circular
whieh does not mention non-Christians specifically ¥ Is it not to be
inferred from it that the policy to be acted upon is the one mentioned in
the circular imued in October 1926 from which I have quoted in my ques-
tion !

Mr. A A L Farsoms : I think, Sir, it will really be better if the
Honourable Member will wait and see my reply in print. The position is
exnetly 8s 1 have explained it. Passes are withdrawn, except when real
hardship is caused, from all employees of the Fast Indian Railway during
Christmas time over their own railway. The withdrawal is not extended-—
I expect partly from motives of courtesy—to the Indian Christian em-

loyces of the other railways who can ordinarily grant passes over the
Eut Indian Railway. I can only say that the Railway Board regret the
necessity for this discrimination, if it can be called diserimination, against
Todian Christisns who, on their own railway, are not able to get those
facilities at the time of their big religious festival which members of other
religions can ordinarily get, because their religious festivals do not fall
during & period of heavy traffic.

Pandit Hirday Nath Kunsru : Do the Railway Board, then, approve

of this eircular ¢
Mr. A. A L Parsons: Yes, Sir.

Pandit Hirday Nath Kungru : May I ask whether any restrictions
are imposed on Christian employees at any time of the year !

Mr. A. A. L Parsons : I hope no restrictions are imposod on
Christian or other employees of the railways exeept when the exigencies

of trafic need them. I am perfectly sure that if the Enst Tndian Railway
found that the requirements of tn& at, say, the time of the Puja holiday®
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made it impossible for them to issue passes in the ordma.ry way to-all the
servants of the railway, the restriction would be applied last to their
Hudu empioyees.

Pandit Hirday Nath Kunsru: May I know, Sir, whether Govern-
ment have agreed to the policy of restricting the grant of passes only to
non-Christian employees during Christmas and whether they think that
there is no time of the year when restrictions should be imposed on other
thun nou-Christian employees ?

Mr. A A L. Parsons: There is no policy of restricting the grant of
passes to non-Christians during the Christmas holidays. I am afraid 1
have not been able to understand the Honourable Member's question.

0OakGROVE ScHooL, MUSSOORIE.
673. *Pandit Hirday Nath Kunzru : (¢) Do Government maintain
the Oakgrove European School (Mussoorie) !

(b) Is it meant exclusively for the children of the Christian employees
of the East Indian and North Western Railways, or can childrén of non-
Christian Indian employees of any class be admitted into it t

(c) What is the total expenditure incurred on the school 1~
(d) What is the scale of fees charged to its pupils ?
(e¢) Does the school submit any report periodically to Government !

12 8o, will Government be pleased to lay the latest report received by it
on the table ?

Mr A A L Parsons: (g) Yes.

(b) It is meant, mainly for the children of European and Anglo-Indian
employees of the East Indian and North Western Railways.

(¢) The gross recurring expenditure in 1925-26 was Rs. 2,85,860.
The Local Government contributed Rs. 29,000 towards this expenditure
and the receipt from fees and other sources amounted to Rs. 1,51,452. The
net expendilure was Rs. 1,34,408.

(4) A statement showing the scale of fees is placed on the table.
(¢) No report is now submitted to Government.

Statement ahowing the soale of fees at Oakgrove School,

The children of employees of the East Indian Railway are charged smrdulg to
the following scalo :

One Two Three Four Emh addi-
child  children  ohildren ohildnn tlond ohild
Children of parents. Rs. Ba. Rs.
On pay of Rs. 210 and under 14 26 86 46 9
On pay of Rs. 211 to Rs. 324 19 a4 48 60 12
On pay of Ra. 325 and over.. 21 87 58 66 14

The boarding and tuition toe of children of employees of other Railways is Ra, 49
and for non- railway children Ra. 50,
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Kumar Binha : May I know, Sir, why arc Indian
students not admitted in this sehool !

Mr A A lzi Parsons : It was not the purpose for which the school
was originally - . 1 may add that propowals with regard to the
future utilization of this school are, I believe, contained in the report of
the Educational Officer on special duty in the Railway Board, which I
have just received but have not yet had time to read.

Pandit Hirdsy Math Kunzru : May I ask whether the Government
would now call for a report in view of the large expenditure which is
ineurred from Government funds on this school 1

Mr. A A L. Parsons : I do not think it is necessary to call for a
report from the sehool. We can wait, till it is decided how the school
should bLe utilised in foture.

Pandit Hirday Nath Kunsmru : Is the :odjection of the Government
bated on the fact that full information is given in the annual railway
report !

Mr. A A L Parsons : There is, I think,"no objection on that ground.
The reason i3 that there is no partieular ground why the Railway Board
should ask-for a specific report from this school.

Pandit Hirday Nath Kunzru : May I ask whetoer there is any pro-
posal under consideration for opening this school to the sons of Indian
employees who are willing to pay the necesssry fees ?

Mr. A A L Parsons : I have explained that certain proposals bave
been made, 1 understand, in the report of the Educational Officer who
is ¢n special duty under the Railway Board. 1 have only just reeeived
the report and have had no time to read it.

Epucation oF THE CHILDREN OF RalLway ExrLoviEs.

674. *Pandit Hirdey Wath Kunsru : (¢) When is the report of the
‘officer appointed to inquire into the facilities for the education of children
of railway employees expected 1 '

(b) Is it a fact that the authorities of the railway schools have been
given no opportunity of expressing their views in regard to the future of
those schools !

(¢) Are Government aware that there is an apprehension in the
mindr of the Indian staffs of these schools that their position may deterio-
rate considerably as a result of the enquiry referred to above and the pro-
cedure adopted by the investigating officer !

Mr. A. A. L. Parsons : (a) The Railway Board have just received it.

(b) They have not so far been consulted.

(¢) The Railway Board have no reason to believe that this ix so.
Pandit Hirday Nath Kungru : Will the Government before taking

action on the report consult the teachers in Indian schools who will be
affectad by it ! ' '
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Mr. A. A. L. Parsons : Probably not, 8ir ; but I really: cannot say.

Pandit Hirday Nath Kungru: Would the Honouranble Member
kindly repeat the answer that he has given just now *

Mr. A. A. L Parsons : Probably not ; but I cannot say.

Pandit Hirday Nath Kunzru: May I ask whether there - is any
particular ground for not ccnsulting them or for not giving an opportunity
to them to muke representations to Government ?

Mr. A. A. L Parsons : It is not usual to consult, on a matter of
policy, officers who on the whole are in a subordinate position,

Pandit Hirday Nath Kunsru : Is it not a fact that in other Depart-
ments of Qovernment when any service is affected, that service is given
an oppertunity of making its point of view known ?

Mr. A  A. L. Parsons : 1 cannot speak for the Departments of Gov-
ernnient except my own.

Pandit Hirday Nath Kunzru : Is that policy forcign to the Railway
Department ?

1675*—G678°.

ALLOWING OF DOOLIES ON THE VARIOUS PrLaTroRMS AT DELHI JUNCTIONR.

679. *Mr. Ismail Khan : Why are not ‘ Doolies ' allowed on the
various platforms of Delhi Junction ! Are the Government aware that it
is a source of great inconvenience to purdaknashin ladies T. Do the Gov-
erament intend to remove this grievance ?

Mr A. A. L. Parsons : The Honourable Member is referred to the
answer given in this Assembly on'the 27th January 1927 to questiom
No. 51, asked by Maalvi Muhammad Yakub on the same subject.

ProvisioN oF A REFRESUMENT RooM AT MEERUT CANTONMENT StATION.
680. *Mr. Ismail Xhan : Why is there not a proper refreshmqaﬂ:
room at Meerut Cantonment station, although mail and express trains
pass through it.

Mr -A. A. L Parsons: The question of providing refreshment rooms
is a matter for the Agent of the Railway to whom a copy of the Honour-
able Member's question and this reply is being sent.

PRovisioN oF BENCHES MARKED FOR EUROPEANS ONLY IN MEeERrUT CANTON-
MENT STATION. i

681. *Mr, Ismail Khan : (a) What is the reason for keeping benches
marked ** for Europeans only *’ in Meerut Cantonment station ¢

(b) Do Government intend to remove such distinetion ?

t Not put nt the meeting, but the questions and nnswers to them will be found
At pages 373436 of these proceedings. ”
B
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Mr. A A. L. Pirsons : The matter is being brought to the atténtion
of the Agent of the Railway with a view to the removyl of any such dis-
erimination, if it exists. . '

t682*—684°,

ADM18SION OF BTUDENTS WHO HAVE PASSED THE Hion BcnooL EXAMINATION
IN Derer 7o THE GovERNMENT COLLEGE, AJMER.

. 685. *Rai Bahib Harbilas Sarda : (a) Are Government aware.that
the prospectus of the Delhi University states that the University will
examine candidates from Ajmer-Merwara, Ambala and Rajputana for the
Matriculation Exawmination, and that the students from Ajmer-Merwara
aetmE on the provisions of the prospectus sat for and passed the Matrieula-
tion Examination of the Delhi University this year ?

(b) Are Government aware that Ajmer-Merwara and Rujputana are
under the U'nited Provinces Intermediate Education Board for the In-
termediate Examination 1

(¢c) Are Government also aware that the United Provinces Lnter-
mediate Board have refused to allow these students to join the First Year
College Class in the Government College, Ajmer, though the Board rules
say (Chapter XIV—paragraph 4, Allahabad University (alendar) that
students who have passed the Matriculation Exemination of the Delhi
University, may, after reading one year in a Delhi College, be admitted
te the Becond Year College Class in the Government College, Ajmer !

- (d) Are Govemmm to remove this disqualification and move
the United Previnees, Intermediate Eduecation Board to permit the Govern-
ment College, Ajmer, to admit now into its First Year Class, students who.
have the Delhi Matriculation Examination and not compel them 1o
road for one year in g Delki Colloge before they are admitted into the Second
Year College Class of the Ajmer Government College ¢ ;

Mr. A R Dalal: (a) No. The Delhi University does not hold &
Matricalation Examination. But students from the territories named by
the Honourable Member who have attended no school whatsoever sin¢e
Ist June in the year preceding the Examinstion may under certain con-
ditions appear at the High School Examination conducted by the Board
of Secondary Education. Delhi. .

(b) Yes. :

(¢) The Principal of the Government College, Ajmer, has refused
sadmission to students who have taken the High School Examination
econdueted by the Board of Secondary Education, Delhi, because the
United Provinces Board of High School and Intermediate Examination
has not recognised that examination, )

(@) Government understand that the Board' of Secondary Educa-
tion, Delhi, are already in correspondence with the Board of the High
School and Intermediate Education, United Provinces, on the subject.

{ Not put at the meeting, but the questions and answers to them will be found at
Peage 3736 of these proceedings.
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686. *Rai Sahib Harbilas Sards : (a) Are Government aware that

there are in the Dehra Dun, Prince of Wales’ Military College about 30
Hindu students whose mother tongue is Hindi 1

(b) Are Government aware that while there are three teachers to teach
Persian and Urdu, there is not a single teacher to teach Hindi to the
students !

(c) Is it a fact that there was some time ago on the staff of the College
a qualified Hindi teacher, but that the post of that teacher has since been
abolished ! ' ' '

(d) Are Government aware that for want of Hindi teaching, the Hindu
students of the College lose positions in the Sandhurst competitive as well
as the diploma examination and that this has given rise to discontent 1

(e) Are Government prepared to remove this hardship, from whicli-
Hindu students suffer in the Dehra Dun Military College !

Mr. G. M. Young : (a) There are 23 Hindus at the College. The
mother tongue of 10 of them is Hindi.

(b) There are two regular teachers of Persian and Urdu, and one’
religious teacher (Maulvi) who can also teach Urdu. One of the religious
teachers alsv teaches Hindi.

(¢) One of the vernacular teachers originally:appointed wai qualified
to teach Gurmukhi and Hindi. His successor is only qualified to teach-
Gurmukhi. and the teaching of Hindi has been assigned to ‘onme of the
=eligions teachers. C

(d) No, Sir. Government are informed that the arrangements for’
Hindi teaching are adequate. Hindi meréover ds not one of the sulijects
in the Sandhurst Entrance Examination. There is thercfore no question
of cadets losing places for want of Hindi teaching in this examination.

(e) GGovernment will consider whether any change is necessary in the
interests of 1lindi speaking students who take the diploma cxamination ;
and I will inform the Honourable Member of the decision reached.

DI18CONTENT AMONG THE RAILWAY STATION STAFF AT KHANDWA,

687. *Rai Bahib Harbilas Sarda: (a) Are Government aware that
there iy great discontent among the Khandwa railway station stafl owing
to aswistant station masters and others having to do 12 hours continuous

duty 1

(b) Will Government state the strength of the number taking staff at
that station and if there has been any reduction in it since May last ¢

(¢) Will Government be pleased to state the number of porters em-
ployed st that junction station, who have to do the risky work of wun-
coupling vehicles in addition to all station work ! Are the Railway

L 3]
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Admyinistration prepared :to give them some- relief by increasing their
number ? _ _

Mr. A A. L Parsons : Government have had no intimation of any
discontent umung the Khandwa Railway station staff, and see not aware
of the numbers of staff maintained at individual stations ; but they have
sent a copy of the Honourable Member’s question to the Agent of the
Great Indian Peninsula Railway, who will no doubt take uny actiop
that may be nccessary. .

LocaTtioN or aAx Orrice or CONTROLLER OF Mn.rmn: ACCOUNTS AT
SECUNDERABAD, .

688. *Mr. N. 0. Kelkar : Will Government state whether along with
the move of the Poona Distriet Headquarters to Secunderabad, it is con-
templated to locate a Controller’s Office there for the aecounting amd
andit of military expenditure of that Distriet ? :

The Honovrable Bir Basil Blackett : The answer is in the negative.

AnowrTion, 48 Sgraratz Usits, or TaE Orrices or Tax Distmicr CoNTROLLERS
or Miuitany Accounts AT Mrow, PEsEawAR, BANGALORE AND
CaLcuTTa. .

689. *Mir. N. O. Kelkar : Will Government state whether under the
centraliration scheme of Military Acocountes Offices, it is proposed to abo-
lish, as separate units, the offices of the District Controllers of Military
Accounts at Mhow, Peshawar, Bangalore and Caleutta ! If so, when ere
the proposed changes likely to take place !

The Honourable flir Basil Blackett : The anawer in the ease of the
first two places mentioned ia in the afirmative, and in the case of the
latter two places the answer, so far as can be foreseen at present, is in
the negative. The dates of proposed changes in the case of Mhow and
Peshawar have not yet been fixed, but it is possible that they will take
place in the late autamn of this year, and in the spring of next year,

respectively.

Graxt or o Houvse REnt ALtowanNce To THE CLERKS or TRE MILITARY
AocOUNTS DPaRTMENT 15 PoONa.

690. *Mr. N. 0. Kelkar : In it & fact thet the Government of Bombay
have from 1st March 1926 sanctioned a house rent allowance in Poona
to their subordinates ! 1f so, do the Government of Indis intend to give
the same allowance to their suberdinates whose revision of salaries took
place before 1st March 1926 1

The Honourable Sir Basil Blackett : I assume that the Honourable
Member refers in his question to the subordinate establishments of the
Militery Accounts Department. The Government of Bombay have, I
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vnderstand, sanctioned a bouse rent allowance for their permanent
employees in Poona drawing pay up to Rs. 100 a month. The question of
anting a similar concession to the clerks of the Military Aceounts
epuartment was considered by the Government of India snd it was decided
that there was no justification for granting the concewsion to them, as their
rates of pay und allowances, conditions of service, etc., are not similar to
those of the corresponding classes serving under the Local Government.

or MILITARY ACCOUNTS, ACCOUNTANTS AND CLERKS.

- @91, *Mr. N. C. Kelkar. Will Government state the total number of
Deputy Aasistant Controllers of Military Accounts, accountants and
clerks who took sdvantage of the concession of retiring voluntarily after
completion of 25 years’ service on or before 31st May 1927 ¢ Simultane-
ously with the grant of this concessioh, were any extensions granted to
the time expired servants in that Department ! If so, in how many
cases and why !

The Honourable Sir Basil Blackett : 4 Deputy Assistant Controllers
of Military Aecoumts, 23 accountants, and 17 clerks, took advantage of the
concession mentioned. Extensions of service were granted in the case of
2 Deputy Assistant Controllers and 1 clerk, on the ground that it is
in the intereats of the State to retain those individuals.

RETIREMENT ArTRR 20 YEARS' SERVICE OF DEPUTY ASSISTANT CONTROLLERS
- <4

WITHDRAWAL AND SusPENsION OF INCREMENTS or PAy or CLERKS AND &o-
COUNTANTS OF THE MILITARY ACCOUNTS DEPARTMENT.

692. *Mr. N. O. Kelkar : With reference to my unstarred question
No. 137 of 1st March 1927, will Government please furnish now the infor-
mation called for if it has since been obtained ?

GRANT OF PRIVILEGE LEAVE To THE ESTABLISEMENT OF THE MILITARY
Accounts DEPARTMENT.

693. *Mr. N. O. Kelkar : Will Government please furnish the in-
formation called for in my unstarred question No. 139 .of 1st March 1927 ¢

GRANT o PRIVILEGE LEAVE TO0 THE ESTABLISHMENT OF THE wam_nr
AccounTs DEPARTMENT.

. *Mr. N. O. Kelkar : Will Government please furnish the  in-
!or?n!nion ?:lle!g fgr {tn my unstarred question No. 140 of 1st March 1927 ¢

! : Wi ission, I pro-
The Hamourable Sir Basil Blackett : With your permission,
pose to answer guestions Nos. 692—694 together.

i i received and duly communicated to the Honour-
able Tﬁgmﬁorl:mi{l?;;“of each of the letters with enoloaurgs is )a.u:} on

the table. - )
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Copy of a letter No. 1271-E., dated the 15th March 1927, from the Financial ddviger,
Military Finance, Delhi, to N. C. Kelkar, B'lqr, M.L.A., 2, Ferosshah Road, New
' Delhi,

With reference to the adinterim reply glven by the Honourable Sir Basil Blackett,
on the 1st March 1927, to your unstarred question No. 137, regarding the withdrawal
and suvapension of increments of pay of clerks and aooounumt- the Military Accounts
Department, I now eneclose & statement containing the information asked for thercin.

Slatement containing the information asbed for in Unaslarred Ouuhou No. 137.

No. of cases in each Mili-

tary Acoounts offies in ' | ‘Numbér of Sases in ssch

Mmd Militery: Adcounts .

Offico in which insres

| vbh‘mthhud mants dwe to Acoount-

Name of offive. sooountants were actu- ants and olerks were

all ptof
witidzawn o suspeoded m””&“,’.fm%
anuary

between 1st J December 1939,
and 31st December 1926,
| SEERS ¥ PRNRE IR o
Pesbawar District .. . ‘ 7
Northern Command and Rae-
walpindi and Kohst Districts ‘ 3
Labore Distriet .. b N ]
Waziristan Distriot 4 5
MCMMMUM
Provinces District _ 7 ; Ll
-ndA-::.MH lea. ?
Mem-; » ! ! }.
tllll!onhymﬁ:n‘
cte ] &
Madres District .. - . e
Central Provinces Distriet .. N#k. 4
Western Command and Balu-

ﬂ::mmm .. . Nli: .lili
mmjiqum
oounts, Poona N Nil

thdlud&my?uioryh« "
N ]
Mdﬂqd&!’m .
2
qum . Nil, A3 ]
Military Aocountant General's

Nil. Nil,

Total . @ U
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Copy of a lctter No, 1298-E., dated the 17th March 1937, from the Financial Adviser,
" Mikitary Finance, Delhi, to N. C, Kelkar, Esq., M.L.A., £, Ferozshah Road, New
Delhi. o

With reference to the adiaterim reply given by the Honourable Hir Basil Blackett,
on the 1st March 1927, to your unstarred questions Nos. 139 and 140, regarding the
grunt of privilege leave to the Military Aceounts Department establishments, E am
directed to state that, so far as question No. 139 is concerned, there were no cases of
rofusal of privilege leave on medical grounds by Controllers of Military Accounts.
In a few cases, however, medical certificates granted by Registered Medical Praeti-
tioncrs, were required to be countersigned. by staff or Civil Burgeons.

"8, As regards question No. 140, T am to enclose herewith u statement furnishing
the information asked for. ;

Statement furnishing the information asked for in Unslarred Question No. 140. °

YT o £
SUITEIEE
[ - B..,
339518 5 g
Name of Office. | EmEEET %
SREERL | & $53.
| 3383 32
i
: ghske 24 z
1 3K : s : 5
Coatrollers of Military Acoounte— o
Peshawar District .. .. 38 ' 4 31
Northern Command, and Rawal- ) _
indi and Kohat Districts .. 68 ‘Nd. 68 _
Distriet . . 60 Nil. 00
Waairistan Distriot .. . 71 [} 65
Eastern Command and United )

Provinces Distriot .. . o2 2 60
Allahabad Area . 17 Nt_l. 17
Presidency and Aessam District 21 Nil. 21
Burma District . .. 13 3 W
Boutheyrn Command and Poona

and Bombay Districts . 4 1 7?
Madras Distriot . . 51 Nil. 5
Central Provinces District . 3z 3 20
Weatern Command and Baluchi-

stan Distriot .. . 52 11 ::
Bind Rajputana Districts . 45 4 :
Field Controller of Military Ac- il 10

counts, Poona F . A' . 10 Nil.

.ow" [\
.CT::II:? Of Am". . .. 180 3 1T
Controller of Accounts, Royal Air . .
Gomiroler of Maring Ao menais | ‘
’ o;ﬂ“:ey . .. . ! 42 Nil. 42
Total e | 880 37 | 843
- . B . §
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Oomnucnou or o Rannway rroM TaLEGgaoN 1o Muxouer IN THE PooNA
Districr.

695. *Mr N. 0. Keliear ;: Will Government be pleased to state :

{¢) whether the Railway Board has received any pro 1 from
the Government of Bombay regarding the building of a
railway line from Talegaon to Muncher in the Poona.
District ¥ If so, in what year !

(1) what action has the Railway Board taken on these proposals !

(#4%) if no action has been so far taken, when are final orders likely
to be issued ?

Mr. A. A. L. Parsons : (i) Yes. In 1927-28.

(#6) A survey was made by the Great Indian Peninsula Railway
Admmistration and they submitted a report which showed the litie fo~
be unremunerative. The Railway Board have asked the Railway Ad-
ministration to re-examine the project and wee whether a lighter and
cheaper form of construction would not serve the purpose. The re-
examination is now in progress.

(#é) Does not arise.

RECRUITMENT IN Euouxn or CHARGEMEN POR STATE RAILWAYS.

696. *Mr, H. G. Cocks : Will Government be pleased to state :

(a) whether it is & fact that chrmn for State Railways have in
the past been recruited in England and brought out to India
on agreements for five years on an initial salary of Rs,
rising to Rs. 425 ;

() whether a chargeman so engaged is penmtted to bring out his
.wife and children;

(c) whether » passage out and home is allowed for the uhlrcoml.n
and his wife under the agreement ;

(d) whether, in the event of a subsequent lgmmenb being entered
into, no further passages are allowed, and, in fact,"only one
Teturn passage for a chargemsn and hin wite is allowed dar-
ing the whole period of service in India ;

(e) whether Government take any steps before engaging marrjed
chargemen to explain the cost of living i in India for a married
eouple ;

(1) whether Government will consider the desirability of refusing
to recruit married men in future for these posts ;

(g) whether any of the Lee Commission recommendations have been
applied to ehargmm, and, if not, whether any steps are
being taken in this direetion.

Mr. A. A. L Parsons : (a) When qualified mechanics are not avail-
able in India they are recruited from England on a five years' agreement.
On some railways they are called chargemen ; on others they have
different designations. The rate of pay differs on different railways,
But is Re. 360 rising to Rs. 425 on the (Great Indian Peninsula. Railway.
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(b) Yea_.-under Rale 3 of the Passage (Subordinate) Rules, 1923,
published with the Finance Department Notification No. F.-57-C.8.R.|25,
of the 30th December 1925.

(¢) Yes.

(d) In addition to the passage out and home such employees are
granted free passage to England and baek to India, if granted leave on
"medical certificate. During the employee’s service Government also
ys half the cost of passages from and to India for the employee’s
fumily if they accompany him on leave, but not more than twice in all.

(e) Theemen are recruited by the High Commissioner, and I have
no doubt that he is prepared to give them any information for which
they may ask. : Y

(e):l) I am dombtful if it is desirable, but the matter will be con-

(9) The Lee Commission’s recommendations have not been applied
te chargemen. In the opinion of the Railway Board the passage con-
cessions, if any, to be granted to railway subordinates should be settled
in each individual case and entered in the terms of eadh individual
contraet.

Mr. H. G. Cocke : With reference to the Honourable Member’s reply
to (e) he stated that the High Commissioner is no doubt prepared to give
any information for which the men may ask. But considering that these
men are being brought out to India in cases where they are married on
® pay upon which they cannot live, will the Homourable Meinber suggest
to the High Commissioner that information be given even if it is not
sought !

Mr. A. A. L. Parsons : I am not prepared to ask the High Commis-
sioner to put the position before these men exactly in the terms mentioned
by my Honourable friend ; but I will write to the High- Commissioner
and ask him to see that before the men are.recruited they -are given
information. whether they ask for it or not, as to econditions in the
places in which they are likely to serve. }

Pandit Hirday Nath Kungru: Are Government considering the
cxtension of the Lee coneessions to the subordinate officers as a class
on the Railways or to individual subordinate officers §

Mr. A. A. L. Parsons : I must ask for notice. I am not sure that the
question is one which should be put to my Department. '

Pandit Hirday Nath Kunzru : The question arises out of the answer
just given that the matter is to be considered in each individual case.

Mr. A. A. L. Parsons : That is the reason I ask for notice.

Pandit Hirday Nath Kungru: Is it the policy of Government to
extend these concessions to individual subordinate officers on. the railways

as they apply !

Mr. A. A. L. Parsons : I must still ask for notige,

Lals Lajpat Rai : Is the Government contemplating to make provi-
sion 8o that there will be no need to import men from England and so
that sufficiently qualified men may be forthcoming to till these posts in
India t
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Mr. A. A L. Parsons : I am not guite sure that 1 have caught the
full purport of my Honourable friend's question, but 1 ean assure him
that we only obtain these mechanics irom England when qualified men
arc not available in India.

Lala Lajpat Rai : I want to know whether the Government is con-
templating to make any provision for turning out such qualified men
bere so that there will be no necessity of importing them from England 1.

Mr. A. A L. Parsons : We should certainly like to do so, and I am

not sure we have not already issued instructions with that object. Will
the Honourable Member put down a guestion !

Lals Lajpst Rai: I will.

Pandit Hirday Nath Kunxru : May I ask then on whose authority
the Honourable Member made the statement just now that the extension
of the Lee concessions to any individual case would depend on the oon-
sideration of that case !

Mr. President : Order, order. The Ha;jourablo Member made the
statement on bebalf of Government. -

Pandit Hirday Nath Xunsru : T am not sure whether the Honourabfe
Member is himself sure of that. -

Mr. Pregident : Order, order.

Drotazation or CrITTAGOKG AS A Major Pomr.

697. °Mr. K. O. Neogy : (a) Is it a fact that Government have
decided to deelare Chittagong a major port 1
(b) If »o, when is the necessary statutory enactment likely to be
undertaken 1
(¢) Have Goverument eettled, in consultation with the Local Govern-
ment, the constitution of 8 Port Trust at Chittagong ?

The Homourable Sir Rainy : (a) The Honvurable Member's
dttention is invited to the reply given by me on the 22nd August to a
similar question asked by Mr. Anwar-ul-Azim in this House.

(b) The necessary legislation to transfer the statutory authority vested
in the Local Government by the Chittagong Port Act to the Governor
General in Council will be undertaken as soon as the legislative pro-
gramme of the Government of India permita. It is not possible to give
any definite date at present.

(¢) There ig already a Port Trust st Chittagong. The question of
changing its constitution has not yet heen discnssed with the Loeal Qov-
ernment.

L]

¥

AMENDMENT oF THE PorsoXs Aor.

698, *Mr. K. 0. Neogy : (a) In it & fact that Aet XII of 1919 (Poisons
Aect) is under revigion 1
(b) 1 so, is it intended to bring the provisions of the said Act into
line with the English law in any particular !
(¢) Is there any intention on the part of Government to undertake

legialation on the lines of the Pharmacy ‘Act, snd the Food and Drugse
Act of the United Kingdom 1



QUESBTIONS AND ANSWERS, 3719

~ The Honourable Mr. J. Crerar : (¢), () and (v). There is no pro-
posal to revise the Poisons Act, but Local Governments have been asked
whether they consider it necessary to undertake legislation for stand-
ardizing the preparation and sale of medicinal drugs. On receipt of
their replies the matter will be considered.

GRANT OF A PAssPORT TO PROPESSOR KHANKHOJE TO RETURN TO INDIA.

G99. °*Dr. B. 8. Moonje : (¢) Have Government seen the article pub-
lished in the Bombay Chronicle, Sunday the 26th June 1927, under the
heading, ‘‘ An eminent Indian Exile Prof. Khankhoje and his deporta-
tion ’’ 1 ®

(b) 1f so, will the Government be pleased to state if the Professor has
ever applied for passports to come to India and, if so, why were the pass-
ports refused to him ?

(¢) Will the Government be pleased to state the nature of the offence
committed, if any, by the Professor which has weighed with the Qoverp-
ment in refusing passports to him 1

(@) Do the Government still intend that passports sheuld. not be
granted to Prof. Khankhoje ! :

The Honourable Mr. J. Orerar : (a) No. ,

() He has not, so far as ] am aware, applied for passport facilities to
eome to India, nor have such facilities been‘refuned.

(¢) and (d) therefore do not arise.

RerorT orF THE INDIAN AuxiLiARY AND TERmITORIAL. FORCES
Gonnlrmp. rae -

700, *Dr. B. 8. Moonje : (a) Is it a fact, as published in Indian
Papers of 31st July 1927 by Reuter in its news service dated London 28th
July 1927, that Earl Winterton has said in the House of Commons that
the views of the Government on the findings of the Auxiliary and
Territorial Forces Committee have been communicated to the Govern-
ment of India and, if so, when were they communicated ¢ . !

(b) Will the Government be pleased to lay the report of the views om
the table for the information of the Assembly ? .
. (e¢) Have the Government of India finished their examination of the
findings of the Committee and dealt with the views of the Secretary eof
State thereon ! ) ) .
(@) If so, what conclusions have they arrived at and if not, when im#t
likely that the Government will finish their axammstion.f o
(e) Are Government aware of the discontent that is spreading over
the dilatoriness of the Government in the matter ! \ember is referred
. G Young : (a) to (é). The Honourable Member is referre
to th?u:w:: which I g(ave on the 29th August to Pandit Hirday Nath
Kunzru's starred question No. 513. .
GRaNT oF A PEnsioN 70 TRE Winow oF Baby Dinesa CEANDRA
BANNERJEE.
701. *Dr, B. 8. Moonje : (a) Has the attention of ‘the” Goverrdmen¥

jons Nos. 83 and 8¢ adopted by the 7th Session of
.mn.&ﬁr;:;at%’ol:::?l::d R. M. 8. Conference held at Nagpur in the month
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of June last, as published in their magazine Vol. VI No. 3 called the All-
India Postal and R. M. 8. Union Madras Cirele of June 1927 ¢

(b) If sq, do Government propose to take into sympathetic considera-
tion the request made in Resolution No. 83 of providing an adequate
pension to the widow of the late Babu Dinesh Chandra Bannerjee, sub-
foat:;uster of Barguly for the maintenance of his helpless and destitute

y !

(¢) Will the Government be pleased to state the circamstances under
which the sub-postmaster died, particularly mentioning if it is a feet
that the sub-postmaster sppbed several times for leave for taking trest-
ment without success and eventually the leave was granted and the
mhamr came to assume charge he found the sub-postmaster dead at his

post !
(d) Concerning the Resolution No. 84 w:ll the Government be plensed
to state if the Government propose to grant the request made therein ?

mmnmu&m (a) Yees.

(b) and (c¢). The Honourable Member’s altention is invited to the
uply given on the 35th August to Mr. Ahdnl Letif Saheb Farookhi's
question No. 452.

(d) The answer is in the negative. .

De. B. 8. Masnjee : Bu,ldnmmwnkqmnmhio 7@

1702.* .

‘TRAINING oF INDIANS 1IN AVIATION.

703. *Dr. B. 8. Moonje : (s) Now that the Directer of Civil Aviation
has been appointed, will Government be pleased to state if any scheme has
been prepared for im dj:u.rt ucatmn in the science and. art of aviation
to Indian beys, in India or ng»

(b) If so, will the Govemment be plessed to Iay it on the table !

(e¢) Will the Goverrment be pleased to state if scholarships are to be
established for teaching Indiam studemts higher aviation abroad

The Honourable Sir Bhupendra Nath Mitra : (a), (b) and (v). As
T have already indicated in reply to question No. 897 the Director of
Civil Aviation has been engaged in the consideration of 'a aumber of
yirestions in connection with the development of Civil Aviation in India,
including that of the training of Indians for Civil Aviation. The ques-
tion of the more advanced training of Indians in Aviation subjeets out of
India is alse tnder consideration, but matters have not yet reached a
stage st which a defilnite announcement can be made.

- Diwsn Chaman Lall : May I axk the Honourable Momber how long
the Director of Civil Aviation has been at his post ?

The Honourable 8ir Bhupendra Nath Mitrs : Five months, Sir.

Diwan Ohaman Lall : May 1 ask what steps have 5o far been takeén
to train Indians for thg purposes of civil aviation ¥

'!h!onmlﬂolklhnpm&tmm No steps have been
taken yet.

Diwan Chaman Lall : How long does the Hohourable Member in-
tend to take before such steps are definitely ukan ]

t Not asked by the Nonoursble Mewber. !
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" The Homourabls 8ir Bimpendsa Nath Mitrs : I cannot give' any
definite answer to my Honourable friend’s question yet.

Diwan OChaman Lall : When may we expect a definite answer 1

The Honourable Bir Bhupendra Nath Mitra : As soon as some de-
finite conclusion is arrived at in the matter.

Diwan Chaman Lall : Will the Honourable Member kindly indicate
what sort of conclusions are being arrived at at the pressnt moment 1

The Honourable Bir Bhupendra Nath Mitra : It is impossible for
me to say. As I have said, certain investigations have been started,—
the consideration of a number of questions has been started. The
Honourable Member is a member of the Standing Finance Committee
and he knows very well that no action will be possible which involves
expenditure on a large scale before the scheme comes before the Stand-
ing Finance Committee.

Diwan Chaman Lall : May I ask what necessity there was to appoint
the Director of Civil Aviation until the Government had completed their
proposals ¥

The Honourable Sir Bhupendrx Rath MGtra : The Director of Civil
Aviation was appointed to help the Government in working out their
proposals.

Diwan Obaman Lall : Wae it to secure a very kushi job for a
gentleman. ... .. ' .

Mr. President : Order, order.

The Honourable Bir Bhupendra Nath Mitra : The answer to that is
decidedly in the negative. g

InrrovEMENT foF THE PestaL anp TerEGRapmIC Facrumes 1y THE CHoTa
Nagror Divmsren. ’

704, *Mr. Ram Marayan Singh : (a) WAll the Government be pleased
to state whether they are taking any practical and real steps te improve
the postal and telegraphic facilities of the people of the Chota Nagpur
Division snad, if so, what ?

(b) Arw the Government aware that it is not only the public but also
the Governmental institutions in: the said division that are badly in need
of postal and telegraphic facilitiee ¥ If mot, will Government make
inquiries !

(¢} Are the Government aware that the District Board of Hazazibagir
und also the police department thereof have been repeatedly applying to
the local postal authorities there for opening post offices in certain places
where there are already police stations and D. B. Hospitals t Will the
Qovernment be pleased to state whether they are going to open this year
post offices in those places, if so, how many and where 1

d) What is the number of post and telegraphic offices in each of the
flve d(isf);riuts of the Chota Nagpur Division and how many such offices wilk

be opened in each of them this year !
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Ths Hosourable Sir Bhupendrs MM-:A‘{a) Yes. During the
last financial year 6 new offices were opened in the Chota Nagpur Divi-:.
;:on and in the current year 8 new offices have already been opemed so

ar

(b) Government are fully alive to the neesssily ; no committee of en-
quiry is therefore needed.

(¢) No such application has been received by the Poatmuter-General
Bihar and Orissa Cirele.

(d) ‘ R EEURST L . % v
i L e ST
1 At
Hazaribagh .. e . 35 14
Palamau .. .. . 27 3
Ranchi .. .. .. 41 9
Singhbhum .. .. S 12
Manbhum o .. .. 48 25
. Total o192 63

The number of new offices in addition to those mentioned in part (a) that

be opened this year cannot be stated. It depends on the number of
proposals maturing after the collection of statistiés, on the mporhnce
of the localitiex and other factors.

(1) Prorosep RaiLway COMMUNICATION BETWEEN HazamrBacH 'I'mnl AND
Hazaminaga Roap Ranway Sration.

(2) ConsTrUCTION OF THE New Ramnway Link sETwresN BARKAKmANA awD
Baswanin 1¥ THE CENTRAL INDIA CoALFELDS.

706. *Mr. Ram Narayan Singh : (s) What is bein¢ done with nmd
to the proposed railway communication between Hazaribagh town and
Hazaribagh Road railway station ! Is it alee intemded to exbond it any
further and if so, to what length and extent 1 _

(b) What is the progress made in the construction of the new railway
line between Barkakhana and Barwadih in the Central India coalfields ?
When is the completion expected !

Mr A A L Parsons : (a) It is proposed to undertake the survey of
thix line in 1928.29. There is no proposal at present for an e:telmon
beyond Ilazaribagh.

() Good progress has been made and it is hoped to open the line to
traffic early in 1928.

Vimr 10 InDta or Bmx Lanize Worranecron Evans, S8ecaxTary or Srara
ror Wag. ‘
706. *Msulvi Mubammad Shafee : Will the Government be pleased
to make a statement on the following point :—
(8) Is it & fact that Sir Laming Worthington Evans, His Majesty’s
Prineipal Secretary of State for War, is coming to visit India in the next
cold weather !
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() Is the visit connested with the problem of the North:West Fron-
tier #nd the defence of India ¢ '

b " h(ar:) 'What are the aspects of the problem that are going to be considered
y him

(d) Is there any modification in the policy of the North-West Frontier
and the defence of India contemplated by the Government !

(e) If so, what is the modification in contemplation ¢

(f) Will this House be in a position to know the result of his study
and consideration of the problems 1

Mr. G. M. Young : (a) to (f). The tour of the Secretary of State
for War in India will be a private one. There has been no official corres-
pondence on the subject. Sir Laming Worthington Evans'is coming to
inform himself, at first hand and on the spot, about military conditions
in India. The Government of India are unable to say to which aspects of
the matter he will devote the most attention, or what the results of his
visit will be.

Diwan Chaman Lall : May I ask whether the attention of the Honour-
able Member has been drawn to the controversies in the English Press
regarding questions of Indian defence t

Mr. G. M. Young : 1 have seen an article in the Daily Telegraph on
the subject.

Diwan Chaman Lall : Flas the Honourable Member any statement to
make with regard to that controversy ?

Mr. G. M. Young : None whatever.

Diwan Ohaman Lall : Is the visit of the War Minister due to that
controversy ! ‘

Mr. G. M. Young : I have already given the House all the informa-
tion at my disposal in regard to the visit of the Secretary of State for
War to India. ' -

WrmaroLDpING oF ORDERS FROM BRITISH FIRMS WHICH REFUSE ADMISSION TO
INDIAN APPRENTICES IN SUCH Firms.

707. *Mr. Gaya Prasad Bingh: (@) Is it a fact that British firms
with whom orders are usually placed by the High Commissioner for
Tndia in the matter of electrical engineering, ship-building, steel manu-
facturing, etc., refuse to have Indian apprentices in their firms on the
plea that it is not customary for them to take ‘‘ coloured apprentices '’ ?

(b) Do Government propose to ascertain from the High Commissioner
for India, as to whother he has received reports from Indians, who have
been -refused admittance as apprentices in such firms ¥ And if so, will
Government be pleased to lay on the table the names of such firms which
refuse to take Indian apprentices !

(¢) Will Government kindly state what action bas been taken, or is
proposed to be taken against such firms ; and what objection they have
in instructing the High Commissioner for India to withhold placing any
sort of orders with those British firms, which refuse to admit Indians as

apprentices 1 »
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. The Henoursble Sir Bhapendra Nath Mitra : The High Commis-
sioner for India has been addressed on the subject and on receipt of his
reply further information will be supplied to the Hononrable Member.
In this connection, however, T invite his attention to paragraph 11 of the
Government of India's letter to the High Commissioner No. S.-360, dated
the 26th December, 1921, and paragraph 6 of the Iligh Commissioner’s
letter No. 521-H. C., dated the 25th January 1922, copies of which were
laid on the table of this House on the 18th Mareh 1922, and which des-
cribe the policy followed in this matter.

RexovaL or TRE OrrFICE OF THE COMMIBSIONER OF INQO]Z.T?' 5,% AND
Omrsss, yrow Ranch o Patma,

708. *Mr. Gaya Prasad Singh: (a) Why is the office of the Com-
missioner of Income-tax, Bihar and Orissa, located at Hanchi, and not at
Patna, which is the eapital of the Province, and cemtrally situated ; and
are Government aware that this causes much imeonvenience, éxpense, and
delay to the assessees, who have to prefer appeals or reviews !

(b) Are Government aware that the msjority of cases whick come
ap before the Commissioner of Income-tax, are frem Bihar proper, snd
from places that are nearer to Patna than to Ranchi 1 And are Govern-
mant' aware that the best legal help is available at Patna at minimum
cost

(¢) Will QGovernment kindly state what objection there is to the
removal of the office of the Commissioner of Income-tax from Ranchi to
Patna 1

The Honourable Sir Basil Blackett . (a), () and (¢). The Com-
miissioner’s headquarters were located at Ranchi because, if they had
been located at Patna, it would have been necessary to build an office
and a residenee for the Commissioner. The Government see no reason
why the present arrsngement should ecause any appreciable ineon-
venience to the publie and are not aware that it does s0. No represemts-
tion on the subject was made to the Member of the Central Board of
Revenune when he visited Patna recently. Persons who have presented
review petitions to the Commissioner have as a matter of fact no legal
right to be heard in person or by pleader. Appeals to the Commissioner
ean hardly be numerous. In any case the Commiasiorier would no doubt
arrange to dispose of any matter at Patna should the person concerned
ask him to do so.

‘His attention will be drawn to the desirability of meeting the con-
venierce of ansessees in this respect so far as possible.

QUESTIONNAIRE OF THE INTERNATIONAL LaRour CONPERERCE RELATING TO
MDIMUN wagRs, £T0.

709. *Mr. V. V. Jogiah :(a) It ix a fact that the delegatex on behalf
of the Government of India at the Iast International Labour Confer-
emec of the Leagne of Nations secepted the prineiples underlying the
final questionnaire as drafted ! 1f so, have the Uovernment of Indis
taken steps to comsult Provincial Governments and lsbhour organisations
and public opinion in general 1 -
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(b) Is it a fact that the International Labour Conference recently
held has passed conventions and recommendations regarding ‘¢ Sick-
ness Insurance ', and it so, will the Government of lndia as a signatory
to the League of Nations ratify the said conventions and recommenda-
tions 1

(¢) Was the ecomplaint made by the Workers’ Delegate from India
at the last International Labounr (‘onference that even though the Govern-
ment of India has repealed the law relating to penal sanctions for breach
of contracl of service, some Local Governments have still these Acts in
force, und if so, do the Government of India intend to direct the'Local
Governments to repeal them ?

The Honourable 8ir Bhupendra Nath Mitra : (¢) I presume that
the Honourable Member is referring to the questionnaire relating to
Minimum Wages. The representatives of the Government of India indi-
cated that they were in favour of the questionnaire being sent out, but
the Government of India did not accept any principles in this connection
nor am 1 clear that any principles ean be regarded as underlying a
series of questions. The Government of India have only recently receiv-
ed the questionnaire and I am not yet able to say if it will be possible for
them to consult Local Governments. There is no intention of consulting
labour organisations or public opinion at this stage. The time allowed is
extremely short and employers and labour organisations are separately
represented at Geneva. ' o '

(b) Two Conventions and a Recommendation relating to Sickness In-
surance were adopted. The GQovernment of India have not yet had the
opportunity of examining these and I am unable to say whether they will
propose ratification of the Conventions or not. Recommendations are
not capable of ratification.

(¢) The answer to the first part of the question is in the affirmative
and to the second part in the negative. So far as the Government of
India are aware, the only Acts of the type to which reference was made
are the Madras Planters Act, the repeal of which is under consideration -
in the Madras Legislative Council, and the Coorg Labour Act which will
antomatically cease to be operative on the 1st April, 1931,

BAPETY OF THE RAILWAY BRIDGE AT RATJARMUNDRY.

710 *Mr. V. V. Jogiah : Is the railway bridge at Rajehmundry on
the river Godavari in a sound condition for trains to run thereon with
safety * I« there any portion of the same which is weak 1 If so, whas
steps arc Leing taken to repair the same {

Mr. A. A. L. Parsons : The bridge is safe for the passage of trains
at'a rostricted speed. The girders are below the standard of strength
required yfor modern train loads at full speed, and will be strengthened
in 1931.32.

Mr. N. 0. Kelkar : I do not wish to put question No. 711 as the infor.
ration was supplied on the first day of the Assembly in reply to a short
notice question.

t 711

t Not asked by the Honmourable Member.

-
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AwrticLe IN THE MONTHLY JOURNAL Labour or May 1927.

T12. Kumar Ganganand 8inha : (a) Has the atténtion of the Gov-
ertment been drawn to the article under head ‘ Notes by Blue Bird ' pub.
lished on pages 142-143 of the monthly journal Labour (of May, 1927) ¢

(b) If so, will the Government be pleased to state whether or not the
enquiry was originated on an anonymous letter !

(¢) If the answer to part (b) is in the affirmative, will the Govern-
ment be pleased to state what are the special procedures preacribml for
the disposal of anonymous or pseudonymous letters sent by the suo-
ordinates, in Bihar and Orissa Circle ?

(d) How many anonymous or pseudonymous letters have been dealt
wi::k in that manner during the last 3 years in the Bihar and Orissa
Gi ' . _

(e) Is it & fact that proceedings against Mr. Harjhar Prasad Shaw
were started on the basis of anonymous letters by the then Superintendent
of Posts dnd Telegraphs t Was Mr. Harihar Prasad Shaw, before being

ed, all to explain his conduct as alleged in the anonymous
letters and the Superintendent’s reports based on those letters t If the
answer be in the negative, why

(f) Isit a fact that during the departmental inquiry Mr. 8. A. Khan,
Superintendent, who was cited as a defence witneass, was refused the
opportunity of giving evidenoe in due form ¥ If so, why !

: ({g) Will the Government be to lay on table letter No. P.J.-
645 of the Postmaster General to Mr. Harihar Prasasd Shaw issued on 26th
June 1923 1

The Homourable Sir Bhupendra Nath Mitrs : | propese with your
permission, Sir, to unswer thiv and nuestions Nos, 715 to 721 together
a8 they relate to the same case. The officer concerned has taken ad-

vantage of the appeal rales to submit recently w to the Gov-
ernment of India about his case. The various ons contained in

the Ionourable Mamber's guestions will receive éarefil examination
in connection with that appeal and I am unable therefore at present to
give any reply to his questions.

Casz or MarExDRA SineB, ExTRa-DEPARTMENTAL AGENT, CRATRATYA.

713. Kumar Oanganand Binha : (¢) Was not Mashendra Singh,
Extra-Departmental Agent Chairaiya, once removed from the charge of
the office for unsatisfactory eonduct and work on the report of the Officiat-
ing Inspector, Bhiva Kishore Narayan, 2nd clerk in the office of the Super-
intendent of Post Offices, Gandak Division 1

(b) Was be again re-appointed as Extra-Departmental Agent !

(¢) If so, (1) why (i) by whom (4if) how many applicants were ther:
for f_he post and (iv) was none else possessed of requisite qualification *

Mr. H. A 8ams : (¢) and (). Yes.

(e) (i) Becauwe the Extra-Depurtmental Agent appointed in his
place was very much more nnsatisxfactory and negleeted the work.

(%) Officiating Buperintendent, Mr. Sadat Ali Khan.

{ic'i) and (+¢) One other, who wax not selected.
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TraNsPER OF SuxnHARi Raw, Main PeoN, Bermas.

714. Kumar Ganganand Sinha : (a) ls it not a fact that the appoint-
ments, leave and transfer of mail peons, boy messengers and other menials
are regulated and controlled by the Inspectors, Head Postmasters and eer-
tain sub-postmasters of the selection grade appointment 1

(b) By whom was the transfer of Sukhari Ram, mail peon, Bettiah,
controlled ? -

Mr. H. A 8ams : (a) Yes,
(b) There is no mail peon named Sukhari Ram at Bettiah.

DismissaL or Mr. Hurmg Prasap 8aaw, A PostaL OFrFICIAL.

$715. *Kumar Ganganand 8Sinha : (¢) Will the Government be
pleased to state whether the remarks in the character sheet of Harihar
Prasad Shaw were in conformity with the Departmental Rule 160 as amend-
ed by the correetion slip No. 192 of the Post Offiee Manual, Vol. 11, and the
orders of the Postmaster General in letter No. 49|P.P.-160, dated 1st March
1917, of the Postmaster General, Bihar and Orisss Circle ?

(b) If not, who is responsible for ignoring the Departmental Rules
and the orders of the Postmaster General and what action, if any, has
been taken for the infringement of rules ?

(c) Whether the remarks referred to were in existence in the official’s
character sheet on the 11th January 1923 on which date the Postmaster
Geueral’s orders confirming Harihar Prasad Shaw in the sombined cadre
of the Superintendent’s Head Clerk and Inspectors were issued f

(d) I so, why were they ignored and by whom 1

(¢) Were copies of the said character remarks or purport therenf
communicated to Mr. Harihar Prasad Shaw from time to time to enable
him to make his position clear at the time ?

(f) If not, who is responsible for not communicating the same and
thus ignoring the standing Departmental Rules and orders of the Post-
master General, and what action, if any, has been taken for the infringe-

ment of the rules !

Dismissal oF MR. HariHAR PrasAD Suaw, o Posran OrriciaL.

t716. *Kumar d 8inha : (a) Will the Government be
pleased to state whether it was conclusively proved that a frame of a bicycle
belonging to Government was misappropriated by Mr. Harihar Prasad

Shaw 1

(b) If 8o, was the frame confiscated !
(e) If it was not confiseated, was it due to the fact that the Postmaster

(eneral was in doubt about the matter ?
(d) 1f the answer to (¢) is in the negative, will the Government be

Pleased to state why it was not cnnﬁscatod ¢

} For anawer to this question, sec answer to question No. 712,
c2
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Diswissar, o Mz. Hamimar PrasaD Smaw, o Posrar OrmoiaL.

1717. Eumar Ganganand Sinha : (a) Is it a fact that Mr. Harihar
Prasad Shaw entered the Postal Department on 10th September 1901 1

(b) Is it a fact that only five months before dismissal, he was setected
and nominated for u special grade appointment and cunﬁrmed in the com-
bined cadre of Superintendent’s Head Clerk and Inspector 1 If so. what
were the considerations that weighed with the authorities in granting
him this promotion ¥ Were his good services in the past one o them ?

DismissaL or Me. Harigar Prasap S8paw, o PostaL OrrFiCIAL.

1718. Kumar Ganganand 8inha: Was Mr. Harihar Prasad Shaw ever
before the inquiry that culminated in his dismissal found inefficient or
guilty of misconduct !

Dismissar or Me. Harinar Prassp S8uaw, o PoeraL OrmoraL.

1719. Kumar Ganganand 8inha : (a) Is it a fact that most of the
charges against Mr. Harihar Prasad Shaw in the departmental inquiry dealt
with bribery and corruption alleged to bave been committed on different
oceasions in conneetion with the transfer or posting of different subordinate
employees 1

(b) Is it not a fact that a Head Clerk in the Superintendent’s Office has
no power whatsoever in the matter of transfer, etc. !

(¢) If so, was it found out what influence, if any, Mr. Harihar Prasad
Shaw had on the Superintendent during whose tenure of office these acts are
said to have been committed and how ?

(d) If the Head Clerk wielded any influenee on the Superintendent,
what actign, if any, did the Department take for preventing its SBuperin-
tendents from becoming tools in the hands of their subordinates 1

hamissar, or Me. Harigar Prasap Saaw, a Posrar Ormona.

$720. Kumar Zinka: (a) Will the Government be pleased
to state whetber Mr. Harihar Prasad Shaw was dismimed on doubt or
strong suspicion regarding his resorting to corrupt practices or were the
charges against him found to be conclusively proved 1

(b) U the latter, why were not criminal proceedings instituted against
him ?

(¢) Were the persons who deposed agminst Mr. Harihar Prasad Shaw
in the departmental inquiry on account of their status, length of service or
other considerations deemed more trustworthy than Mr. Shaw by the antho.
rities 1 If 8o, will the Government be pleased to state on what aceount 1

(d) Will the Government be pleased to lay on table a copy of the
findings of the departmental inquiry in Mr. Shaw's case 1 If not, why !

(e) Is it the practice in departmental inquiries to dismiss servants
even on strong suspicions (i.e., even when conclusive proof as defined in the
Evidence Act is not available) ?

(/) To whom can the final appeal of mbordinntel against misuse of
authority by the higher officials be made ?

t Yor answer to this question, mmhqn.ﬂnl%.?ll.
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MemoriAL o MR. HARIEAR PRASAD SHAW, A PosTAL OFFICIAL, IN REGARD
+ TO HIS DisMissAL.

721. tEumar Ganganand 8inha : Has the Member in charge of the
Department or the Director General of Posts and Telegraphs received any
memorial from Mr. Harihar Prasad Shaw in regard to his dismissal ! If
80, will the Government he pleased to lay a copy of the same on the table ?
What action, if any, has been taken on that memorial 1 If no action has

been taken, why 1!

IMPROVEMENT OF THE PAY AND ALLOWANCES OF POSTMEN AND INFERIOR
SERVANTS.

722. *Kumar Ganganand Sinha : Will the Government be pleased to
state whether it has been found possible to improve the pay and allowances
o!h pt;stmen and inferior servants ¥ If so, to what extentt If not,
why

The Honourable 8ir Bhupendra Nath Mitra : The rates of house
rent allowance for postmen and inferior servants in post offices at
certain places where these were already granted have been enhanced
and house rent allowances sanctioned for the same classes of officials at
other places where such allowances were found to be necessary with
effect from the 1st October 1926. The scales of pay of these officials
serving at a number of places were improved with effect from the 1st
May 1927, and the cases of similar officials serving at other places are
now under examination.

Maximum oF TRE CrEriCAL TiMe-SoaLE oF Pay oF PostaL CLERKS.

723. *Kumar Ganganand Binha : Are Government aware of the fact
that under the existing system an employvee rising from postman’s rank
cannot reach the maximum ? If so, how do the Government propose to

remedy the defect ?

T-: Honourable Bir Bhupendra Nath Mitra : If by the term
* maximum '’ the Honourable Member refers to the maximum of the
clerical time-seale of pay, the position is not as stated by him and there
is no defect to be remedied.

INTRODUCTION OF A NEW GRADE OF CLERKS IN THE PosT OFFIOES AND THE
RaiLway Marn Service.

724. *Kumar Ganganand 8inha : (¢) Have Government finished con-
sideration of the question of introducing a new grade of clerks for a
certain class of work in the Post Offices and the Railway Mail Service ?

(b) Tf not, how long will it take to be finished ?

The Honourable 8ir Bhupendra Nath Mitra : (a) No.
() T am not in a position yet to state definitely how long it will
take.

} For anawer to this question, see answer to question No. 712.
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Lzave Reszave or THE Lowes GRADE Srary or TRE PosTaL DEraRTMENT.

725. *Kumar Ganganand Binka : Is it a fact that the lower grade
staff of the Postal Department practically do not get any leave on
account of the paucity of reserve staff ! Do Government contemplate
enlarging the reserve in order to enable them to get leave t If so, how ?

The Honourable Sir Bhupendra Nath Mitra : It is not quite clear
to what staff the Honourable Member refers. Lower grade staff consists
of packers, mail peons, letter-box peons, ete., but no reserve for such
staff is maintained. On the other hand, there is a reserve staff of
postmen in the larger offices. In either case it is not a faet that the
staf do not get any leave. It ie not intended to emlarge the reserve at
present. The Honourable Member’s attention is invited to the reply
given to Mr. Nirmal Chunder Chunder’s starred question No. 771 on
the 8th March, 1927.

ProMOTION OF POSTMEN TO THE CLERICAL (IRADE.

726. *Kumar Ganganand 8inhs : Is it a fact that even a postman
who has done clerical work for more than a year in the sorting or delivery
department has to pams an examination for promotion to the clerical
grade ! If so, what is the reason for requiring an examination in such
easss !

The Henourable Sir Bhmpendra Nath Mitrs : Postmen do little or
no clerical work in the sorting or delivery departments. A postman
who has worked in these departments has to pass an examination for
promotion to the clerical grade. The reason for requiring an examina-
tion in such casex is to prevent the admission into the clerical grade of
men whose lack of education renders them subsequently unfit to per-
form the work of a clerk.

Kumar Ganganand Sinha : May I know, Sir, what is the nature of
the departmental cxamination that is being held and the qualification
which a man gets by passing that examination ?

The Honourable Sir Bhupendra Nath Mitra : I think there is a
certain amount of eonfusion on the part of my Honourable friend in
regard to this matter. The position hay now bheen changed by the in-
troduction of a new clerical zrade on & lower ucale of pay from 1st
March. The clerical grade which the Honourable Member here refers
to is the old clerical grade and the examination at which a postman
has to sit before he is eligible for employment in that clerical grade is
the same as that at which outsiders have also to appear.

Pay or Poerar Eurrovees.

727. *Kumar Ganganand 8inha : Are Government aware of the fact
that ip schemes for the revision of pay the senior men in the Postal ser-
vice get & much smaller benefit than their juniors ! Do not the Govern-
ment contemplate remedying the defect in futuare ! If the answer is
in the negative, why 1

The Honourable Sir Basf! Blackett :

Part I.—Yen.
Part 11.—No.

Part IT1I.—In the opinion of Government no remedy is required, for
an officer who hax a certain number of years to serve must obvionsly de-
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rive a greater beneftt from any scheme of improvement of pay than one of
his seniors who has a smaller number of years to serve.

8gcuriTYy BoNps oF PosTMEN.

728. *Kumar Ganganand Sinha : Is it a fact that a postman has to
renew his security bond annually with a view to guarantee honest work
on the part of the postman, when he is A new man * If so, what is the
policy underlying the taking of a guarantee !

The Honourable 8ir Bhupendra Nath Mitra : A postman has to re-
new his security bond annually, only if he furnishes security in the form
of a fidelity bond from an Insurance or other Company, because in such
cases the company undertakes the risk for a period of one year at a
time.

The policy underlying the taking of guarantee is to safeguard the
department against loss.

WATCH AND WARD DEPARTMENT ON COMPANY-MANAGED RalLwavs.

729, *Kumar Ganganand Sinha : (¢) Will the Government be
pleased to state the names of the Company-managed Railways that have
not organised a Watch and Ward Department 1

(b) How many superior officers are there in the Watch and Ward
Department, under the Railway Board ¢ How many of them are Indians,
Anglo-Indians and Europeans !

(¢) If there are no Indians, do the Government cnntgmplate making
a few appointments of suitable Indians ?

(d) 1t the answer to (e) is in the negative, will the Government be
pleased to state how they would propose to Indianise 75 per cent. of the
services as recommended by the Lee Commission f

Mr. AL A L Parsons: (a) All the Company-managed Railways
have organised watch and ward establishments ; but on the Madras and
Routhern Mahratts, Burma, South Indian, Assam Bengal, Bengal and
North-Western and Rohilkund and Kumaon Railways, these establish-
ments are under the Traffic Department and are nnt organised as a

separate department.

(b) There are no superior officers in the Watch and Ward Depart-
ments of State-managed Railways directly under the Railway Board.
On the State-managed Railways there are 7 superior officers—3 Superin-
tendents and 4 Assistant Superintendents. Of these, 5 are Europeans

and 2 Anglo-Indians. -

(¢) At present there are no vacancies. There is no reason at all
why Indians should not be appointed when vacancies occur, but I should
mention that the Department is almost invariably manned by police
officerr obtained on loan from Provincial Governments. It is, therefore,
generally a matter of taking an officer whom a Provincial Government

recommendr and is prepared to spare.
(d) In view of the answer to (¢), (d) does not arise.
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APPOINTMENT OF INDIANS T0 THE Warcom anp Warp DEPARTMENT OF
StaTE RAIlLWAYS,

730. *Kumar Ganganand Binha : Is it a fact that most of the ap-
pointments to the superior posts in the Watch and Ward Department
‘have been made after the Lee recommendations regarding 75 per cent.
recrnitment of Indians in railways have been adopted, and that not one
Indian has been appointed ! If so, why !

Mr A. A L Parsons : Four officers have been appointed to superior
posts in the Watch and Ward Department of State-managed Railways
since the 1lst April 1924, of whom 2 are statutory Indians and the re-
mainder Europeans.® All the 4 officers were obtained from Provineial
Governments on their recommendation.

QUESTIONS NOT PUT AT THE MEETING, OWING TO THE AB-
SENCE OF THE QUESTIONS, WITH ANSWERS TO THE SAME.

Pay, Pxngions axp PromoTions or THE MEMBERS OF TEE INDIA UNATTACEED
List.

662. *Khan Bahadur Sarfaras Hussein Khan : (a) Are Government
aware of the grievances of the members of the India Unattached List
regarding the condition of their service, that is to say their pay, pension and
promotion 1!

(b) TIs the subject under their consideration, and if so, will they please
state how matters stand with regard to the matter (vide starred question
No. 685 (a) and (b) asked in the meeting of the Assembly held on the 1st
Mareh 1927 l.w Government reply) 1

Mr. G. M. Young : (a) and (b). The Honourable Member is referred
to the reply which 1 gave on the 14th Mareh last to his starred question
go. 918. The matter is still under the consideration of the Becretary of

tatc.
BookiNG op Picture Frames, Moror Tyres, ETc., aT PaRckL RaTes ox
BTATE RAILWAYS,

666. *Khan Bahadur Sarfaras Hussain Kban : With reference to
Government reply to unstarred question No. 2 (b) in the Council of State
on 8th February 1927, regarding booking of picture frames, motor tyres,
etc.. at parcel rates on State Railways, will Government be pleased to
get the information and communicate it to the House 1

~Mr. A. A. L. Parsons : The collection of the information from all
Railways would involve more trouble than Government think worth
while.

MerTivoas or THE LrEoistATive AsseMBLY AND Counciu or STATE WITH THE
Nvwerr ov ResoLurions ANy BiLts Passrnv DURING THE LaAST THRRE
REsgioNs. '

667. *Khan Behadur Sarfaras Hussain Kbhan : Will Government be
pleased to wtate the number of mectings held, the mnumber of Resolu-
tions moved, and the number of Bills passed in the Legislative Assembly
and Council of State, respectively during the last three Sessions !

Mr. W. T. M:Wright : A statement showing the information asked
for is laid on the table.
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.  LEGIBLATIVE ASSEMBLY,

Autumn Bession, 1925,

Number of meetings ' 18
Number of Resolutions moved 12 (7 official and 5 non-official)
Number of Bills passed S22

Winter Bouioa, 1926.
Number of meetings v . 39
Number of Resolutions moved 14 (8 pon-official and 6 official)
Number of Bills passed 27

Number of meetings
Number of Resolutions moved

Number of Bille paased

Autumn Seswsion, 1926.

12
5
13

COUNCIL OF BTATE.
Autumn Searion, 1925..

Number of moeetings 16
Number of Resolutions moved 11
Number of Bills passed . 21
Wmtcr Seasion, 1938
Number of mectings 23
Number of Resolutions moved 16

Number of Bills paseed

Number of meetings
Number of Resolutions moved
Number of Bills passed

- “

Autumn Session, 1086
‘e 8
4

14

(One official and 4 non-offi-
‘eial) .

CONTINUANOE oF THE BRESENT PRACTICE OF TAKING Tuboots OVER THE SANGAM
Bripae o8 WELLESLEY Roap, PooNa.

608. *Khan Bahadur Sarfaraz Hussain Khan : With reference to
Government reply to question No. 140 in the Council of State on the Tth
March 1927, regarding continuance of the present practice of taking taboots
over the Sangam Bridge on Wellesley Road, Poona, will Government
please state if they have now received any reference from the Government
¢f RBombay on the subjeet ¥ If not, will they please ascertain from the
(Government of Bombay as to their decision and commupnicate the result
10 the House ?

Mr A A L. Parsons : Government have received no reference from
the Government of Bombay, but they understand from the Agent, Great
Indian Peninsula Railway, that that Government has the aub;ect under
eonsideration,

Date oF EXPIRATION OF TRE AGREEMENT WITH THR BURMA Rarnwavs.

669. *Khan Bahadur Barfaraz Hussain Khan : (¢) When will the
term of agreement of the Burma Railways expire ?

(b) Has the queutmn of handing over of the Burma leways to State

mnnagemem on the expiration of its term of agreement which was under
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the consideration of Govermment, been considered (vide Government reply
to unstarred question No. 201, on 21t March 1927) !

H (o)' If so0, will Government please communicate sheir decision to the
anse

Mr. A. A L. Parsoms : () The existing contract between the Sec-
retary of State and .the Burma Railways Company can be terminated
by the Seeretary of State on the 31st December, 1928, on twelve months
prior notiee.

(b) and (c¢). The question is still under consideration.

Bexgal DxrENus.

670. *Xhan Babadur Sarfaras Hussain Khan : Will the Government
“be pleased to state the number, if any, of the Bengal detenus :

(a) who have been releassd on medical grounds ?

(b) who have been transferred from jail to village or home domicile,
since the statement made by the Honourable the Home Mem-
ber on the 21at March 19271¢

The Honourable Mr. J. Crerar : (a) 1.
(b) 26.

Pusuication or THE ProsPecTUs ror TEE TRAINING SHIP “ DUPFERIN '

671. *Khan Bahadur Sarfaras Hussain Xhan : (a) Will Governmeut
please state whetlier they have imued the prospectus for the training
ship as indicated in their reply to starred question No. 1141 on 23rd March
1927 re training of cadets on the training ship ‘‘ Dufferin '’ 1

{(b) 1f not, hy what time are thev expected 1o issue the proapectus 1

The Honourable 8ir George Rainy : A short notice containing par-
ticulars regarding the duration of the eourse, age, fees. ete.. and ealling
for applications for admission to the training ship *‘ Dufferim '’ has re-
cently been published in the newspapers of India.and Burma. A fuller
notice giving detailed information, which is at present under the eon-
sideration of the governing body of the training ship, will issue shortly.

Prosorior or Derury BorEriNTENDENTS OF PoLiCR

675. *Mr. Harchandrai Vishindas : Will Government be pleased to
state if it in & fact that Aswistant Superintendents of Police of short service
are given preference over Deputy Superintendents of Police of much longer
serviee ! If so, why ¢

The Honourable Mr. J. Orerar : | am not very sure what the Honour-
able Member has in mind. If, however, he is thinking of promotion to
superior posts in the Indian Police Service, the answer is in the negative.
The vacaneies for which the two elasses are eligible are distinet.

Pronotion or Derrry SuremiNtenprnTs OF Povios.

676. *Mr. Harchandrai Vishindas : (a) Is it not a fact that the Royal
Comurission on Superior Services in India have at page 19, paragraph 37
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recammended that 20 per cent. of the Deputy Superintendents of Police
should be promoted to the cadre of SBuperintendents of Police 1

(b) Has that recommendation been given effeet to or mnot ¥ If not,
why not !
~ The Honourable Mr. J. Orerar : (a) No. What the Lee' Commis-
sion have recommended in paragraph 37, read with paragraph 3% of
their Report, is that instead of 11 per cent. of superior posts in the Indian
Police Service being reserved for members of the provincial service 20
per cent. should ultimately be so reserved.

(b) 1 would refer the Honourable Member to the reply given by
my %ezgecmor to Kumar Ganganand Sinha’s question on the 1st Febru-
ary .

CiviLiaN Hospitar WriTERS OF THE INDIAN HospiTaL Cores.

677. *Mr. Harchandrai Vishindas : Will Government be pleased to
state :

(a) If it is & fact that permanent civilian hospital writers who are
not enrolled are still amployed in military hospitals in India
and are counted amongst Havildars and Naiks of the clerical
section of each company according as they belong to the
upper or lower division ! If o, will promotions to the upper
division only oacur in the event of a vacaney in the company
of the Indian Hospital Corps t Is it not a fact that this will
be in violation of the stipulation at the time of revision of
their pay under the A. I. (I.) 603 of 1923 that one-third of
them will be at all times in the upper division ¥

(b) The total number of such clerks employed in India in both
the upper and lower divisions and the reason for any deviation
from the original rules on the subject ! '

Mr. G. M. Young : (a) On the formation of the Indian Hospital
Corps, pcrmunent civilian hospital writers then employed were permitted
to remain in the service, and were counted against the establishment of
the Indian Hospital Corps in the manner stated by the Honourablc
Member. There are only 29 of these civilian writers left. They :re
promoted on a general cadre and not by vacancies in a company.

(b) Of the 29 clerks, 10 are in the upper division and 19 in the
lower. Actually, therefore, one-third of them are in the upper division
and there has been no deviation from the rules.

GRANT oF THE KAraoHT LooaL ALLowaNce To CiviLiaN CLERKS EMPLOYED
IN VARIOUS MILITARY DEPARTMENTS IN KARAOHI,

678. *Mr. Harohandrai Vishindas : (a) Is it a fact that Karachi
local allowance is being paid to all permanent civilian clerks employed
in all civil departments as well as to clerks employed in Military Accounts
Department, stationed at Karachi, from st November 1925 but that no
allowance is paid to civilian clerks employed in other Military Departments
in Karachi !

(b) Will the Government be pleased to state what is the position of
avilian clerks employed in' various Military Departments in Karachi in
this respect since all these clerks are also paid at the universal rate of pay ?
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is there any apparent reasom why this sllowanee should not be paid to
them from 1st November 1925 in the same way as it is paid to the clerks
of the Military Aecounts Department employed in Karachs ¢

Mr. G. M Young : (a) Certain clerks serving under Central Civil
Departménts at Karachi do, | believe, receive local allowances, but not
all of them. Clerks in the Military Accounts Department do. Civilian
clerks in the Military Dopartment do not.

() The emoluments of civilian clerks in the Military Department
at Karachi were fixed at rates which were considered adequate and
I understand that there is no difficulty in obtaining suitable clerks at
these rates. The pay and allowances of clerks in the Military Aeeounts
Departmgnt have been fixed according to the needs of that Department.
The special qualifieations regnired make it impossible to depend upon
local recruitment, with the result that clerks of the Military Accounts
Department—unlike other civil departmenta—are lisble for general
service all over India or overseas, and more often than not are called
upon to serve at long distances from their homes,

'
OrxNING Oor TRE NEW STATION NEAR AJMER GATE, Darmr.

o8 *Khan Bahadur Sarfaras Hussain Khan : Will the Government
he pleased to state if the new station near Ajmere Gate, Delhi, has been
opened 1 (Vide Government reply to unstarred question No. 173 on the
16th Mareh 1927 in the Council of State.)

Mr. A A L Parsons : Yes.

Resurr oy tax Orncial Teers 18 THE MATTER OF THE BEAN WIRELESS
' StaTioN NEAR POONA.

683. *Khan Bahadur Sarfaraz Hussain Khan : Will the Government
be pleased to state the resnlt of official tests in the matter of the Beam
Wireless Station near Poona that were to take pluce in May last ? [ Vide
Government reply to unstarred guestion No. 181 (a) in the Council of
Rtate on 21st March 1927.]

The Honoursble 8ir Bhupendrs Nath Mitra : Owing to unforeseen
delays the official tests were only completed last week. It is understood
that the tests have been satisfactory,

Provision or s TeLzerapa ConnNrerioN 1o Tae Post Orvice ar
MansHATL,

84 *Khan Bahadur Barfaraz Huszain Khan : (¢) Will the Govern-
ment he pleased to state if they have ennsidered the question of providing
a telegraph connection tn the Post Offce at Manjhaul in the sub-division
nf Begusarai in the District of Monghyr (Bihar and ¢)rissa) §

(h) If wo, will they please communicate their deeision to the Houne !
I Vide (iovernment reply to unsfarred question No, 193 (b) in the Council
of State on the 21st Mareh 1927

‘Mr. H A Bams : (a) Yes. _
(b) Steps have been taken by the I’nﬂtmmtrg;(zﬁnerul'._' Bihar and
Orissa Cirele, to provide a Telegraph conpection to the Post Office at
Maenihaul during the eurrent official vear
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Secretary of the Assembly : Sir, the following Message has been

12 Noox.  peceived from the Secretary of the Council of State :

I am directed to inform you that the Council of State have, at their mecting

beld on the 30th August, 1927, agreed without any amendments to the Bill further to

ameud the Presidency-towns Tnsolveyey Act, 18089, und the Provincial Insolvency Aet,

1920, for certain purposes, which was pussed by the Legislative Asscmbly on the £8th
Murch, 1927.""

THE INDIAN LIGHTHOUSE BILL.

REPORT OF THE JoINT COMMITIEE LAID ON THE TABLE.

Becretary of the Assembly : Sir, I lay on the table the Report of the
Joint Committee on the Bill to consolidate and amend the law relating
to the provisions, maintenance and control of lighthouses by the Gov-
¢rnment in British India.

-

THE INDIAN TARIFF (AMENDMENT) 'BILL.

PRESENTATION OF THE REPORT OoF THE SmEmcr ComMrrrem

The Honourable Bir George Rainy (Member for Commerce and Rail-

ways) : Sir, I present the Report of the Select Committee on the Bill
furtbor to amend the Indian Tariff Act, 1894.

THE INDIAN TARIFF (COTTON YARN AMENDMENT} BILL.
PRESENTATION OF THE REPORT OF THE SELECT CoxMrIrTER,

The Honourable 8ir George Rainy (Member for Commerce and Rail-
ways) : Sir, I present the Report of the Seleet Committee on the Bill
further to amend the Indian Tariff Act, 1894, in order to safeguard the
manufacture of cotton yarn in British India. .

THE BAMBOO PAPER INDUSTRY (PROTECTION) BILL.
PRESENTATION OF THE REPORT OF THE SELECT COMMITTEE

The Honourable 8ir George Rainy (Member for Commerce and Rail-
wavs) : Sir, I present the Report of the Select Committee on the Bill to
amend the law relating to the fostering and development of the Bamboo
Paper Industry in British India.

THE INDIAN SECURITIES (AMENDMENT) BILL.
PRERENTATION OF THE REPORT oF THE SEzecr CoMMITTER.

The Honourable 8ir Basil Blackett (Finance Member) : Sir T pre-
sent the Report of the Select Committee on the Bill to amend the Indian
Becurities Act, 1920, for certain purposes.



THE GOLD STANDARD AND RESERVE BANK OF INDIA BILL-—
contd.

Mr. President : The House will now reyume further discussion of
the motion that the Report of the Joint Committee on the Bill to establish
a gold standard currency for India and to constitute a Reserve Bank be

takcn into consideration.

8ir Purshotamdas Thakurdas (Indian Merchants' Chamber : Indian
Commerce) : Sir, we are at the second stage of what is called the reform
of the Indian currency system. In reality it is to my mind a foreed
adjustment of India’s curreney system, at least in one direction, to what
the India Office and the Government of India have been after since 1919,
That of course refers to what the Assembly conmsidered and passed last
Mareh, and 1 am afraid, Sir, that regarding this second stage also, unless
this measure is cartied through this House with the general good will ot
all concerned—and when I say that I mean the }Jl’i:ncip&l popular parties
in the House—this measure also will be a forced adjustment of the
Indian currency system to what the Government of India require.

Before 1 proceed further, I, Sir, with your permission, would “like
to say a word about the very kind remarks that my ex-colleague Sir
Alexander Murray made about me on the floor of the House yesterday.
For fear that you, Sir, may remind me that, that is not the question before
the House, 1 refrain from saying anything about Sir Alexander Murray’s
work on the Royal Commission. If I did not know the honesty of purpose
and the sincerity and genuineness of Sir Alexander Murray, I would say
that his remarks regarding me were almost flattering ; but I cannot help
expressing my sincere gratitude to him for the very kind words in which
he has referred to my little work on the Royal Commission. And this is
specially necessary in view of the certificate which 1 earned in the other
House from an Indian eolleague of mine, who thought it his duty to say
that I was the wrong man in the wrong place, when the Government of
India nominated me to the Royal Commission. (Several Homourable
Meombers : ** Bhame.’’) 1, Bir, have not a word to say in defence. All
that 1 say is that human as [ am, I cannot but feel touched by the kind
terms in which Bir Alexander Murray referred to me, bearing in mind
that be and I differed very widely on some of the most vital issues on the
Royal Commission and we fought it out without any fear of each
other snd without expecting favour from either side.

Sir Alexander Murray, 8ir, referred to paragraph 62 of my minute
of dissent. He said that 1 devoted omly four paragraphs in that minute
of dissent to the question of the Rewerve Bank. Sir Alexander Murray
will remember how anxious all my colleagues, including himself, were that
I must not put on a longer tail to the report than the report itself. As
it is, my minute of diment went into 153 Ssrqrrap‘hs. and my only excuse
for referring to the Central Reserve Bank in a few paragraphs was
that I did not then have as strong views about the Reserve Bank as I had
about the question of the ratio. But since 1 signed my minute of dissent
much water hax flowed under the bridge. 1 have no hesitation in repeat-
ing what T ssid in my minute of dissent on the Royal Commission.
T stand for every word of what I said in thowe four paragraphs in my
minute of dissent, and T am prepared to justify it to-day. As 1 said in
paragraph 61, the idea of a Reserve Bank of Indin is an ideal. T still
think that India ought to aim at a Reserve Bank, a pure and unalloyed
Reserve Bank in the strictest sense of the word ; A Reserve Bank whiek

( 3738 )
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will compare with the Reserve Bank of any other country. The only
difference between me and the views held by my esteemed friend, Sir
Alexander Murray, was, and I am sorry to say, still is, that while he wants
a Reserve Bank of the most unalloyed and strict type at once and
immediately, I want it to be attained by stages after taking cognisance
of the various handicaps and drawbacks, and the various conditions,
economic, political and general, of India as a w'ole. I therefore feel that
there is nothing inconsistent between what I said in my minute of
dissent and the position which I took up either in the Joint Committee
or which | now take in this House. Sir Alexander Murray reminded me
of a sentence in paragraph 62 of my minute of dissent. I there stated :

‘* It is imperative, that the Government of India should for years to come regard

tluhnpid extension of banking farilities as an essential and urgent part of its financial
w] ,-,'
If 1 mistake not, my colleague said yesterday that he agreed with me fully
there. May I ask him, Sir, how he has ensured it in the Bill which he
is out to support ! Does he not feel that, this most essential requirement of
india is not at all provided for in the Bill ¥ As I will presently show, (
am afraid that in starting the Reserve Bank indicated in the Bill at this
stage you are really going to starve India of the much-needed extension of
banking facilities—the one question about which every Commission from
the Herschell Committee of 1893 downwards, barring, if I may say so
with all delercnce the Royal Commission, on which we both sat, has laid
80 much emphasis,

I have, Bir, here a cutting from the Bengalee which contains a letter
from Sir Daniel Hamilton who refers to me in his letter. and asks whether,
1 would help to build up the condition of the Indian agriculturist, and to
that end support the Reserve Bank. Sir Daniel Hamilton who, I am told,
was a great man in his days when he was in India and took a very great
interest in the welfare of the Indian agriculturist, Sir, refers to the rupees
600 crores of debt of the Indian agriculturist, he refers to the necessity
for irrigation, both major irrigation and well irrigation, and winds up
with this : ** Will Sir Purshotamdas help to set the people free 1’ I
maintain, Sir, that the Reserve Bank Bill which is now before the House
does not help the agrieulturist in this direction at all, because I venture
to ask, Sir, my esteemed friend on my left, whether the one bank whieh
bas provided banking institutions and facilities in the country all these
vears from 1805 up to the present day has not been the Imperial Bank ?
And the Imperial Bank has been able to do this only because it had the
free use of Government balances. You are now taking it away from the
Imperial Bank. You are now giving it to the Reserve Bank. The one
condition in Schedule II of the original Bill, namely, that if the Imperial
Bank opened & new branch, it may have a certain amount of free balance
for a few years, has beén taken away by the Joint Committee. and I
venture to ask Sir Alexander Murray, who. I know is a very prominent
member of the directorate of the Imperial Bank, whether he thinks that
the Tmperial Bank will open even ten new branches after the passing of
the Reserve Bank Bill within, say, the next five years. If the reply, Sir,—
and I will supply the reply myself because I am sure my Honourable
colleague cannot differ from me—if the reply is to be :—AIll in due course
of time and by slow degrees—then I venture to ask, Sir, where are vou
going to provide for this great necessity for which the Herschell Cormittee,
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the Fowler Committee and the other Commissions in this century, all
have made such substantial recommendations. I submit, Bir, that you are
going to starve that great necessity and the only reason why I canmot
rdentify myself very much with this idea of starting a new Reserve Bank
de novo of the most unalloyed type, of the most strict type at once and riow,
is that T fear that in trying to show to the world that you are putting up insti-
tutions similar to what America and the most advanced countries have, you
are really doing injustice to the masses and you are really causing a vacuum
at'the bottom, the effects of which will be pereeived within the next 10 or 15
years. L '

My friend Sir Alexander Murray rather took Mr. Jamnadas Mehta
mildly to task for having compared India to Ireland. Sir Alexander
Murray said : ‘‘ Oh, Ireland is such a small place and India is such a vast
cantinent : why compare the two countries ! '’ May I ask my esteemed
friend whether he would compare India to Siam ! I am sure he will say
‘“ No’". Siam is such a small place, India is such a big continent. And
I will then leave it, Sir, to him and the Honourable the Finance Member
to decide whether on the question of the appreciation of India's currency
the Finance Member was justified in saying that Siam was an instance
which he could quote with any relevancy or justification. The faet, Sir,
is that both the Government side and the other side quote instances when
it suits them. But T have thizs much at least to say that, av far as India
is concerned, there are many things which we would like to have from
Ireland, bnt there are very few things which Ireland would aim at having
from India at present.

Bir Alexander Murrsy, 8ir, quoted Sir Jehn Bell’s minute, a minat~
on which I feel that I must congratulate the Honourable Sir John Bell.
For, if anything, Sir John Bell has at least shewn that he can put hiv
views on paper candidly and without any fear of having a difference of
opinion with that very important and powerful body, the Bengal Chamber
of Commerce. But 1T am afraid, Sir Alexander Murray, quite without
theaning it, did Sir John Bell a little injustice. He only read a part, Sir.
of ‘his outspoken and useful minute. S8ir Alexander Murray referred to
the first paragraph of S8ir John Bell’s minute of dissent. which said that
Sir John Bell was not eonvineed ‘that the present is an appropriate time
for starting a Bank on the lines in the Bill. But he gives three reasons
for it and 1 think the first reason could be comsidered a very important one,
E will read, Sir, that short paragraph : '

‘“ In the firnt place, the Government of India have just emrried through sn im.
portant change in the. eurreney system of the eountry, of sabilising the ruI:e at 1a. 64
moxling. 1 consider that for some time Lo eome Goveranient and no other authority
should be responsible for maintaining the ratio whick has been adopted.’’
8ir John Bell, I nee, did not speak in favour of the 1ls, 8d. ratio in the
Council of State. I am not sure whether he voted for it or not. Baut
the apprehension which he expressed in his minute of dissent regarding
that ratio is an apprehension which has its own lesson and it should not
be overlooked when the Houwse is comsidering this Bill. Regarding, Sir.
the question of the measure before the Houme, namely, starting a Reserve
Bank, Sir Jobn Bell says :

¢ In the majortty of the Ourrency Commission this method {s net supported,
{that ia, senverting tbe Im Bank inte o Hesrve Bank) fhe ¢hapter in which
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expression is given to the opinion of the Commiasion on the subject is, to my mind, one
of the most unconvincing chapters of the Report.’’

1 must anticipate the Finance Member who may ask me to point out again
to the House that Sir John Bell definitely makes it clear in the minute of
gissent that he speaks for himself and in his personal capacity, and that
these views of his need not be mixed up as being the views of the Bengal
Chamber of Commerce.

I am sure the Ilouse will agree that the Honourable Member, S8ir
Alexandér Murray, made a very conciliatory and persuasive maiden speech
yesterday. I have no doubt that speeches like this bring the differing see-
tions of this House closer together and mo abler or more capable person
for that purpose could have been nominated by the Government to this
Honse than Bir Alexander Murray. He, 8ir, in conclusion showed his
impatience for a Reserve Bank of some sort for India. The House, Sir,
realises, everyone in the House, if I may venture to say so, Sir, realjses
that we ought to have a Reserve Bank, that we ought to have a Bank which
is free from the control of Government and also from any influence of the
Legislature, but the House wants to ensure,that it should have, not, a
Reserve Bank of some sort, but a Reserve Bank of the right sort. And
what is that right sort, S8ir ¥ The main attraction of this Reserve Bank,
as far as this side of the Ilouse is concerned, is that it will take away the
power of control of currency and dictation of it from Whitehall I do
not think any of my Honourable colleagues on my right will differ from
me when I say that everyone of us supports this Bill because we feel that
if it through the House with our consent and our good will, it will
ensure to :!a freedom from the one thing which we have all along tried to
escape—conirol from six thousand miles away. Sir, freedom from control
from Whitehall is a very welcome thing. But then the question is, to
whom is this body going to be responsible ¥ Is it going to be responsible
only to itself } The Finance Member says ‘‘ No ', The Directors of this
Bank will be responsible to their conscience, to use the Finance Member’s
own words. Will they be responsible to the shareholders ¥ Now, 8ir,
the responsibility of directorate of any company, at least in India, and
I venture to say in any part of the world, is more or less of an eye-wash.
‘What the House wishes to ensure is that there will be such arrangements
about the directorate that in escaping from the India Office they do not
place themselves in the hands of some set of persons completely irresponsi-
ble, completely ungettable at, resulting in & state of things worse than the
Whitehall influence. What are these shareholders, Sir, and what will
their stake in this Bank be 1 A paltry 5 crores invested by them, and that
too, Sir, not invested on fair and equitable terms, but invested, Sir, with
a dividend ensured and secured to them cumulatively. I venture to draw
the attention of the House to page 17, Appendix IV, to the Joint Com-
mittee’s Report. That Appendix gives the result to the State of the
Reserve Bank for the first six years. If Honourable Members will turn
to that page, they will see that in the first year the loss to the State is to
be Rs. 1 crore 76 lakhs, in the second year Rs. 27 lakhs and in the third,
fourth, fifth and sixth years Rs. 8 lakhs each. Even taking these figures to
be accurate and correct—and, I assume for the purpese of argument that
within the first six years the Indian taxpayer is to lose Rs, 2} erores—that
is to be the loss to the Indian Budget ; and as against that, these happy
ghareholders will be getting a 6 per cent. dividend on their 5 crores from
the very first day. 6 per cent. on 5 crores works out to Rs. 30 lakhs a
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year. Within six years the country will lose Rs. 2} crores, while these a.hcre-
holders, who are supposed to have a stake in the institution, will get
their one crore and 80 lakhs without the slightest doubt. Are these terms
equitable ¥ Can it be called a Company in any sense of the word ¢ The
only sense in which you can call this a Company is the sense in which
the Indian Railways are Companies. 8ir, to give an idea of what sort of
a Company this Bank is likely to be, 1 have brought with me the Report
of the Aeworth Committee, and on page 99 of that Report is Appendix
No. 111 giving a statement showing the amount paid to Railway Companies
as guaranteed interest, the amount recovered from net reccipts and the
gain or loss to the State during the years 1858-59 to 1918-19, The amount
paid as guaranteed interest during that period was £208 million. The
amount recovered from net receipts was £158 million. The met loss to
the Btate is £6,785,000. That, Sir, is the parallel, and all this to what
purpose ! The only purpose ix to utufy the eonscicnces of the Iinance
Member and of this Assembly that there is an independent electorate for
the directorate. Sir, I am net at all surprised at the great earnestness and
anxiety of Leaders in the House like Pandit Madan Mohan Malaviya and
others that this measure shall not pass on any such consideration as this.
Sir, the idea of a private eapital Company for this purpose i# an idea which
bas only to be mentioned in order to be rejected. (Ilear, hear.) I will
not use any stronger word—I am reminded of the word *‘ monstrosity "/,
but I do not think it is necessary. But, Sir, that is not an iden which can
be seriously followed up. I think we ought to benefit, this Legiglature and
India ought to bemefit, by the experience of company management of
Railways, s management of which we are now happily getting free year
by year, and 1 do not think that we can possibly think of reconciling our-
selves to the idea of asking a few people, or if you like five cyores of share-
holders if you have one rupee shares (what does this matter t) to put in
a paltry 5 crores when the State will put in all the curreney resources and
reserve at the command .of the State, which, depleted as they have been by
the policy adopted by the Govammmt are to-day £40 million in the Gold
Ntandard Reserve, the silver in it Rs. 110 crores, and some Governmeént of
India paper. For the _management of all this, Sir; you are wure to ask
shareholders to put in 5 crores and tell them, ** Elect 9 directors and carry
on. We trust you."”' The idea, Bir, is an impossible one, if I may say so,
sad the sooner the Finance Member drops the idea, the sooner shall we
g0 on to something which will bring us nearer to a solution of the ques-
tion.

Before, Sir, I proceed any further, 1 wish to refer to what Mr. Jamna-
das Mehta said yesterday about what he called ‘‘ the conference *' which
His Excelleney the Viceroy had a few days ago at Viceregal Lodge.
Mr. Jamnadas Mehta had the frankness to admit that it was only hy an
accident that he did not himsclf go to that conférence. 1 admire, Sir,
Mr, Jamnadas Mehta for having mentioned that. However, he realizes,
and 1 am sure he will not ehallenge me, hoth he and another esteemed friend
of his had agreed to go to the conference.

Mr. Jamnadas M. Mehta (Bombay City : Non-Muhammadan Urban) :
Agreed, and that too on conditions,

Sir Purshotamdas Thakurdas : On no conditions at all, Mr. Jamua~
dan, if 1 may say so.
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Mr. Jamnadas M. Mehta : You know more than ] know about my-
self,

8ir Purshotamdas Thakurdas : T only hope, Sir, that I may be allow-
ed to refer to this and I do it in full cognizance of the fucts which I have
had from various quarters. As Mr. Jamnadas Mehta kmows, I did go to
that conference. 1 went to it because I felt that it was very good of His
Excellency the Vieeroy, who also is Governor General, to hear all parties
on this important question and without in the slightest degree trying to
influence or persuade anybody. 1 am sure that had Mr. Jamnadas Mehta
been present at the Viceregal Lodge, he would have found that there were
many points which were cleared up, and many differences brought pro-
minently to light at that informal meeting. (Cheers.) Mr. Jamnadas
Mehta thinks this a gross constitutional impropriety. I am very sorry,
Bir, he used those words. Knowing, Sir, as this House does, His Excellency
Lord Irwin, to hear that he could be guilty of anything which can be
called ‘* impropriety '’ is very sad., All that 1 would say is that whilst
I fully recognize that the power which has the power of veto and the power
which has the power of certification should be above any consultations, if
that power, Sir, invites to an informal conference all the parties concerned
that can hardly be called an impropriety. (Applause.) I therefore feel
that T owe it to this House—it does not matter, His Excellency the Viceroy
would have others abler than me to defend him if there is to be any
defence—I] owe it to this House to say that there was no persuasion and
the only thing that we did, and I think was meant to be done at the
informal meeting, was to clear up various views and find out how broad
or how narrow were the differences. 1 have Mr. Jinnah’s authority for
saying that this informal meeting was not arranged on any inspiration
from Viceregal Liodge but was suggested by non-official leaders. (Applause.)

Now, Sir, Sir Basil Blackett has frankly confessed to this House that
he hax genuine earnestness to have this Bill put on the Statute-book. He
has frankly confessed that he looks upon it as one of the crowning stones
to his career in India. He aims at the pure unalloyed Central Bank of the
best type. I personally feel that if Sir Basil Blackett will reconcile his
ideal of this Reserve Bank to the conditions prevalent in India—and there
I mean conditions of every nature, ecanomie, financial, political and others
-—if Sir Basil Blackett will reconcile himself and his ideal to this and
will agree to mould this measure in a manner that will least disturb all
these rudely, that will protect us against our various handicaps, draw-
backs and, if T may say so, weaknesses, I, at any rate, can guarantee to
him my support in carrying this measure. But the question is that Sir
Basil Blackett aims at having an institution which will be understood by
the rest of the world. What does it matter whether that is applanded by
the rest of the world forthwith or mot ¥ The question is whether the
institution is suitable to India or not. Is the institution going to be an
mstltnﬁon which is to be devised and carried on, in the interests of India,
which is to serve the needs of India 1 And if the rest of the world owing
to their ignorance of the problem of India do not understand the raison
d’ étre of the institution which is to serve Indian purposes and Indian
needs, is Sir Basil Blackett going to sacrifice that part of our neeessity to
the attraction that the rest of the world will at least applaud his ideal !
We, at any rate, Sir, cannot be a party to what may be approved of in
England Amerlea, Germany, France or Russia. What we want is what
will suit us, what we can approve of and what we can see clearly, will
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serve our best interests and the best of our needs. We have been told,
8ir, that this measure will bring us financial Swaraj. There are few in
this House who believe that we can have financial Swaraj before we have
political Swaraj, because both finances and military power are most im-
portant to political supremacy. 1, therefore, Sir, am not prepared to expect
finaneial Swaraj in this measure ; but I take the Finance Member at his
word and I am prepared to look at this measure with the utmost good will,
and, as I said in my minute of dissent, 1 will give the best in me to mould
it in the manner which I think will suit the country. And to that end,
8Bir, what is it that is now the difference between the Finance Member and
Members on this side of the House ! All that we say is that there should
be no private capital brought in in order to have, what I may call, 4 nominal
electorate—]I will not call it a sham electorate—nominal electorate, to
see that we have independent directors ; we will not have private capital
in this bank under any consideration. The next point is directors and an
electorate or electorates which will ensure to us that the bank will be
carried on from the point of view of serving India first and serving any-
body else afterwards ; when T say serving India first, | mean, serving
the needs of India, serving the requirements of India firvt and foremost
and the requnirements of anybody else, including, if I may say so, with all
respect but with the fullest emphasis at my command, ¢ven the require-
ments of England, after India’s best needs are served. (Applause.) Let
the Finance Member put before us a scheme of directorate which will
ensure us this and every Member on this side of the House will acclaim it
and will support it. e says, Sir, that we should not have an electorate
where, as he says, there may be political influence. Now, Sir, nobody,
not even my esteemed friend Pandit Madan Mohan Malaviys, is anxious
to have a political electorate if anybody in this Ilouse is frightened of :t.
Pandit Malaviya has explained at full length his reasons for insisting ou
the Legislature as electors What is it that is urged from the other side ?
** No, we will not have anything which will tend to political influence.’’
May I, 8ir, venture to submit this ¥ It is admitted that political influenoce
ia one which should be avoided in every country which has full democratic
mstitutions. There the party in power has all the patronage at its com-
mand, and therefore anything which may leave open political influence
means the influence of the party which has the patronage at its command.
8ir, in this ecountry if there is any person or institution which has that
patronage, it eertainly is not this side of the House. It is the Government
that have the patronage, it is the Government that can exercise political
inflaence. The only difference is that my friends on this side of the
‘House will not call that ‘* political ’’. Sir, the way in which I personally
raw canvassing done by the Government in Delhi last March, bearing in
mind that even Members of the Executive Council forgot their position
and condescended to canvassing to & point not known before, shows that
the influence that is to be guarded nst is not the influence of this side
of the House but the influence of that side of the House (pointing to the
Treasury Benches), the influence of the executive side, not the influenco
on the non-official Benches. Bir, I submit to those who talk of political
inflaenee from those Benches that the hoot is on the other leg.

Whilst I am on this question of directorate, I wish, Sir, to refer to the
remarks made by my friend Mr. Vidya Sagar Pandya who reprosents th¢
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banking interests of Madras. He asked why the Joint Committee did mnot
recommend as directors bankers. There is & very good summary in a
local paper, and I wish just to read one short paragraph from it whith
gives the reply to Mr. Vidya Sagar Pandya in very concise and, I think, con-
vineing terms. It says :

‘! Joint stock banks not represented on the Reserve Bank Board would be naturally

suspicious that the Reserve Bank in the matter of credit fucilities would be likely ‘te
favour the bunks whose representatives are on the Reserve Bank Board to the detri-

ment of those not represented.’’

And Mr. Vidya Sagar Pandya will admit that you cannot put on the
directorate directors of all the joint stock banks in India. '

‘* The presence of representatives of joint stock banks would, moreover, be likely
to impair that unfettered judgment by the Reserve Bank Board whieh it must neces-
aarily exercise in ita eredit policy, if it is to fulfil ite funetions properly. The joint
stock banker is directly involved in the eredit situation which the Reserve Bank is
there to control. He is an interested party and cannot therefore be regarded as am

unbiassed counsellor. -

The experience of South Afriea is very instructive in this connection. It was
thought when the Bank there was first started that joint stock banks should have repre-

sentation on the Reserve Bank management, but hardly two years had elapsed before
it beeame evident that for the reasona stated above their presence on the Board was

inadvisable and an amending Act was therefore passed excluding them from'the Bank
Board,”’

Mr. Vidya Sagar Pandya (Madras: Indian Commerce) : What
sbout England and America !

8ir Purshotamdas Thakurdas : I have heard reference being made
to the Bank of England on the floor of this House. Pandit Vidya Sagar
Pandya, who is a great student of financial literature, should only bear this
in mind that the Bank of England is an institution of its own kind in the
world. It was founded 200 years ago by private enterprise and to-day
that institution is looked upon, although it is owned by the proprietors
of 200 years back, as a national institution. It is convention that has
made the Bank of England what it is and not legislation or any rules or
regulations. It will be a long day before we can aspire to anything like
the Bank of England as our Reserve Bank. It is certainly a good ideal
to aim at, but if Mr. Vidya Sagar Pandya thinks that what is good enough
for the Bank of England can even be feasible in India, all I cap say is
that he must read over again the history of the Bank of England.

Sir, the Finance Member said that he is quite prepared that the
directorate of the Bank should be predominantly Indian. Whilst he
has said that, T notice that there is no amendment on the paper from him
to that effect. I do not know what he said when my Honourable friend
Mr. Shanmukham Chetty was speaking—I could not hear him very
clearly at this end of the Hall—but I believe Mr. Chetty referred to the
pame thing. While the Finance Member says that he is agreeable—I
have taken down his actual words—that the Board should be predominantly
Indian, may I ask him why he has left over to provide for that in ‘his
amendment ¢ How does he provide for a predominantly Indian Board !
Perhaps this part of the House wants that it should be so by election and
neot by nomination. But there is no difference of opinion between him amd
s on the main ground. He also said that he is in accord with the Assembly
that the Board should be Indian in character and outlook. But why
does not the Finance Member provide for it in his amendment ¢ Let
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him bring up the necessary amendment. In the amendments that he haa
so far put forward—and I see he has put forward a very large number
of them-—there is no provision for any of these. Therefore, I wish to ask
whether these are mere hopes which he has expressed or whether he will
put these very good and high sentiments of his into actual practice by
putting before us relevant amendments,

Now, Sir, I wish to point out that in trying to institute a Reserve
. Bank for India by this Statute, it may well be said that we are building
the structure of the Indian finance and currency policy from the top
instead of from the bottom. How many indigenous banks are there to-
day in India :hat you rezlly want a Reeerve Bank on the top of them all !
The House may have heard the figures last time when there was a discussion
in Delhi that in America they thought of having a Federal Reserve Bank
only on the top of 36,000 banking branches all over the country. In

there are 4,000 of these and, at any rate, last year when we were
on the Royal Commission we were told that Canada was still considering
the idea of having a Reserve Bank. In India, Sir, the Schedule to the
Bill will show that there are in all barely 60 banks which have a capital
of 3 lakhs and over. Of these 60, there are a number which are known
to Government and to some of us as being in a moribund condition and
almost awaiting liquidation. If you deduct these and also deduet the
powerful British or foreign banks, how many banks are there left t
Hardly a dozen, 8ir, with a eapital of something like Rs. 25 lakhs and
over. And, Sir, for the sake of these frw banks you want a Reserve Bank,
a Reserve vank which will eompel thes¢ banks to put in 74 per cent. of
their current aceount deposit with the Reserve without interest, and
3 per cent. of their period deposits without interest. The opinions that
have been circulated to the Members of this House contain the opinions
of at least four or five leading indigenous banks who point out that if these
provisions of 74 per cent. and 8 per cent. compulsory deposits are approved
of by the Assembly, the only result which could follow would be that the
indigenous banks will either have to lend at dearer rates than they do at
present or they will have to close down. To-day these banks are just
sble to earry on ; anyway, they are not multiplying very fast when there
is no compulsory deposit out of their current accounts or period deposits.
You now propose to handicap these indigenous banks by compelling them
to deposit 74 per cent. of every hundred rupees with the Reserve Bank.
Sir, this may be an ideal which may be achieved afier 10, 15 or 20 yeuars,
but to-day I am sure it will work as a millstone round the necks of the
indigenous banks of which we have very few indeed. My point, there-
foroﬁ.its that you are really building the Reserve Bank from the top.
Whilst I know that many things have been done in India from the top,
eoming down, instead of going up from the bottom in the natural process
of things, in financial and monetary matters this procedure is most
dangerous and I submit that it involves such risks that it is only right
for a pernon like myself who sces the risk that he should at least sound a
note of warning to this House.

Sir, the Honourable the Finance Member said that this measore
will revolutionise the Indian curreney svatem. I have no doubt that, if
this measnre is carried through by stages with the greateat cantion and
with sn eve only to the requirements of India and not to the approval
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of countries outside India, at least for the first few years, such a measure
will bring us a good deal of relief and will in course of time revolutionise
the Indian currency system. But at the moment we happen to be under
8 revolution—] can say without fear of any econtradiction that the
economic fabric, though it may not be aggressively perceived, is certainly
upset. I wish to put before the House the conditions that have been
developed since the first of these measures revolutionising the Indian
currency system was passed last March. What has happened, Sir, sinee
the 1st April 1927 1 All the gold reserves that were left in the currency
regerve of India have gone. Since the 1st April 1926, 294 millions pounds
of our gold reserve have disappcared. There were about 5 to 6 millions
left on 1st April 1927 and that has gone. Silver belonging to India is
melting away slowly but surely. I wish to ask the Honourable the Finance
Member whether it is his intention to sell only the English bar silver which
is with the Government of India or to sell all bar silver, whether English
or country bar silver, because I know that he definitely gave us an under-
taking in the Joint Committee. ...

Mr. Jamnadas M. Mehta : Hear, héar.

8ir Purshotamdas Thakurdas : I am afraid I cannot confirm what
my Honourable friend Mr. Mehta said. I hope the Honourable Sir Basil
Blackett will confirm what I say. I was saying, Sir, that the Honourable
Sir Basil Blackett definitely gave an undertaking in the Joint Committee
that he will not sell the rupee coin. I make that assertion, Sir, and if
the Honourable the Finance Member wants to contradiet it, let him do
80 here and now. _

The Honourable 8ir Basil Blackett (Finance Member) : I am
afraid 1 must eontradict it at once.

Mr Jamnadas M. Mehta : Hear, hear.

8ir Purshotamdas Thakurdas : Then, I venture to say that there
was the grossest misunderstanding in the Joint Committee. The Honour-
able the Finance Member definitely and unequivocally, Sir, gave an
undertaking. ...

Mr. President : Order, order. The Honourable Member is not en-
titled to refer to any undertaking given by the Government except in so
far as such undertaking is embodied in the Report of the Joint Committee.

Sir Purshotamdas Thakurdas : It is referred to in the Report of
the Joint Committee. With due deference to you, Sir, I submit that the
policy of selling silver is a subject which is very pertinent to the motion
now before the House.

My, President ;: The Chair does not suggest that this is not a matter
pertinent to the discussion before the House. What the Chair suggests
is that if the undertaking is not embodied in the Report of the Joint
Committee, the Honourable Member is not entitled to refer to it.

Mr. Jamnadas M. Mehta : Hear, hear.

Bir Purshotamdas Thakurdas : T will put it in another way. I wish
to ask the Honourable the Finance Member to state in his reply to this
discussion whether it is the intention of the Government of India to
melt India’s rupees in the currency reserve and sell them in the Indian
market or not. 1 wish to say only this, that we %an quite understand the
Government of India selling' the surplus English bar silver there. One
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can understand it. But here [ must not be misinterpreted or misunder-
stood as. approving that. 1 would not even think of the Government of
India selling the locally made bar silver. But when the Honourable the
Finanece Member says that there was no talk in the Joint Committee of
his not selling rupees by melting them, all that I can say is that some of
us at any rate must have been entirely dreaming there. (Laughter.)
8ir, your silver is slowly melting. The loan of the Government of India,
a thing on which the Honourable the Finance Member was, year after
vear, congratulated as being successively successful, has this year beem
a failure. He has had to resort to borrowing in London. He has already
borrowed to the extent of £5 millions. He has had to resort to short period
ing in India. He has already borrowed four crores of rupees by

selling Treasury Bills here. (An Honowrable Member : ‘‘ The ratio.’’)
The ratio also is a question under this Bill. Now, I wish to ask whether
all this is in the best interest of India and of the masses of India 1 1 wish
to ask whether all these can be said to be what the Assembly was prepared
to reconcile itself to. WMIst o this topic, I will not quote any paper
from Bombay because that has a certain prejudice on the minds of
Honourable Members on the other side. 1 am now quoting from a Calcutta
paper, a paper by which the Honourable the Finance Member at times
swears here. What does that paper say ! It says :

‘‘ Apparently the Mussolinis of finance, entrenched behind their official wall, :an
igmore these, but mot 80 the banks and merchants who have to pay their way *'.
The paper says this in referring to the -recent attack in the Press on the
Exchange Bank for their alleged demand to foree the Government of
India to buy sterling at a rate less than 1s. 5}d. net. This is from the
Englishman, dated 29th July 1927. This Mussolini, Sir, that is the
Honourable the Finance Member, entrenched behind his official walls—if
the Honourable the Finance Member feels proud at this comparison I
wish him joy of it—can ignore this, but not so the banks and merchants.
India shudders st the result of the poliey followed by the Honourable
Member. He would not listen to the warnings given to him. He
deliberately misunderstood us. He misconstrued wus. FHe got the
Assembly to approve of an avoidable disturbance to India's financial equili-
brium. But this is not all. Here is an extract from a paper in whi
my friend Mr. Moore has a hand. The Statesman of the 25th August 1927
refers to how the second lot of two crores of Treasury Bills had to be sold
at a higher rate than the first one, that is by about six annas. The
paper goes on to say :

‘¢ Inter-bank eall money is otill quoted at the same rate.’’
That is the same rate as when the previous Treasury Bills were put up.

*‘ The higher rate, which the Government have had to pay for this week's Treasary
Bills, ia to be rather accounted for by apprebensions of prospective stringency '’

Last year, the Finance Member congratulated himself that owing to his
policy money was not in demand at all in India in August. Within 12
months, by his policy which was conceived in the best interests of India,
he has changed the whole thing to such an extent that not only are private
banks fair borrowers, but the Government of India happen to be the best
borrowers to-day with their short period borrowings, six-month Treasury
Bills. The paper also iBdicates that in order to relieve the stringency in
the money market in India during the next busy season, the Homoyr
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the Finance Member may have to borrow in London and issue currency
against those sterling borrowings in India. This is indicated in this
cutting. I wish to ask the Honourable. the Finance Member if the Gov-
ernment of India are thinking of any such device for relieving the financial
stringency brought about by the policy which the Honourable the Finanece
Member himself strongly recommended this Assembly to pass last March.

In eonclusion, I have only to refer to a very pertinent article in the
Statist of 6th August 1927, page 217. With your permission, Sir, I wish
to read a paragraph from this article which I think is quite useful at this
juneture when this Bill is being considered. The article says :

‘‘ The age of secret diplomacy may have passed away in the sphere of interna-
tional polities, but it would seem to live on in that of international finance, if we are
to judge from the extreme reticence of the authorities attending the recent Bankers'
conference at New York. There seems no reason why discussions of this sort should
ke surrounded by an air of mystery. It is not suggested that the public should always
be kept fully informed as to the progress of delicate negotiations relating to high
finance. The disadvantages of such a course are obvious. The authorities and ex-
perta concerned would have to comsider not only what was best for the digestion of the
finaneial world, but also what was more pleasing to an undiseriminating popular
palate. At the same time, complete secrecy on the part of the international central
bankers would appear to be unjustified. The grob]ems under discussion at New York,
for instance, touch profoundly the interests of production, trade, and social life tha
world over. It is difficult to see how the bankers could have injured themselves by

ter frankness, taking the public partly into their confidence. They might indeed

erive help in the conduct of their very respousible and delicate tasks from a statement
ax to the general course of the discussions setting forth any decisions reached in matters
of prineciple."’
1P Then, Sir, the article goes on and says :

‘* The position of London itself is a particularly difficult one. Though sterling is
st a high record in the gold Exchange as a whole yet London has little prospect of re-
ceiving g :}.“Tlmoe centres where our currency is at a premium sre not free gold
markets ; thev take all the gold they can get, but give out none when the Exe!
move against them, whereas London is liable to lose gold to any country whose currency
happens to be at & premium.

This position constitutes oue of the major problems of the gmmt-war gold standard.
1ts only immediate solution is the difficult and delieate one of persuading the leswer
gold standard countries to remounce definitély all attempta to accumulate gold re-
serves of their own and to be content with the more humble, but less e?ennve and
cqually secure, system of the gold Exchange standard. The situation could be greatly
relieved, too, by the establishment of more or less free gold markets in Paris and
Madrid. France holds the largest gold reserve in Europe, and Bpain the third largest,
but their Imp stocks of the metal are ut present effectively outside the world’'s mone-

tary system. '’ .

To this, Sir, T wish to add only one sentence from a letter again by
Sir Daniel Hamilton to the Editor of the Statesman. It appeared in the
Statesman of 4th January last. Sir Daniel Hamilton says :

‘¢ Ts it not humiliating that the great Bank of England should have to go down
on its knees to the Federal Bank of America when it runs short of gold while India’s
agricultural industry only waits to be orgamised to provide India’s rve Bank with
nﬁ the gold the Empire needs 1 7’ :

Now, Sir, this statement of fact from a paper of the standing of the
Statist and this appeal from a person of the standing of Sir Daniel
Hamilton have very great significance. If England needs gold in order
to preserve her position in the world, and if the Government of India
will, instead of beating about the bush, only take this country and this
Assembly into their confidence, I bhave not the least doubt that India
approached in this straight direct manner will agree to stand by England
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even at this juncture. In my minute of dissent, under the head of ‘“ The
importance of the free inflow of Gold '’ I said—and I wish to repeat
those few sentences here :

‘¢ It has however been claimed that for the speedy reconstruction of the curremey
srstems of other important countries disturbed b; the War the greatest possible eco-
nomy shoald be exercised in drawing on the world’s stock of gold. The co- on of
thess other eountries in this conmeetion, either with each other, or with India, is, bow-
erer, neither assured, nor within sight, so far ss I am aware ; each is pursuing its
individualistic national polliey. If at any stage an intermational ent should be
framed for the ecomomical distribution of the world's gold supp I am econfident
that India would be prepared to exercise self-denial in her gold requiremeats in progr-
tion to that of other countries whose currency reserves were parallel to her own. But
it is of paramount importance that any rogulation of the w of gold should never
be attempted by executive action, or by the currency authority. The main principles
of the gold standurd sbould be mboﬂed in statutes, and varied, if necessary, only
by amandment to such atatutes, i.c., with the fullest publieity and the concurrence of

the Legialature.'’

Sir, a financially and economically strong India would be as mueh
of an asset to England as Indis was as far as physical power is concerned
during the last War. I appeal, Sir, to the Government of India and also
to the British Cabinet not to disturb deliberately the normality of India’s
financial and economie conditions. If my appeal be not heeded, I have
not the slightest doubt that England will live to regret the day when the
pormality of India's financial and economic conditions, poor as she is,
were so deliberately disturbed. T wish therefare to appeal for frankness
and mutuoal] trust. Take this eountry and the Assembly into your con-
fidence. Do nothing with the nominal assent of this Assembly by a
spateh vote either herg or thers. If England has only the statesmanship
and the imagination te reslise thut, constituted as this Assembly is, she
could still appeal to this Amembly under the circumstances which have
been described in the quotation from the Statist, I, Bir, at any rate feel
that this Assembly will rise to the occasion if properly approached. Any
short cuts, any other methods, must, I am afraid, engender distrust and
want of mutual confidence, and that would be most suicidal in any
measure regarding finance and currency. With this appeal, I support
the motion.

Mr. A Rangaswami Iyengar (Tanjore cwm Trichinopoly : Non-
Mubammadan Rursl) : Bir, I do not propose to take up the time of the
House by indulging in metaphorical descriptions, often very mixed, of
the Reserve Bank Bill as it wstarted, as it developed and as it may
develop hereafter. 1 am neither a banker nor have a banking clientele ;
nor am I a currency expert. But T am a student of pnblic finanee
and public affairs and from the point of view of such a student I desire
to state why I came to the conclusion that in all the circumstances we
are in, the institution of a national Central Reserve Bank is a measare of
distinet benefit to the country, As I conceive it, a8 Central Bank subserves
three distinet public purposes. They therefore involve the discharge of
publie functions, and, as I shall presently show, they can only be discharged
by a public authority—not controlled by the Government on the one
band and certainly responsible to the public on the other. It cannot be
carried out by any private agency. however eminent, and as the question
of a shareholders’ bank has been discussed threadbare, I do not want
again to say bow a shareholders’ bank is wholly unsmitable for this
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Sir, in the first place a Central Reserve Bank is what is known as

& Bank of Issue. It seeks to control and to regulate the issue of paper
currency in this country and, so far as we are concerned, in this unfor-
tunate eountry a Central Bank will have the duty of maintaining the
stability of the token currency in this country, pnamely, the rupee, the
note printed on silver. These two duties, as we all know, have been till
now discharged by the Government. That they have been discharged
with disastrous consequences to India’s economic interests in the past has
been admitted on all hands ; and I therefore think on that simple ground
it is necessary that this duty should be taken away from the hands of
the Government which is acting under the leading strings of the India
Office and the London money market all along and that it should be
entrusted to the hands of an authority in India responsible to and
representative of public opinion. That, I think, Sir, is the first impor-
tant ground upon which we as laymen think that a Central Bank in
India ought to be established to take charge of the issue and the
regulation of eurreney notes and to maintain the stability of the rupee.
My Honourable friend Sir Purshotamdas Thakurdas was pleading
eloguently for some more light, some more publicity, in regard to the
transactions by which the Government have been manipulating the
currency since the day in March last when this House, in spite of the
unanimous protest of public opinion, fixed the ratio at 1s. 6d. If these
disastrous consequences have fallen from the fact that the Government
has been in charge of these operations, I submit that that furnishes the one
solid reason why this thing should be taken out of the hands of Govern-
ment and lodged in the hands of a body who will be responsible to the
public. And that is the reason, Sir, why I again say that we should
support this Bank. We feel, Sir, that in the next place this Central
Bank, in regard to its second function-—a function which has been till
now entrusted to the Imperial Bank of India—will act as the Government’s
bankers. The attempt to make the Imperial Bank act as the Govern-
ment’s bankers has been made for ten years now.  But the fact remains
that the Imperial bank has no control over the currency and could only
control the expansion of credit jn an extremely limited way by having what
Sir Purshotamdas Thakurdas rightly condemned as a kind of secret
alliance with the Government of India and Whitehall. This difficulty,
it seems to me, furnishes the second reason why an independent banking
corporation should be established to act as the Government’s bankers.
Sir, so far as this country is concerned, the Government’s bankers ought
to be put in a perfectly independent position. I certainly object to a
rivate shareholders’ bank like the Imperial Bank, however eminently

t may be officered at the :present time, taking charge of the duty of
acting as the Government’s bankers. The system which prevailed in this
country prior to the time when the functions of the Imperiasl Bank were
expanded to enable it to act as the Government's bankers, is one which
may be compared to what is called in the United States of America as the
independent treasury system. And even to-day, except for the few
branches which the Tmperial Bank of India has established in many parts
of the country, so far as the manipulation and movement of Government’s
resources are concerned, the treasury system continues to be the main
channel by which the Government moves its finances. That I say, Sir,
ia in the first place economically not beneficial to the country, and in the
second place it is also injurious to the financial interests of the country.
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At & season when it is most important for the agriculturists of this eountry:
to have fluid currency in large quantities, the Government. rigoroualy
collect their taxes from the tax-payers of this country. When the agm-
eulturist wants to move his crop, the Government collectd taxes in cash and
puts it into their treasury vaults. By doing that they are withdrawing
a huge quantity of currency from circulation at the very time when the
agriculturist badly wants that currency in circulation. That is an
evil for which we ought to find a remedy. The best way would be, I
think, for all the Government’s money to be deposited with a Central
Bank of acknowledged eminence, which would put this money again inte
oirculation in the course of its operations with ita creditors, other banks
and producers. Therefore, Sir, I consider that from the point of view
of the peculiar conditions of this country, namely, the fact that the
agriculturists have got to pay their taxes in the busy season, that eurrvency
ought not to be tied up but an agency should exist which ean use and
expand the currency during the busy season. And that agency should
not be merely a Government agency. Government, we know, has
been managing this thing not in the interest of the agriculturists who
want this currency, but in the interests of British financiers, of the India
Office and others. Therefore we say that this duty of regulating the
eurrency to the requnirements of trade at the time when trade requires
it, should be entrusted to an independent central authority. We know,
Bir, that so far as the Government is concerned, they have often merely
abstracted all this money and put it into their vaults. The next thiug that
happens ix that huge quantities of this money find their way by transfer
to the Secretary of State's treasury in London. If this money were at
least to remain in this country we know that some people here would get
the benefit of it. But these large quantities which are sent to the
Beeretary of State's treasury are ultimately lent out to the London money
market on very easy terms. That is the system which now exists, and the
establishment of a Central Bank will get rid of that system. So in the
point of view that a Central Bank established in this country and acting
as the Government’s banker would use the monies which Government
gets into its hands for the purpose of benefiting Indian trade only and not
European trade and Londou financiers, lies the second reason which has
inflnenced me in agreeing to the establishment of a Central Bank. The
third reason is that this Central Bank is expected to discharge the duties
of a banker’s bank. The Imperial Bank at the preseut time accommodates
bankers from time to time : but it ix solely at its sweet will and pleasure,
and my friend Mr. Vidya Sagar Pandya hax exposed the manner in which
the Imperial Bank has heen discharging the duties to the public whose
monies it bas in snch profusion locked up in its various operations. Bir,
we think that so far as any bank can function as a bankers' bank, it
ought not to be a shareholders’ hank. It ought to be a bank which is
stuhject to the legislative control of this Assembly. It should be a bank
wholly Indian, acting wholly in the interests of India, and it should be
able to help bankers in the difficult times ahead of us. My friend, Bir
Purvhotamdas, very properly said that in this country banking is in its
infancy and he expreswsced the fear that the ostablishment of a (‘entral
Bank with the Imperial Bank may have the effect of cﬁﬂﬂ;"ﬂg the
netivities of these banks, But, Sir, between the alternative of having the
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QGovernment’s monies abstracted to London, between the alternative of
having those monies put into the hands of a private cerporation like the
Imperial Bank of India and the alternative of having it put into the
bands of a Central Bank whose Directors will consist of a majority of
Indian elected representatives, I consider the House can have no diffienlty
whatever in coming to a proper conclusion. Sir, so far as the Central
Bank is concerned the necessity for having directors outside of the run of
commercial corporations, whether they are Chambers of Commerce or
Federations of Chambers of Commerce or the Imperial Bank and others,
seems to me to be self-evident. Because even in London, the Bank of
England has long since ceased to be a kind of private corporation. The
Governors and Directors there do not deem themselves to be persous who
are there to earn dividends. They deem themselves to be public servants
owing a duty to the public as trustees. It was not so in earlier times,
Walter Bagehot long ago said that the duty of a Central Bank like the
Bank of England should be to conserve the resources which come into
their hands for the banking and commercial operations of the country and
that the Directors are trustees for the publie, to keep a banking reserve
on their behalf. In so far as a Central Bank has to perform those public
functions, such a Bank cannot be a mere shareholders’ bank, but a group
of persons acting as trustees for the public. That 1s why we in this
country say that such a bank ought not to be put into the hands of a
group of financiers and shareholders who may elect the directors. We
look upon the Directors of the Central Bank as trustees and custodians
of Government monies who have a public duty to perform in the use of
that money. For this reason, I feel it my duty to support the principle
of a Central Bank. As for the question of the Directorate, I am not at
all enamoured of indulging in figurative descriptions. I do hope, Sir, that
as practical business men here, we shall be able to find a solution for this,
so that this Bank shall have at its head a group of Directors who will
represent the Indian public, who will be predominantly Indian, who will
be elected by Indian constituencies and who will mould this Bank to be
an instrument for the economic uplift of this country.

The Assembly then adjourned for Lunch till Half Past Two of the
Clock. .

The assembly re-assembled after Lunch at Half Past Two of the
Clock, Mr. President in the Chair.

Mr. N. 0. Kelkar (Bombay Central Division : Non-Muhammadan
Rural) : Sir, so this is the Reserve Bank after all. It is the enfant
terrible that made so much noise throughout the Indian world. A child
paturally cries immediately it is born. But its cries are drowned in
this case by a chorus of congratulations from far and near. Con-
ceived by the Finance Member, it was licked into shape by the Royal
Clommission on Currency. It has the features of cross-bred parentage.
Tts lineaments are partly American and partly African. It has Indian
blood in its veins. But it shows the sparkle of Indo-British interest in
its eyes. It gives evident signs of precociousness. So a playmate and

“a companion has been provided for it in the Imperial Bank, and amoug
ity playthings will be Currency, note issue and financial credit. Its
swaddling-clothes will be of gold. The indispensable Indian ayah will
be provided among its caretakers in the form of some Indian Directors.
But while its nominal guardianship will be entrusted to the Gove_rnor
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General in Council, its spron strings will be in the hands of the Indian
Finanve Member, to be pulled through a complicated mechanism, whose
aorking will be mysteriously concealed. The Indian: Legislature is now
ealled upon to witness its baptism, and to give it a charter along with
other blessings, -

I shall not, however, pursue the simile any further and come to close
quarters with the merits of the Bank. The first claim on its behalf is that
it is 8 measure of liberalism in Indian finance, 1 must frankly admit that
there is some truth in that claim ; for the immediate apparent effect of
the ilcyerve Bank will be to liberate India from the tight control of the
State Seeretary upon Indian finances—a control which that authority
never exereised with uniform ‘isdom and very often exercised in the in-
terest of the London financiers and London money market in general
It was not only & suspicion but a mere hard fact. As between the State
Beeretary and the Indian Finance Member, however, there is a definite
choice, and I prefer the Indian Finance Member, notwithstanding the fact
that his training, his connections and his outlook are deeply coloured with
g British bias. 1 prefer the Indian Finance Member to the State Secre-
tary, hecause the former after all has his actual work and his official res-
ponsibilities cut out in direct Indian affairs, and he must be in the nature of
things more amenable to Indian public opinion as expressed through the
legisiature or outside. Every Finance Member has a certain wsense of
Iadian responsibility, and the past record shows that many a Finance
Member has struggled and fought with the State Secretary in the
Indian interests, though the domestic quarrel had to be carefully
concealed bebind the purdak of official discipline. 1 say, therefore, with
conviction and deliberats purpose, that the Reserve Bank is in theory
st least a messure of financial liberalism to this extent, that much of the
real control of finance, eurrency and eredit will be transferred from the
Btute Secretary to the Government of India. This is a part of our large
seheme of Indianization in a broad mense, though there may be years be-
fore an Indian is actually appointed to the offiee of the Finance .
Bdt now the Becretary of State being eliminated from the seheme, the
Government of India should be prepared to share that transferred con-
trol on the Reserve Bank with us, the Legislature. Then again, the Reserve
Bank is certainly a progressive step in the direction of the financial
organization of this country. For, though every Indian problem has
u special lining of circumstances fo it, India cannot keep itself completely
detached from the developments of financial theory and practice that is
going on in the entire civilized world.

But having said this much for the idea of the Reserve Bank,
I must also point out that the Reserve Bank, such ax is envisaged in
the present  Bill, is not going either to give us all the benefits that
acerue from sueh an institution in the advamced countries, or free
ug entirely from some of the evily which are inheren! in the
currency system and finaneial organization in India. There is nothi
in the Reserve Bank whieh will tqmﬁmr, much less eliminate, the defects 0
8 system of managed curreney and credit, There is an attempt in the
scheme of the Reserve Bank to bring us in line with tha up-to-date theory
and practice accepted by these advanced countries, But ¢ount is not be-
ing taken of the fact that in none of those countries, there is such a system
of debased silver currency, as bas beep obiaining in India. And secondly,
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that the Indian public has not had the benefit of the training, through
which those countries passed, in making their way up to an ideal scheme
of currency in which metallic curreney is eliminated. It is amusing
erough to sce that whereas in political matters, India is not regarded as fit
to touch even the fringe of the system of self-government, owing to her.
social aud educational backwardness, she is regarded in this banking
wphere alone to be ready to adopt a financial regimen, whose merits are
xrill econtested in the advanced countries themselves. The return to the
(old Standard in England was itself contested, though I know it has
ultimately been adopted. But there is still uncertainty as to whether
the countries will or will not return to the system which prevailed be-
fore the War, and resort to the use of gold coin, and the free converti-
bility of currency.

As regards the ban pat upon the eireulation of gold coin by the Parlia-
ment Act of 1925, there are people who hold that this bar is not a wise one,
amd cannot be maintained for ever. Omn the other hand, Prof. Flux of
America thinks that ‘‘the time will come soen again when perfect convert-
1bility will be established and specie payments will again be resumed in
some European countries ; and that many of the European countries will
rather choose, instead of faeing a further eonsiderable change in domestio
price levels, to re-establish yold eonvertibility at some new parity. In
America, some kind of bank notes even to-day do bear on their face a pro-
mise to pay in gold coin, and the promise is also redeemed’’. My point ig
that gpinion about the present system of gold standard and the elimination
of convertibility is not wnanimous. But unfortunately that system is
being foisted upon India through the present Act and the Reserve Bank.
The root evil of the system of a debased curreney in India is not eradicated,
and we shall be left at the merey of the financiers who try to maintain
prices and credit by endless manipulation. The silver rupee in India is
uadmittedly a note on silver, and it cannot be converted into gold, though _
its relation to gold is theoretically fixed by Statute. But as Mr. Benjamin
Anderson of America says :

¢ Irrodeemable paper momey is disemsed momey. It is cured only by gold re-
demption aceompanigd by balameed budgets and sound public finance.'’

He says further :

¢4 You ennnot stabilize irredeemable pape¥ money by money market policy. Gold’
poyments alone will stabilize puper money.'’ '

Tie proposed Reserve Bank is intended not to cure the unsound cur-
rency system in India, but somehow to bring it in a line, for other purposes,
with foreign nations, who propose simply to manipulate the quantity of
money and the bank credit, hy various devices, namely, variations in the
discount rates, open market operations on the part of Central Banks and
the co-ordinated policy on the part of public treasury—in borrowing and
repaying. Some simple-minded people seemed to think that in itself, the
Reserve Bank is an Avatar of salvation for India. But they will soon be
disillusioned when the Bank will begin to operate. No doubt, a high
authority has said that in a well-.governed community, all political
power should be wielded by bankers. But this situation will be
arrived at only when civilization reaches the apex of its achievement.
The banking system of England was for a century an object of legitimate
pride for that nation. But it was discovered in the time of the war that the
hanks succumbed to the wills and the pressure of the British Cabinet.
If that can happen to English banks with their tradition of strength and
independence, one can easily imagine what can happeén to the Reserve Banki
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ot the hands of the Government, though the Finance Member over and
ever again assures us that his object in treating a Reserve Bank is to
create an institution which will be free from Government control. If the
English money market could be made by Government an instrument of
war, the Indiun money markot ean conecivably be made by the Gevernment
of India an instrument of controlling currency, credit and prices to the
disadvantage of the Indian people, and in the interests of foreign natioms
and foreign money markets. From this point of view, we cannot but close-
ly serutinise the provisions in this Bill on the subject of the gold reserves
of the Bank and its uses. But though, apparently, there is an attempt to
free the Rewerve Bank from the Government control, it ean easily be seen
that that control actually comcs in in a number of ways. The pretence is
really funny that while the least touch of the Legislature with the proposed
Bank spoils it by political influence and pressure, the combined nominees
of the Government and the British commercial community in India will save
the Bank from that influence and pressure. The Bank is a hybrid both in
respect of its constitution and the agency of its control. And 1 have no
hesitation in endorsing the suspicion which some people have expressed,
that the Reserve Bank is a device to trans{er the financial power from Eng-
land to India, simply for the purpose of saving the State Secretary from
odium and screening the operations of selfish British interests. Then,
again, it is not clearly seen why the co-existence of two banks like the
Reserve Bank and the Imperial Bank is necessary in India, when the Im-
rial Bank is not being invested with powers of note-issue, and the Reserve
nk is being allowed to do commercial opoerations. Even for the purpose
of a central financial and banking authority, the two might have been
samalgamated into one, and the existing machinery of the Imperial Bank
might have been adapted to the needs of the case. There is nothing in the
scheme of the Reserve Bank to guarantee the hape that adequate banking
‘dacilities will be created in this great country where they do not already
exist, or that banking habits will be taught to the people whose finanecial
interests are going to be controlled, in the light of the latest theory and
practice of the money markot. There is no guarantee that gold would be
scdulously conserved in India and not frittered away abroad. There is no
guacantee that the gold reserve will be usced only in improving the internal
material condition of the people of this country. There is no guarantee
that the gold standard will bo brought home to the people by the introdue-
tion of gold coinage and the establishment of convertibility, There is no
guarantee that the gold resourecs of India will not be wasted for the main-
tepance of exchange ratios in the interests of Government. More convin-
cing proof will, therefore, be required before the Indian people can be
persuaded to welcome the Reserve Bank as a saviour, and 1 for one shall
not regard it as a calamity if it happens for any reason that Government
withdraw the Bill or the Bank does not come into existence till the pre-
sent agreement with the Imperial Bank terminates, so that we may get

more lime to consider the position with a larger experience,
I would conclude by just referring to one quotation from an expert,

becanse that will show that these suspicions are not entertained me

by laymen like myself, but they have been held by people who know more

of these things. Ile puta the questions and answers thus :
*“ Why 4o England want Tadis to establsh suck s Baak ¢ The snawer is :—
To get bold of India's Goll Resorves to- manipulate them s it thought best. The
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loy remder will exy this is mere peejudios om my part, but fertmnately for us Sir
Enrnest Harvey let the cat out of the bag in Australia. When he falled e get them
to agree to the kind of Bank that he wanted, he advised the private Banks to hand
over their Gald to the Commonwealth Bank (to be sent by it to ‘40 be imvested)
or to themselves to sond it to London, and we learn from Sir Hilten Young’s paper of
35th May 1927, that the suggestion was not viewed with favour by the Australign
Ranks. Hin recommendation to Australia may be summed up—Establish a Central
Bank. If you don’'t like to do so, don't; but give us your Gold in any case.’’

Ome is naturally afraid that that may happen in the case of Indin
alro.

Mr. Fazal Ibrahim Rahimtulla (Bombay Central Division : Muham-
maglan Rural) : Bir, so much has been said against Bombay since the ratio
quéstion came into being that it was refreshing to hear from the lips of
Rir Alexander Murray the praise of a Bombay man, That a Bombay
man should have been the outstanding feature and the outstanding member
in the Royal Commission is a great satisfaction to those who represent
the Presidency here, and let us hope that by having a Bombay man in
the Executive Council in the Houourable Mr. Crerar that Bombay will
receive the attention which is due to it. (Applause.) Sir, when the retio
question came up for discyssion I criticised the Honourable the Finance
Member for bringing forward a policy which suited England; but on this
occasion, Sir, T must admit that the Honourable the Finance Member is
very sincere in giving the best in the Reserve Bank for the benefit of
this country. I may quote the speech ef the Honourable the Finance
Member which he delivered before the Delhi University on 23rd November,
1926, in which he says :

44 At ame atroke soutrol of Indian curreuey and finance will be transferred frem
& comtre situated at some point between Whitehall and Delhi into the sole control
of Indin.*’

I may be permitted to mention here, Sir, that the Honourable the Finance
Member's experience in the question of ratio must have beem very hitter
in order to arrive at the eonclusion that the whole ‘policy of credit and
finance must be governéd in India. But, Sir, while giving ham this
praise, I must sound a nete of warning. He must be aware that he is.
auxious to give what ia best for Iadia. But in his anxiety to do the
best, he must not be in & hurry or show impatience. I may, Bir, quote
the instance of the Govermor of Bombay. We had in ‘Sir George Lloyd
ewc of the cleverest Governors of Bombay and in his anxiety to do .the
best. for Bembay, to relieve the congestion, he introduced the Development
Departmenit. He did not take heed of the represeniatives of the people
that he should go slow, that he shonld see for ‘himself whether the
Development Department woulld be & suceess .and shauld be undertaken by
Govermment ; and in his burry, Sir, as soon as he left the shores of

India....
Mr. President : Order, order. These remarks are not at all relevant
{o the question before the House. -

_ Pasal Tbrabim Rahimtulla : ‘With due respect to you, Sir, I am
mlyr::mzaring with the position of the Development.. ...

My, Prestdent : Order order.
Mr. Fasal Torahim Rehimtulia : T am only showing the parallel in

order to avoid its repetition. ]
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Mr. President : The Honourable Member is not in order in referring
to this matter,

Mr. Fazal Ibrahim Rahimtulla : I was only going to compare the posi-
tion with the Development Department and sound a note of warning
8ir. 1 would tell the Honourable the Finance Member that if he feels
that what this side of the House is prepared to accept is nmot what is
best for India, then the better course for him would be to withdraw the
Bill rather than to have a compromise of a character which would make
his name not spoken of in a manner which it deserves not only in this
House but throughout the country regarding the Reserve Bank.

I wish to take one exception, Bir, to the remark of my friend Mr.
Jamnadas Mehta. Sir Purshotamdas Thakurdas has already dealt ®ith

it, and I think it was very unwise of him to have mentioned the informal
discussion,

Mr. Preaident : Order, order. The Honourable Member need not
take the trouble to defend His Excellency the Viceroy. The Treasury
Benches are there to undertake that task.,

Mr. Fasal Ibrahim Rahimtulls : Sir, I was not going to defend His
Excellency but I was pointing it out to Mr. Jamnadas Mehta that the
argument advanced by him was out of order and unjustifiable ; that if the
Bill was to be carried through, and if the Bill was not suited to the
popular view of the House, then he would ask the Viceroy not to give
his consent. If that is so, is it not the duty of the Governor General
to be acquainted with all the views before he comes to a conclusion on a
momentous Bill of this character ! I would advise my friend Mr. Vidya
Bagar Pandya not to press his amendment for eliciting further opinion
on the Bill as amended by the Joint Select Committee. I would tell
him that as the banking people all over the country are put to very
-great inconvenience due to uneertainty, he will realise that it is not in the
interests of India to prolong this discussion. We should either accept
it as amended by the Joint Committee or reject it. The only question
on which the existence of the Reserve Bank depends is the question of
the constitntion. The Joint Committee has mentioned the question of the
Legislature having the right to elect three Directors. I for my part
do not think that it should be supported if we can devise a convenient
scheme by which, as the Honourable the Finance Member pointed out,
8 minantly Indian Directorate could be secured. But by mm
this as a compromise, we must see that it is a compromise which
stand pre-eminently supported by the unanimity of this House. We
should not carry the passage of the Bill clause by clause in a heated
mood as we did in the case of the Ratio Bill in Delhi.

In conclusion, I would like to remind the Honourable the Finance
Member of his speech which he delivered before the Delhi University in

which he said that he was anxious to give his best for India, and I hope
be will carry out his resolution irrespeetive of any other considerations :

‘¢ Ity merits will, I know, be recognised ever more and more as knowledge and
nnderstanding of it increnns. Do not he rontent merely to lsten to or ropeat what |
or others say about it. Read it and read it again, wo that when finally the recowm:
mendations it containe are incorporated into legislative form and presemted to the
Legislature, the discussion may proceed in the t of intelligent sppreeintion, free
from heursay criticlam or blased controversy, and Indip may drain from it overy drop
of virtus in It, and therehy be enabled to rebuild her eurrency system and pragtice on
round and durable foundationas. '’
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Mr. H. G. Cocke (Bombay : European) : Sir, this discussion has now
gone on for a considerable time. We have listened to some very long
and very interesting speeches, and I presume we are going to take this
Bill into consideration and that the motion will be accepted. Bat, Sir,
that in itself will not help us very much unless we can get over some
difficulties we are up against. T believe it is generally appreciated that
the Reserve Bank will be a good thing for India. As Sir Alexander
Murray told us yesterday, the idea has been put off in the past and it
uppears to me that if we do not get it through on this occasion, it may
be very many years before India has the opportunity of having another
Bill by which a Reserve Bank can be established. Therefore, I suggest
to this House that it should consider very seriously the particular points
of difference hefore it runs the risk of losing this Bill. The Honourable
the Finance Member has given to this subject his considerable knowledge
and we have had the benefit of his advice throughout. Although the
Government is unable to accept the Bill as it has emerged from the
Joint Committee, I trust that with the help of the Finance Member and
the scholarship and learning of this House, it may be possible to get the
Bill into some shape which will be acceptable to the House. But, Sir,
that is admittedly very difficult. Many Members have spoken in favour
of the non-shareholders’ bank as compared to the shareholders’ bank.
While many of the arguments which bave been adduced are very perti-
nent, it is well to remind the House that all big corporations, banking,
insurance or otherwise, are run by Boards of Directors in which it may
be said the shareholders have very little voice. In my opinion, in the
case of the Reserve Bank, there would not be the same aloofness of the
Board from the shareholders because, I take it, there will be no objection
to including a provision in this Bill by which the amount of shares which
any member can hold is limited, provided the limit is reasonable. Sup-
pose, for instance, a limit of Rs. 15,000 or Rs. 20,000 were accepted by
this House as the limit of an individual shareholding, the capital of the
Bank would be very widely spread. And in the event of your Board,
which is originally nominated, not being satisfactory to the majority of
the members, it would not be a very difficult thing to get a number of
shareholders together with a considerable amount of capital and agitate
for a different Board. I merely point that out to the many Members
who have inferred that, once you get your Board in the first instance as
nominated for the shareholders’ bank, you have got to put up _with it
for ever, and the shareholders are not in a position to alter it. I do
not think that would necessarily be the case in practice. If you take a
mill with Managing Agents, it is very likely that the Directors and the
Managing agents together may hold something like 70 or 80 per cent. of
the shares. ‘%n that case admittedly the shareholders are in a very difficult
position if they want to upset the policy of the Board. But this does not
necessarily follow in this case. I suggest to the Members of this House,
in view of the deadlock which is being reached in connection with the
formation of the Board for a so-called State Bank, that they m:ghtz
take seriously into consideration again the questwn'of the shareholders
bank. It is perfectly true that Mr. J amdas Mehta’s tailor or somebody
else’s chauffeur might hold shares. Bt_lt in practice there is bound to !Je
a very large number of influential business men and financiers who will
bold shares up to the maximum limit of Rs. 10,000 or Ras. 20,000, whatever
it may be. In practice, surely it will be possible to get a Board which is
practically entirely Indian because admittedly of this 5 erores a‘ ;ery
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large amount must be subscribed by Indians. I submit that it will be
possible to get a Board which, however difficult it may seem in theory,
will, in practice, be possible for India to accept as an Indian Board.
Mr. Shanmukham Chetty yesterday made remarks which were taken
exception to on these Benches, and lie explained in defence that he merely
wished that there should be Indian control. He did not object to
European assistance on the Board or in the direction of the Bank. With
that explanation, the matter dropped. There can be no doubt that in
a bank of this sort a certain amount of European support and assistance
is required and expected, but no one suggests for a moment that there
i8 going to be anything but Indian control. I suggest that the best way
to get Indian control effectively is to revert to the shareholders’ bank.

If we are not going to have a shareholders’ bank, if that is quite
3 pu impossible, the question then arises, how you
o are going to get a Board which will meet the
case of the so-called State Bank ? In all the speeches that have been
made, I'do not think I have heard one constructive proposition, My
Honourable friend Sir Purshotamdas Thakurdas this morning found
fault with the Honourable the Finance Member because he did not put
constructive amendments down on the paper. Well, everybody knows
that a considerable body of Members of this House have been for the last
few days racking their brains to find a suitable alternative. As far
as I can ascertain, up to this moment, no very acceptable alternative has
been found (An Honourable Member ‘‘ Question ¢ ’’) Well, if one can be
found or if one has been found, let us have it out. No one has produced
anything which is really acceptable. The amendment I see on the paper for
elctoral colleges is one which, in the opinion of many Honourable Members
of this House, will be extremely difficult to work. If the proposers of this
amendment will in due course satisfy the House that it will be possible tc
work it out in a satisfactory way, then so far as these Benches are con-
cerned, I do not expect that they would stand in their way. But we
must be satisfied, and naturally everybody must be satisfied, that their
suggestion. of adopting these electoral colleges would produce the best
results and would be workable in a satisfactory way.

There are various other provisions in the Bill which we shall be dis-
cussing in due-course. They have been touched upon to-day. But I want
10 confine myself to the big issue, or rather I should say, the big issues
which are also difficult issues. The more important questions in the
Report will come up for discussion and in 'my opinion one appendix is a
very important one. I hope everybody has read the appendix to . the
Report which deals with questions of gold coinage and currency. Here, I
should like to read to the House, if I may, a short extract from a financial
paper called The Investors’ Chromicle, dated the 2nd July, 1927, which
deals with the world gold situation. It says :

‘¢ Professor Gustav Cassel, in the quarterly report of the ‘ Skandinaviska Kredi-
taktiebolaget °, secks an answer-to the question ¢ Are we faced with the continuous
fall of prices ¥’ His views deserve careful consideration, as he can claim for them
partial confirmation in the actual price history of the last two years. His ‘main point
is that the world’s production of gold is too scanty to cover normal requirements and
that unless large economies are effected in the use of gold, a further and perhaps a con-
timuous fall in commodity prices must oceur. He elaims to have information which
plaecn it beyond doubt that in fifteen years the South African gold mines will be so
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far exhausted as to coase to be the world’s principal source of gold supplies. esti.
mates that the annual requirements of ne£ golga about lﬁlgl"rri i {g‘gdol’o ' £150
millions and that in all predability it will ‘ot be possible to supply half that amount;
He thereforo empbasises the need for the systemutic  limitation -of the monetary

mand for gold. uptes the apparent tendency in the United States'is to” fée&
frém the position of willingness to art with her superfluous gold, and rather to decur

mulkte more gold, and that there is a temdency in other countries to ‘endeavens to
sécure gold in the belief that this is nccessary to emable them to secure a mote solid
busis for their monetary systen. Professor 1 fears that if matters develop npon
these lines a general scramble for gold may result, and econsequently a continuous fall
i tg‘o,ld commodity prices. He urges, therefore, that all central banks should mansge

b n lower percentage of gold covering than has hitherto been tsual, snd’ that 't
sbould adopt the pmu OT’ holdihg resefves in'"London and 'Ne#w York,:insl'udhz
accumulating gold stoeks of their own >/’ ‘ '

There is a very natural sentimental desire on the part of Members
&: . th}l\s Hotﬁ:;q qqd lg the qountrxufbt: 8 'Kogd eqi;;l. I"trus'tf thait' s;o l?;att.u:;
s Assembly 18 eoncerned it will not chérigh that wish, for it is boun
to be dﬁ?po*;nted‘.' ?Pmﬁ?he;'ga T‘th‘:‘ﬁ iy
ripe for that to be practical politics.

I should just like to say one word on the question of the Imperial
Pank and the indigenous bank. My Honourable friend Sir Alexander
Murray referred yesterday to the question of the Imperial Bank, if it ceased
to do commercial bhusiness, being in the skies and the exchange and the
indigenous banks right below with pothing in between. Well, I do feel in
connection with this Bill that we have got to consider the question of
indigenous and exchange banks very carefully, particular]y when we come
to the clause dealing with deposits, because the effect in years to come
will be that the Imperial Bank, which is being benefited by holding the

vernment cash balances, would be more or less in competition with the
indigenous and the exchange banks. I do not think we have more than
one or two bankers in this House. I think they would be prepared—I thit}k
bankers generally would be prepared—to agree with Sir Alexander
Murray’s remarks to the extent that they wish the Imperial Bank would
@0 up the sky so that they would have the whole earth to themselt*qs.
(Laughter.) Personally, T am rather inclined to agree with them and dis-
agree with my Honourable friepd Sir Alexapder Murray that the country
would accustom itself to the indi'ﬁenéus banks and the exchange hanks with-
ont the help of the Imperial Bank. That, however, I realise is not practical
politigs for the moment.” We have got this Bjll before us and we haye got
10 do qur best, and I do appeal to the Honourable Members of this House
that if this _c'%jﬂ”lc_ulty about fixing a suitable dimctorfgte for the State Bark
8 not possiple of solution—T have very great doubt ab,out- it myself—they
should again go over to the question of a shareholders’ bank and consider
the few rémarks I have made on that subject. 1 do not believe that all the
gbjections Which have been raised to the sharcholders’ bank in theory would
actually weigh in practice. I believe you will have the best brains in this
country amongst the shareholders of that bank. You will have your capital
very widely spread apd there will be no difficulty whatever in getting your
Board. T do not think that once you have & proper Boatd constituted,
there will be great diffeulty i removing 8 Director and getting andther
it his plage. (Cheérs.) Muammadzn) .

Lojs Lujpat Bad (Jullundur Division : Non-Mubsmpmadan) : i vant
to muke i“ :;Ex- observations on the pripcipal @qmn&? 9 &ls measure.
The points that interest me ver

rea

miost pgople do, that the time is not

ry much at this stage are fwo, .ih,e nature
of this bapk and the charaster of the directorate fhat is going fo manigg
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the affairs of the bank. 1 understood till now (betfore Mr. ilocko's
speech) that non-official :Einion, both European and Indian, was inclined
to agree that this bank should be a State Bank and not & sharcholders’
bunk. I know that Sir Alexander’ Murray and Sir Vietor Sassoon both
said that they were originally inclined in favour of the idea of a share-
holders’ bank, but in deference to the opinion of this side of the House they
were prepared to accept a State Bank in place of a sharcholders’ bank.
To-day again, the plea has been raised by Mr, Cocke that they are in
favour of a shareholders’ bank. 8ir, ] may take the opportunity of
stating on behalf of this side of the House that under no circumstances
are we pmlé:red to aceept a shareholders’ bank. (Hear, hear.) This
Bill might passed over our heads. The scheme might be put into
operation agauinst our will, but under no circumstances shall we agree
to a xhareholders’ bank. The arguments against the shareholders’ bank
bave been advanced pretty fully by Honourable gentiemen who have
discussed the matter yesterday and to-day. But 1 will just refer to
one or two were points. It is claimed on behalf of the sharcholders’
bank that a shareholders’ bank will completely divest the Sceretary of
State and the Government of India at least of a great meusure of the
control of this Bank. I, Sir. do not accept that poiut of view. This
Bank is not an ordinary corporation or company. The facts that in
fulare it is poing to control and manage the currency of the country,
and that on many occasxions it requires the sanction of (iovernment and
has to submit to GQovernment control, show econclusively that to eom-
pare it with an ordinary corporation or company, whether it be a rail-
way company or any other company, is entirely abaurd. On every
page of this Bill, Government control and Government sanction is
practically written. This Bank when established is going to control
the currency policy of the Government of India which will affcet
practically the interests of cvery inhabitant of India, whether he is repre-
sented on this Bank or not. Therefore, 1 submit, Sir, that to compare
this Bunk with such ordinary corporations or companies that are exclu-
sively owned by shareholdera and managed by directorates clerted by
the sharcholders without any interference from or reference 10 the
Government does not hold good at all. Then, Sir, it has also heen
gointed out hy several speakers that the shareholders’ contrul over this

unk, as we know from past experience of banks and corporations of
this kind, will be practically imaginary, that it will not be real. Mr.
Vidya Sagar Pandya yesterday showed to you from figures gatherod
from the proveedings of the general meetings of the Imperiel Bank
what interest the sharebholders of the Imperial Bank have been taking
in the affairs of the Imperial Bank for the last 5 years, 'This morning
I received a letter from an Indian shareholder of the Imperial Bank
at Calcutta, showing that at the last gen meeting nf the sharcholders
of the Bank only 3 per cent. out of the total voting strength of the
Bank took part in the proceedings, in spite of the extensive canvassing
that was done by the directors and officials of the Bank, and that the
point of view of the Indian section was entirely neglected. Thia fact,
although the majority of the shares are held by Indians shows the
dangers of a shareholders’ bank. That conclusively establishes that
under no viréumstances can we accept the plea that & shareholders’ bank
will give a real representation to the sbareholders. 1 may say at once
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that there is no desire on the part of the House to exclude the European
mercantile community, who have mercantile, commercial or other
interests in this country, from the management of this Bank : but one
point is absolutely clear and I want to make it more clear, if possible—
that we shall not be a party to any measure for the <stablishment of
a4 Reserve Bank which does not secure to the Indian population a
majority of the elected representatives on the directorate of the Bank.
If that is assured to us by any scheme whatsoever we shall agree to it ;
otherwise we shall not agree to it whatever the Government might pass
over our Lesas. That is the test by which we are going to look at
this measurc. 1 share in full, Sir, the apprehensions that have been
expressed 8o cloquently by my friend Pandit Malaviya and by Sir Pur-
shotamdas Thakurdas about this Bank and the Imperial Bank practically
starving and strangling the indigenous banks of this country. I have
been connected with indigenous banking in this country for the last
30 years of wmy life and I know what they have suffered at the hands
of the Imperial Bank with all the credit balances it gets from Govern-
ment. Therefore, with two such Banks running in competition with
indigenous banks, really the desire of the Government to devclop iudi-
genous banks and to provide more banking facilities for the country
people becomes almost nominal, a farce. The Imperial Bank will still be
financed with Government balances. I do not agree with Sir Purshot-
amdas Thakurdas that the Imperial Bank is no longer going to have
any help from the Indian Treasury. The Bill as passed by the Joint
Committee srill provides for large sums of money heine given to the
Imperial Bank for the next 20 years to come, free of all interest. Well,
that gives them a substantial advantage over the indigenous banks.'
That advantage when coupled with the provision that all indigenous
banks shall have to place a certain amount of their deposits in this
Reserve Bank, will show how completely the indigenous banks will Le
hard hit in competition with these two Banks. The Imperial Bank is
still going te be the favourite child of the Government for 20 years
to come in the matter of having a large amount of (overnment money
at its «lisposal without any interest and also large amourts on very very
small interest. 1 therefore share the apprehensions of my Honourable
fricnds Pandit Malaviya and Sir Purshotamdas Thakurdas that indi-
genous banks will suffer a great deal in competition with these two
Banks. | also share with them the view that perhaps it would have been
better if, to start with, the new Central Bank had not been proposed. 1
share to a certain extent the view of Sir Purshotamdas Thakurdas and
Sir John Bell that perhaps it might have been a better scheme if the
Reserve Bank had come in the course of natural evolution. This
opinion was also expressed by such an expert journal as the Statist of
England quoted by Sir Purshotamdas Thakurdas and also iu another article
which appeared in one of the November issues of the Staulist, But, Sir,
perhaps we have passed beyond that stage. The Government is com-
mitted and we do not want to stand in the way of Government estab-
lishing thix I3ank ag a Reserve Bank. We will take all these risks which
have been pointed out but only subject to one condition, that the
management of this Bank is going to be in the hands of a Directorate
upon which there is not only a majority of Indians but a majority of
elected Indians and a substantial one too, so that the Directorate may
ropresent the people of this country in a real sense. This Bank is going
: i
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to deal with Government balances. This Benk is going to deal with
the currency poliey of Government. This Bank is going praetically to
affeot everyone in this country. ] want to ask, Sir, if management
and eontrol of this Bank is going to be put in the hands of the capitalists
omly, either Indian or foreign 1 I think, 8ir, it would be entirely wrong
to de so. The general tax-payer, the general people of tho oountry,
must get some real representation on this Bark and a substantial repre-
sentation in order to make this Bank acceptable to the people of this
country. y

Sir, 1 do not see any reason why the proposal of the Joint Committee
should not be acceptable to the Government or to the other side. Bome
facts were stated by Pandit Malaviys relating to. the banks of other
countries in Purope, and the reply given by my Honourable friend
Sir Alexander Murray was that there was no eomparison between these
countries and this country. I admit that, but the fac: that those count-
ries have respousible self-govermment and this country has not, joukes
it all the more incumbent that the popular representatives of the people
in the Legislatures of this country ought to have a voice in making ﬂle
Directorate of this Bank. It makes it stjill more necessary in the case.
of u perfectly irresponsible Government, and, comsidering that that
Government at least m our judgment does net always represcnt the best
interests of the coumtry though they may think they do perfectly honest-
ly, I submit that the wish on this side of the House to buve a voice in
the management of this Bank is perfectly reasonable and legitimate ; I
think the best way of satisfying the aspirations of the people in this
respect is that provided by the Joint Committee. At the same time,
1 way at once say that if the only alternative is cither to have that
scheme or the Bank at all, and if the Honourable the Finance Memher
is going to carry out his threat that if that ‘‘ monstrosity ’’ (in inverted
commas) is perpetrated he would ratber withdraw the Bill, we do not
want to go to that extreme. We shall be prepared to sceept any echemc
which will give g substantial voice to a decent number of the people of
this ecoantrv who are interested in commeree or otherwine in the affaira
of this Bank in selecting representatives for the Directorate of this Bank.
‘We shall be perfectly willing to agree to any such scheme. My Honour-
able friend Mr. Cocke said that no comstructive scheme had been pro-
Kosod. A constructive seheme has been put on the amendment paper

ut_it may not be aceeptable to him. I may tell him that if he or any-
body else proposes any scheme which satisfies the fundamental principle
1 have laid cown, namely, that it should give substantial represents-
tion to the people of this country, it will be acceptable to us as a com-
promise. We still think that the seheme adumbrated by the Joint Com-
nittee ix the best. We stick to it for the present. But if any alter-
native scheme is suggested and agreed to we are prepsred to sceept it.
I can say o behalf of the Members on this side that we are not going
to wreek this Bill simply because the Government arc not jrepared to
accept tho scheme agreed to by the Joint Committee. 1 say one
thing quite boldly. our views are going to be set aside and owr peipt
of view ia not going to be considered in regard to the Divectorate of
this Bank, no one on this side will be a party to the passing of the RIill,

You ean pass it over our heads but we shall not agree to it and we shall
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anake a point of carrying on this agitation as long as eur views are not
-aceepted. Thorefore it is best to accept the scheme which has already
been accepted by the Joint Committee. It does not make any national
or racial distinctions which are not acceptable to evervhody. It places
all on an equal footing by providing a general electorate on general
principles. There seems therefore to be absolutely no reason why that
schemne should not be acceptable. If on the other hand it is inwisted
that the plaees of these people who were to be elected by the Legislatures
according to the Joint Committee’s Report are going to be filled up by
nemination or by some other deviee which is not acesptable to this part
of tho House, then I assert that this will not be aceentable to us. This
is the fundwmental principle to which we on this side of the House
adhore. The rest is not so important. You can change it as you wish
by agreement with us ; but on this point we ghall not accept any com-
nromise short of what 1 have stated. That is what I wanted to make
nuite clear.

I just want to add one thing more. I understood from Sir Alexander
Murray's spesch yesterday that in Australia there was mo Government
Bank. I do unt know whether that was a slip in his argument. I have
before me a ~omplete statement of the history of the Commonwcalth Bank
of Australia given in the Statist of November. This histery shows that
from its very imeeption it has been a Government Bank.

The Honourable 8ir Basil Blackett : As Sir Alexander Murray is not
resent may I interrupt on his behalf and say that he did not say that
it was not 8 Government Bank ; he said that the Commonweylth Bank hag

pot been a Central Bank.

Iala Lajpat Rai: Well, Sir, ] may say that the crucial test for a
comparison of these Banks with that in the measure before ns is their
power of jssuing bank notes and the conduct of Government buginess.

oth thosc tests are complied with in the case of the Commonwealth Bank
of Australia, which has been in existence for & number of years. All its
profits go to the Government. There are no shareholdeys and in fact it
ig stated that 1t was the first Government Bank to be established in the
British Fmpire. So, as against the arguments based on the Bank of
England, we have here a bank in existence in an important part of the
British Fmpire conducted by Government with Government money the
profits of which go entirely to the national exchequer. So it is not
eorrect to sav that it is not a Government Bank. Under these circum-
atances 1 hope the Honourable the Finance Member will not force us to
the extremity of voting against him. We are perfectly willing to meet
Wim as much as we ean, and I appeal to him not to raise on a measure
like this the great deal of excitemrent and discontent thut was created by
the heated controversy over the ratio. In regard to this measure we
must come to some agreement by which these points of difference may
be satisfactorily settled, so that the most important and fundamental
points may be carried out by mutual agreement. Otherwise, Sir, he is
perfoetly at liberty with his majority to earry any measurs he likes ;
but if it is not acceptable to us it shall be our bounden duty to carcy
on an agitatior against the measure as long as our requirements in that
direction are not satisfled. This is not a small measure. It has been said
by seversl Mewbers that it is & very important megsurc affecting the
economic prosperity of this country very materially. We have so far
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had no share in the development of the economic and flecal policy of the
Government of India. - From time to time the Government of Indin itself
has been fighting with the Secretary of State, and, as Mr. Kelkar has said,
we welcome thix measure simply because we think that after the Becretary
of State is divested of some of his power the ventre of gravity will shift
to the Government of India. But we do not even want to have the Gov-
ernment of India fully independent of the popular control in the economie
snd currency policy of the country. On other points | do not want to
take up the time of the House because when they come to be discussed
there will be plenty of people capable of dealing with them. But on these
twe points 1 want to make it absolutely clear that we shall not under any
cireumstonecs aceept the shareholders’ bank, and under ne cirvumsianaca
can we agree (o any scheme which does not give a majority of elected
Tndian Members an the Directorate of the Bank.

Mr. M. 8. Besba Ayyangar (Madura and Ramnad cum Tinnevelly :
Non-Mubammadan Rural) : It is rather difficnit to speak on this motion
under the circumstances in which the motion has been discussed in this
House. I am extremely sorry that there is practically no unanimity
whatever in regard 10 any express provision of the Bill, exeept it be that
there is practicel unanimity on tbis side of the House in regard to the
Bank to be inangurated, being a State Bank. But, as an honest student
of economies and finances, taking a detached view of the pruvisions of
the Bill, I am foreed to submit that there is very little of the State in the
alleged State Rank adumbrated in the Bill. 8o much o that it gave a
handle to the Honourable the Finance Member to remark the other day
that there is very little difference hetween a sharebnlders’ bank that he
was contending for and the State Bank provided for in the Bill, and
that the difference was really unreal 1 would submit to him in all
seriogsness that if really the difference between a shareholders’ bank and
a State Bank as he Ands it in the Bill is unreal, then T would implore
and request him in the interests of the conntry to drop his amendments
and pot to press them, with due deference to the almost unanimous wishes
of this section of the House.

Sir, 1 support the Joint Committee’s Bill so far as it goes ; but I am
not uncomscious of the fact that it is eapable of being improved in very
many essentials. I shall with your leave submit to the House only three
essential points in regard to which the Joint Committee’s Bill must be
improved upon in the best interests of the rountry. Now, the Honourable
the Finance Member put it in the forefront of his opening speech that
an honest, pure and simple gold standard backed by a gold currency was
a far-off dream, that he would not be a party to that and that he would
see that no gold coin is minted in Indis for a long time to come. He
was enabled to make these observations because, with dne deferenmce to
the members of the Joint Committee, very halting proposals have heen
made in the Joint Committee’s Report in respect of thin matter. In
paragraph 4 of the Joint Committee’s Report they said :—

' We prefer the phrase ‘‘ A Gold Standard ’' to the phrase ‘‘ A Gold Standard
Currency *’ aa the Bill does not in faet purport to set up a gold currency, and a phrase
which imeluded that word might be liable to misconstruetion,’’ U

1 may assure the Homourable the Finance Member, who unfortuna
is m{ in his place just mow, that nothing short of a pure, homest gold
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standard with a real gold currency will satisfy the Indian public. That
has been our theme all through. That is the only thing upon which we
have been concentrating our attention all these 34 years, since 1893 ; and
the Government have been holding out hopes in that direction. But
unfortuvately, all that is to be shattered because of the Report of the
Currency Commission ; because, in paragraph 54 of the Currency Com-
mission’s Report, they reach the conclusion that gold must not be allowed
to circulate in the beginning and it need not circulate for ever. That is
the central idea, Sir, which goaded the Currency Commissioners to come
to the conclusion that India ought not to have gold currency. Unfortun-
ately, the Honourable the Finance Member, who himself submitted a
scheme for gold currency, had to abandon it in favour of the present
position of his. I do not know if he was forced to assume that attitude
because of the dictates of Whitehall. But whatever that might be, he
stated also that clause 18 of the Joint Committee Bill, which makes
currency notes expressible in mohurs, and clause 48 of the Bill which
says that the Governor General in Council might, at his option, order the
minting of a few coins, were incompatible with thesgold bullion standard
which is provided for in the Bill. I submit, Sir, that is a half-way house.
Why should we have a gold bullion standard ¥ I am afraid the mistake
I may be pardoned for the language if at all that underlay the Joint
Committee’s Report was this. They thought that this provision, halting
as 1 submit it is, in clause 48 that a gold mohur may be coined in such
quantity as the Governor General in Council might feel inclined to direct,
was a great advance which they had made in the Report. But T am
afraid there is no half-way house in these matters at all. It is this half-
way house provided for the Bill that has given the handle to the
Honourable the Finance Member to say openly the day before vesterday
that this is incompatible with the gold bullion standard. We never wanted
a gold bullion standard. It satisfies neither principles nor expediency.
All that India has been wanting is a gold standard backed by gold
currency. I submit that that is the thing on which we must concentrate
our attention, and, come what may, we must put up a strong and
strenous fight to reach that goal. I think that the Bill in this particular

must be improved upon.

The next point I wish to submit is this. The Honourable Mr. Jamna-
das Mehta alluded yesterday to.the fact that he was not in favour of what
is called the proportional reserve issue system but was in favour of the
fixed fiduciary system. The proportional reserve system that is given in
the Bill has the demerit that it will enable the authorities that be to inflate
and deflate as they please them and thus indulge in curreney manipulation.
We have suffered under this manipulation at the hands of Whitehall for
the past 34 years. All our currency ills are due to the persistent mani-
pulation of our currency from Whitehall. If this is going to be
perpetrated in this Bill also, there is no hope for India. Therefore, it was
that my friend Mr. Jamnadas Mehta insisted upon the fixed fiduciary
gystem which obtains in England, being adopted in this Bill also. He also
stated that the Cunliffe Committee’'s Report was entirely in favour of
that principle being adopted. I may add that a later Committee which
sat in 1925 also endorsed and confirmed the opinion of the Cunliffe Com-
mittee. Therefore, while the one system has the demerit of giving power
to the powers that be to manipulate currency, the other has at least the
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&;em of being fgol proof, so to say. Therefore, I submit that the fiyed
uclary system must find favour in this House. When the amendment

rtespectmg this is taken into consideration I shall have more to say upon
i

ThelhwdpomtmwhwhthuBmuc le of improve, h!t
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of the Housp that in po foreign coyntry, excepting Britain with which
we have to dea)—and evep there I would limit the reserve that must be
kept there 1o the extent of the Home charges ox Secretary of State
which be is bpund to mtm——aemmﬂgg I submit that in no
other foreign eountry, not even ip America, gho uld any portion of our
reserve be kept. 1 xgbmu for the considerption of t.he &o quge that the

reipting o this plgo will baye to be daleted. These are the three

clanses
esgential points on whigh the Bill must be improved upop in the best
interests of the country.

Ope word more. Jf e\eqtml{ the Honourable Member

?Wls to dog, for aqy reakon he is qcluwd to drop this Bill, I for one
woyld Dot be sorry for it, because by dropping the Bill, we wonld be
saved from this contly superﬂwty and we would be saved from a_stand-
ing menace to our indigenous banks, because that i what the Reserve
Bank Bill, with its auxilliary the Imperial Bank, proposes to do under
the present conditions.

Mr. Dhirendra Kants Lakiri Obandbary (Bengsl : Landholders) :
8ir, T rise to support the Bill s amended by the Joint Committee. In
the beginning 1 wish to state what is the aim of the Central Bank. The
aim of the Central Bank is stability in finance, by absorbing shocks to the
various economic wtruetures in the ecountry, and that the Bank should be
the spriog from which water of life wells up. The commercial banks
are the pipes and channels by whieh it is conduncted to a thirsty economic
system. Sir, this has also heen adopted by the Hilton Young Commission,
and we must not forget thix main principle in discussing the matter which
lies before us to-day. The first thing that strikes me to lp rt the
Homourable the Finance Member is how the Honourable the Leader of
the House is gaing to solve the question of profit in a shareliolders’ bank.
8Sir, it han been generally agreed that stability in currency and credtt is
and end in jtuelf, and that the Centrel Bank should not be chirged with
making profits. Sir; the Honourable the Finance Member might &now
that Governon Strong of the Federal Ressgve Bank of Ameries recently
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observed in a Congressional Committee that the féderal feserve system
is not run to-day with a view to earning money. That notion has entirely
disappeared. If, as- I hope, these are the circumstances which have
necessitated the creation of such an institution as the proposed Reserve
Bank, then those only will prevent the Honourable the Finance Member
from devising a shareholders’ bank. The abstract theory that is embodied
in Governor Strong’s utterances cannot be carried out in tofo in practice.
The shareholders must expect a certain return on their investments, how-
ever small it might be. Some are of opinion that State ownership will
bring political issues into an orgavisation which should be entirely free
to earry out its important functions of control of currency and crédit
policies solely on lines of prudent finance. Sir, 1 do admit there are cértain
difficulties in supporting a State Bapnk. But, Sir, is it the fault of the
people of a subject nation to demand the financial help of the State when
they find themselves helpless before private concerns T Is it not common
knowledge that the Imperial Bank has not been for the furtherance of
any Indian enterprise ! All that it has done is to stand sponsor to foreign
commercial ventures in India. Sir, if I am to believe what a journalist says
then I cannot in any way support the shareholders’ bank. That journal-
ist says :

‘4 It is well known in Madras that the Imperial Bank has given to two European
firms over drafts for more than a crore of rupeea and the I'mperial Bank has geeu
aid will be a veritable Upas trée under whode ¥hadow no Tudiam cohimereinl ‘enter-
rTrisc will Year up into prosperity.’’ ‘

Sir, if oar coffitnercial enterprise be so low under a shareholders’ bank
with partial ‘Governmeént support, then 1 earnhot in ‘any Wwhy siupport the
Honourable the Finante Member in a Shateholders’ bank.

. Now, 8ir, I do not want to prolong the discussion any further as I
do not wish to wtqﬁ!.ihe time of the House. I must look to the constitution
of the proposed bank as it has been amended by the Joint Committee. Sir,
it suig that there are to be 6 members elected . from the Provingial and
Central Legislatures, and of the 3 meébers Who are to be elected from
the Central Legislature one shall represent the interests of commerce and
industry and from the Provincia] Legislafiire 2 shall repredent agricul-
ture and one commerce and industry. Now, Sir, the first thing is that
whén they seldet thése men they are to possess the Following qu&ilifhﬂ
tions :

‘* Finally, we have added a elause (d) on the lines of clauses contained 1n certaln
other chivmbats Wiin Uity Ockibral Huflbe. pronath et no bt thall e ;ﬁm}
e dor o . B dabss e 55 b1 e e S

fon

w

lﬂz’bn ‘ot ‘'eYocttbn 'to ‘the BUwrd, Ynlbsa 'he '§s or Hud' bt nt
actively éigaged in agricultire, dommerve, findhee or 4nlustry. We ikre ‘of tpiniv
that a clavee of this kind, though pdssibly seimewhpt vdgue, is édsontihl and we It
endepvoured, by an Eaplanation to make i olemr that o gerson who is or has héen
a director of any eompany or corporation hall be deemed eligible under the clause,”’
Sir, under this clause I ¢an say that there is na fear of political inter-
forence in this matter. Those Membeérs who will be elected from these
Legislatures will be experts in commerce and industry and of course in
agricultnre. 1 do not understand what they mean when they say that
by electing Members Irom these Legislatures political influence will
interveéne. o this is my point and I ghall support the hmendment of
the Joint Committee.

 Mr. krthur Moore (Bengal : Buropean) : Sir, we seern to have hrriv-

od at a complete deatilock. As far 'ss T understand 'it, €very ide i the
House is willing to agree to something which the others will not accept.
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The Opposition insist on a State Bank and I think we may now take
it that that is the one point that definitely can be got through. We ure
all agreed upon u State Bank. I will not say that it ix the solution that
we should prefer, but we all recognise that the House wants it, and that
it will be extremely difficult to get through any other form of bank
with that proper measure of support that a national institution of this
kind should have at the moment when it is passed. Now, Bir, the whole
question boils down to this onme point of an electorate. What we have
really got to do in order to save the Bill is to find something which will
in practice give us a majority of Indian directors, with at the same iime
proper representation of European mercantile interests. I think my
friend Lala Lajpat Rai put the situation extremely clearly. One solution
has been put forward from the opposite bench, this solution of electoral
colleges. g regret to say that that is a solution which I think we in the
centre of the House are not prepared to accept. Everybody arrives at
a point where they are prepared to see the whole Bill go rather than
aceept a certain compromise, and I think tbat the majority who sit in
the centre feel in that way about this particular proposal for electoral
colleges. We regard it as totally unworkable and impracticable, and
unlikely to produce satisfactory resulta of any kind. ell, 8ir, I put
down on the order paper to-day an amendment. With your permission
I should like to refer to it at this e, after the speech of friend
Lala Lajpat Rai. It suffers from this icap, that I believe I know in
advance that the Government will not accept it. But I wish to submit it
to the attention of the House, and I think that if the House as a whole
could arrive at some agreement in regard to it we should be in a strong
tion to ask the Finance Member, who has I think throughout the
iscussions on this Bill shown a disposition to etrain every point
to secure an agreement—we should be in a strong position to ask him once
again to reconsider the whole matter. 8ir, my proposal is this—that
iostead of those directors being nominated by this scheme of electoral
colleges, a plan which we regard as unworkable, they should be nominat-
ed respectively by the Governors of 6 provinces on the advice of their
Ministers, responsible to their Legislative Councils, the provinces to be
selected in rotation. Now, I know exactly the argument that is going
to be brought up by my Honourable friends opposite. They are going
tob:i' that this is nomination over again. Sir, I submit that it is not. 1
submit that this is more truly entitled to be called election than the
scheme of electoral colleges. To begin with, I do not myself believe
that, once this Bill is through in any form, you are going to get the
slightest interest on the part of the genmeral electorate in the Bill. I be-
lieve that the elections will fall into the hands of a few people who will
manipulate them entirely for their own purposes quite forgetful of the
national interests, simply because it is a natural tendenoy of the public
to be very apathetic in matters of high finance and things which they
do not understand. Now, you get your suppomsed electorate of 10 or 20
thousand people sending in postcards—I understand it is to be a postal
election—and nominating a further body which will then nominate diree-
tors. 8ir, what real democracy, what real electoral control is there in that !
The franchise, I understand, is to be an income-tax franchise, and one idea
is that it should be the Couneil of State franchise. Compare that, Sir, with
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this other scheme. To begin with, the Government of India which
is the controlling body that we are referring to throughout in these dis-
cussions does not come into it at all. We are dealing with Provineial
Governments—a very different matter—and it is extremely likely that in
the future of India it will hecome a still more different matter. Now, Sir,
you have 6 out of 9 provinces at a time nominating. One province can
nominate only one director. But that director is to be found by responsible
Ministers who have themselves been elected on a democratic franchise and
who are direetly responsible to a Legislative Council elected on that
franchise. I submit, Sir, that as far as democracy goes, as far as electoral
control goes, it is far superior to this absurd and highly complicated scheme
of creating an entirely brand new constituency of electoral colleges. And I
do think that it is very important for us to consider the future. Gentlemen
opposite are ot always friendly to Ministers. It is their desire to get
dyarchy removed. That is entirely a comprehensible aim. I have always
thought that the best way to get rid of dyarchy was to get rid of the irremov-
ahle members and not of the removable Ministers. Surely, Sir. it is the
duty of responsible Members opposite to think of the future, to think of the
day when you may have provincial autonomy, to think of the day when
you will not have the other half. Is it not our duty to see whether we
can give the power to a responsible Government § I shall be told, from
this side, perhaps that if we adopt this scheme we are bringing in poli-
tics again, we are bringing in Legislative Councils. Sir, I do not think
that that is so. I think it is perfectly easy to arrange the matter so that
the responsibility of the provincial Legislative Councils will be entirely
and solely concerned with the personnel of the director chosen, that is
to say, they shall not be entitled to interfere with the internal affairs of
the bank, but they shall be entitled to call the Provincial Government of
the day to account for the appointment which it makes. I wish, Sir, to
submit this alternative proposition to my friend Lala Lajpat Rai.

Rai Bahadur 8. N. Singh (Bihar and Orisea : Nominated Official) :
I move that the question be now put. .

Munshi Iswar Baran (Lucknow Division : Non-Muhammadan Rural; :
8ir, I am very glad that the last speaker has put the issue very clearly
before us. It is to be admitted that there is a great deal to be said in
favour of a State Bank as well as in favour of a shareholders’ bank.
It is no good pretending that the advantages are all one way and one
can summarily dismiss the view opposite to ome’s own. But
the last speaker has said, and I hope correctly—it may be that he is in the
know—that the idea of a State Bank is acceptable to Government. If that
be so, one need not spend any time or energy over the discussion of the
yuestion of a State Bank versus a sharcholders’ bank.

Bir, some friends have grown poetical over this financial measure
It has been called a child of gir Basil Blackett which was born very ugly
and deformed, but which the nurses or the step-mothers have so beautis
fied that it has caught their faney and has come to possess considerable
fancination for them. I wish to speak in a purely prosaic manner. If
this measure is carried in an atmosphere of good will and sympathy by
the whole House, Sir Basil Blackett will be perfectly entitled to claim it
as one of his triumphs, and I do not suppose there is one single Member
present in this House who will grudge him the distinction that will most

-



by ABGILAYIVE ASSEEELY. {8ler Ava. 1937,

[Munshi Iswar Sayan.]

certainly attach to him. Sir, the only serious point of eontroversy, as 1
understand it, is, will this Assembly and the Council of State have the
right of sending three directors to the Reserve Bank ! 1t appears that
we, the Members of this Central Legislature, have been born with a
double dose of original sin, and Sir Basil Blackett will have nothing to.
do with us. He says ‘'‘ Oh, you are 8o hopeless that I would much rather
drop this Bill than let you send up three directors to the Reserve Bank. '
It is sup that we shall carry political opinions and bias into the
affairs of the Bank. Sir, I have been thinking, 1 assure you, for the
last three days what political influence really means. I submit, you
cannot get rid of polities in modern times. Polities enter into every
department of our life, even in religion. Government will send up their
nominees. Are Government—I put it straight—are Government s non-
political body 1 Well, I do not care whether it is a bureaucratic Govern-
ment to-day or whether it is a Swarajist Government to-morrow, Gov-
ernment is and will be a political body ; Government will be influenced
by political considerations and will be swayed by political motives.
What is the good of saying ‘* If you send your men, your men will be
swayed by polities ’”. What about Government ¥ They will be as much
swayed by politics as the non-oficial Members of the Indian Legislature.
Sir, if you read the original draft of the Bill, you will find that, accord-
ihg to it, nbt only shétild we not have the right of sending directors to
the Réserve Bank, but that we should not be entitled to be elected. Take
Bir Purshotamdas Thakurdas for instanee, because he has the misfortvune
of beéing s Member 6f this Legislutute ; ke would be ineligible for etec
tioh 4 & direetor ‘oY fhe Reserve Bank. Let us bope, may 1 hope, that
Sir ‘Badl Blackett ufter rétirement will settle down in this coutitry and
#1860, let us hope, that we sleet him to this House ; we shall not then be
uble’ to #end him as 2 ditettor of the Reserve Bank becatrse e hes vom-
mitted the «win of having allowed himmelf to be:clected a Mamber of this
House. I remember, Sir, having read somewbere that our in ladp
are mysterious. I can honestly assure you that I am unable to com-
‘the vefeciiet o1 the Finante mgmber O 1 Thverwméet of

Mth, &r wome vthev power hobind the Finwmce Mbmber, to ngvee to-otir:

elevting tiwes Wirestoms of the Reserve ‘Batk. 'Sie, 1 do Teel, wnd T Wo
ugtee with thie dast spoakor, that there is ‘much MiMcalty abone alverns-
tive ‘Propbial. Speaking Tor myself] Nave ‘notgot the authority,
I 'wish ¥ had, of spedkimg for ' ;-bmly elwe ; beinit & baokivefshier ] wan
ek ‘ondy ‘for myself, wabjuét of conrme, to the vontrel of the Pawty to
which 1 bMonfr-—1 ¢an wey that 1 shell be prepared to seeept a scheme
which s Tétter than Yhe schetwe that Was been put Torward ‘by the Juint
Committee. Look at the stheme which has heen suggested by the tast
speaker. What he said was that the Governor of a .Province won the
advice of the Ministers will nominate a director of the Reserve Bauk.
Now, here are these serious difficulties to face. If the advice in offered
and if the advice is mot accepted, what bappens thea ! Again, are you
auite sure that the Governor in making the nominstion will go.through
the process of most distinetly and elearly separating his perwonality frem
all politics and that he will only select & mah who is purely a businoss
man, ‘who has no politics, and who bas had nothing to do with polities 1
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Munshi Iswar 8aran : The Ministers may. It comes to this that,
instead of our selecting Here, you let one man
whom we have elected to make the selection. I
usk in all fairness where is the difference between these two positions ¢
Instead of having an electoral college now consisting of about 100 or 150
men you are constituting an electoral college consisting of one man or two
or three men. Now, I put it to the House, which is better ¢ Is the judgment
~of 150 politicians better than the judgment of one politician ¥ You will
have to admit that the Minister of 4 provinee is a politician. He is elected
on account of his politics and not on account of any religious merit that
he might possess ; and in rare cases he is a pure financer. You strive as
rauch as you will, but you cannot get away from the fact that politics does
enter into the consideration and settlement of all these questions. I wish
to assure the House in all sincerity that I am not speaking on this question
from any party point of view. I really beg the House to consider it
from a detached point of view. There is no doubt that this House will
be as much influenced by politics as any other constituency that you may
create. Now, take an example. Suppose you put forward the name of
Sir Purshotamdas Thakurdas. I am not going to forget his polities. But
if you put forward in opposition to him a man who is purely a financier
but who has not given proof of his honesty, of his courage, of his sincerity
and of his patriotism, then every time I shall give my vote to Sir Purshotam-
das Thakurdas in preference to the other man, and so will many people.
It is politics ; you cannot get away from it.

Sir, there are only one or two submissions more which I wish to
make. I may tell the Honourable Sir Basil Blackett, and I hope he will
not mind my saying to his face, that it was an admirable speech that he
delivered, but at the end of it he reminded us of the highway robber we
used to read of in novels, who would go with a loaded pistol to an unhappy
man and say : ‘‘ Your purse or your life.”’ At the end of his speech Sir
Basil Blackett said : ‘‘ Either this provision goes or the Bill goes ’’, and
I got frightened. I must frankly confess I got frightened. I said : Let
this provision drop but let us save the Bill. I do feel—I must confess,
and I do not mind confessing it quite publicly—that I am not an expert
in financial matters, but I do honestly feel that if this measure is adopted,
it will prove beneficial to the best interests of India if it is worked in the
proper and the right spirit. Therefore, my submission is that it ought to
be the endeavour of everyone of us to save the Bill if we possibly can.

But let me say clearly that as far as I am concerned this suggestion of
Mr. Moore will not be acceptable, and it is much better that we should be
very frank about it. Nomination in such cases and circumstances stinks.
Perhaps we are misguided, perhaps we are mistaken, perhaps these gentle-
men who suggest it have got a better idea of nomination, but we fight
shy of it. If you ask me, I would much rather go through the throes of
an election than get myself nominated by Government. So far as this
suggestion is concerned, I may tell my friend in anticipation that it has
very little chance of being aceepted, perhaps on account of our prejudice.
We know how nominations are made.

There is only one other point which I should like to touch. My
friend Sir Alexander Murray took to task Mr. Shanmukham Chetty and
Mr. Jamnadas Mehta. His speech was so admirable in tone and so excellent
in spirit that I think I should explain the position which these two friends

r
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question ag 1 share their
otly, Jam of those who
it is. intamdlpdxqu | a8 of
7 should be together, If I ~did not hold this view, I sho ‘not
tptp for a moment to declare my views from the. house tops. But, Bir,
me 54 say this ' As long s the wo.rldwﬂlbennderthemay olmuomhsm.
is ta-day, every opuntry .will be perfectly justified in saying that its
nationals will, have preferenge over forejgners. That is the real
iple undeglying all our dem;mls. The Englishman will be perfectly
muﬂed in saying to_us in Eng ** Yes, you are our fellow- nmb;ect@,
true enough ; but.in England Englishmen will have preference over you.’
8ir Almnder Murray put that question very feelingly and perfectly
gincerely. .1 regret be is not here, otherwise 1 would have asked him to look
at those Benches there and to tell us if the occupants of those Benches
look like the members of the Government of India or like the members of
some Government in which India plays a very subordinate and insignificant
part. 1 do feel that if you brought-a man who did not kpow Indian con-
ditions, say, by an seroplane, and put bim in this Assembly and told him
** Here is the Government of the country ’’, he would not be able to say
whether it was the Government of Kngland or the Government of Indis.
1 would ask Sir Alexander Murray in sll sincerity : Is there not a real
eonfliet of interests in certain matters between anhahmeq and lndigng in
India 7 Is there not a comgetihon going on between the two A Lot s
not shut onr ey'm to the truth. Let me declare my own faith s -- my own'
principle. repared to accord a welcome tq an Englishmah ag an
equnl,uaeo-w T, a5 & friend and as a broth ,butlm:xt " pared--
and I hope 1o self- reltpecting‘ Inilian is prgmf'edu-to accept an K XA 11
as & mawter, and s one to whom we should alwayd loqlt up to in ;e érence
snct with submisgion. 17 8ir Alexander M’ﬁ oyld pEir ﬁd ‘d
HanE
. 8

Chetty dnd Mr: Jammdu N.el‘lta

Ohie or, tyo, more ren
I call.bis criticism * pblftml ﬂre-woriu ",

-Herc, was thiy gentlémin' who wan iiusft invited ghd who \toyld

to the speeches that were mgde on the day thﬂ’t ¥ﬁe India

1
Sir Pusshotamaas 'ua Kok ﬁﬁa thae
have gone ; -but an for certain reaxons he could not go, the very next

H?‘:lﬂf Ni{;d% x;}a brﬁ racial consideration, and

a,z:g;
33

fah

';F'

mittée Resotiifion was hefore tpe ouse, uld _hh.)Q fe
of the-podition taken ufy by theve two ﬂenilerﬂ n, n'amb'fy

. e o d in
beld at the Viceragal Lo W I nh:ﬁ' ﬁ ? I f”T
rather strongly -about it. Mr Ja:’nmdds Meht cﬂﬁM this' ooﬁfﬁ'dm-
he turned round and said that there was a constitutional mpmpmty m
convening this conference,

Mr. Pi’u‘[!nt will the H:Tnuuhle Member Jeave His Excelle
the Vicergy to take care of him Perhaps the Leader of the House will
explain the constitutional position.

Munshi Iswar 8aran : 1 ym obliged for your suggestion, Sir. T wax
only going to say that our eriticisms either of Government or of any rieasurce
shonld be fuir, should be just and should be impartial. 1 do hope, Sir, as
you have been pleased to suggest, the Members of Government will give
s fitting reply.
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I wish only to make one further observation befeswr] tsivtdéwars Idhbpe
that the Honourable the Finance Member will discuss the matter with the
leaders of ‘various' parties ‘and- come toan ‘understanding;’ and” if he féels
that' the suggettions put forward by the’Joint’ Seleet Committée -are: not’
s0 bad as at one time they appesared to hinr to be, he-will accept: them: If”
he does not agree to thém, I hope he will himself ' devise somre- plarr which:
will be aceeptable to this side of the House: I'am sure it will’ be to the-
credit of the Honourable Sir Basil Blackett if this measure will-be passed-
in an’ atmosphere of good will, harmony and sympathy.

The Honourable Sir Basil Blackstt : Sir, I am sure the whole House
will join with me in congratulating the last speaker who has just made,
I think, his maiden speech in this Assembly, but not the first speech that
I bave had the pleasure of hearing in this building. To see him get up
and with his usual facility of language address this House reminded me
forcibly of those years, now getting very far away, when I first arrived in.
India as a Member of the first Assembly. The last speaker referred to
what has been said in regard to His Excellency the Viceroy’s happv
initintive in this matter. I should like, Sir, with your permission just
to say one word about this. One Honourable Member—I"am glad to say
one Member only—made an attack upon the action of His Excellency the
Viceroy on the ground that it was entirely unconstitutional, and that it
was a partisan act that he should call a conference of that sort. The
speaker added that it was only by a happy accident that he was not there,
1 am content to leave it at that. But, I must say a word in regard to-the
constitutional position. The constitutional pogition of His Excellency the
Governor General in the constitution of India is not the same as the posi-
tion of His Majesty the King in the conmtitution of Great Britainy on of
the Governor General in the constitistion of Ireland or Canada, and so on.
Even, in their cases; it is'not unknown that  when party feeling is: rumming:
bigh, or when: danger seems: to attmch to differemves- of opimion that
arive, special action. is often tuken on' theiv' imitiative and an: attempt is.
made umder their aegis:to conre to-an agreement on a:question: that' seems:
to divide the nation untuky: But the position in. Indéa is: not: thesame:
His Excellemey the Governor: Generdl, besides' being an essemtial pmrt of'
the Indian Legislature, is the administrative head of every department ofr.
the' Central Govermment ; and:aw such he han' the indubitabld: right, if: her
thinkk fit, te take part persemaily in ady adm#mistrative problem. or amy
problem affecting the admrmistration thet may arise. I'am glad to remee-:
ber that the spesker whe raised: this objection recogmised- that it waa im
no partishn spirit, but with a: view to trying: to hear both sides and to
sncure; if he could, a solution, that His Hwoellenvy the Viceroy imtervemed.
He tried to seture a solution becanse no doubt he felt that altheugh there
seemed to be very aeute differences of opiniow om nvatters of detail theré
was fundamental agreement as regards prineiples, I amsure that I shall:
have the sense of the whole House with me when I say that; showld, in the
future, an analogous occasion snggest: the desirability of the analogous
action, the snacess-—as I hope it will have proved to have been—of the aetion
taken in this caxe will be a precedent that would be very useful to follew:
{ Applanse,) '

Perhaps my first task should be to deal with the amendment moved’
by My: Vidya Segar Pandya in' favour of a resireulation of this measure.

r2
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As has already been well said by one speaker, the objections to recircula-
tion are very grave from the point of view of business. Now,.it is nearly
two years, I think perbaps quite two years, since the announcement was
first made of the appointment of a Royal Commission on Indian Currency,
and the continuance of uncertainty affecting business over the next busy
season owing to the fact that this Bill is not either finally on the Statute-
book or finally settled i a contingency which I should not like to have to
face. It is most undesirable from the point of view of business that dis-
turbance owing to the legislative discussion of this measure should be ¢on-
tinued any longer. It is therefore, I think, quite obviously time that we
should come to a conclusion. Moreover, I do not think the sense of the
Fouse is with Mr. Vidya Sagar Pandya in his desire for recirculation.
Most of the arguments that were used by Mr. Vidya Sagar Pandya were
not in favour of recirculation, but in favour of rejection and as the Houxe
obviously desires, if we can accommodate our views on certain essentiul
points, that this Bill should reach the Statute-book almost unanimously, I
think I may take it that the motion for consideration will probably be
passed. If that is the case, most of the subjects which have been dealt with
in the speeches to which I have listened for the last three days will eome
up again for discussion on the clauses and I do not want to duplicate debate
by going deeply into many of them.

There are, however, one or two points which I should like to deal
with, N .

First of all, I have a complaint to make. My architectural metaphor
in my speech on the introduction of this measure has been very mueh
wishandled. No one, I think, recognised that it was architectural They
found it essier to dea’ with it as if I had used a parental metaphor. I
deliberately avoided the parental metaphor for two reasons. First of all
1 was aware of the fact that it was a metaphor to which effective retorts conid
be made, and that is why I avoided it. The course of the debate shows
that I was justified im avoiding it. My seoond reason was that I am too
modest to claim that I am the ‘‘ sole and onlie hegetter '’ of this measure.
It has a considerable number of authors (laughter) not one. I ean imagine
a body of architects working together to produee a single model. It is
inappropriate and almost indecent to use a parental metaphor in that eon-
nection. However, during the last few days, I have been somewhat con-
soled for this abuse of my metaphor, for I think that we have really made
progress in the courme of this discussion. It is quite clear that all of us
are anxioun, if we possibly can do so, to translate the model into a ecom-
pleted edifice and we all want it to be as beautiful an edifice as possible
There is little difference of opinion among the architects, an far as I can

, with regard to the internal structure of the building. We have some
mmm as to the extent to which the dome should be gilded and possi-
bly also some differences as to the exact measures to be taken to prevent
loose tiles from falling from the golden ceiling (laughter) ; but as regards
the external structnre there are more differences, At first we
secmed to differ altogether as to what the elevation plans should be and
we even differed as regards anginourmg questions such as the nature of the
buttresses ; but as time has gone on I think we have discovered that we
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have really reduced our differences not to a question of what the nature of
the buttresses should be, whether they should be of the Classical share-
holders’ style or of the Romantic State style, but we really differed solely
as regards the nature of the ornaments—I will not say the gargoyles—which
are to surmount the buttresses,—are they to represent shareholders or
legislators 1 1 think that we have very nearly come to an agreement that
if we follow the electoral design we shall meet all our difficulties,

1t is time, however, to leave metaphor. The Government, in spite of
all that Las been said, are strongly of opinion that the shareholder plan
is the one which is most suited to the solution of our difficulties and
hest calculated to serve India’s interests in this matter. In spite of
‘the fact that, like my Honourable friend Mr. Kikabhai Premchand, I
have a mind that is open to educative influence and can learn from wise
teachers, 1 still remain convinced that the shareholder plan is the best ;
but it is quite evident that there are strong feelings on the other side and
the question remains : Can we arrive at a solution if the Government
of India on their part are willing to give up the shareholder plan ? In
doing so, remember, they are giving up something which they honestly
regard as being the best thing in this matter. And it is not only the
Government that are giving up this view but probably a majority, or
at any rate very nearly a majority, but certainly not a large majority of
the House, who are in favour of the whole of the shareholders’ scheme.
If, therefore, In these circumstances the Government give up the share-
holders’ scheme, it must be quite clearly in circumstances in which there
is every hope that by a concession on this point alone they will secure
‘that the Bill will finally reach the Statute-book in a shape acceptable
to them. The concession that is asked is a big one and it ought to be
met in a corresponding manner. Our difficulty all through has been
not that it has not been known that the Government were willing in the last
instance to scrap the shareholders’ plan, but our difficulty has been to
find a satisfactory method of forming a directorate without share-
holders. I do not want to spend time to-day in singing the praises of
shareholders because we are about, I hope, to pass beyond that phase
of the discussion, arfd T think it is quite unnecessary that 1 should deal
at any length with the Government’s objections, om the other hand, to
election by Members of the Legislature. However, T should like to say
one thing. It is not any suspicion of the Legislatures or any disbelief
in their value. Tt is that the Government feel that in the first place
it is not the proper constitutional path for Legislatures to take part in
making appointments to special posts ; they are thereby definitely over-
stepping the functions of the legislative and usurping those of the execu-
tive ; but also that Members of thin Assembly and of the other Legis-
latures are elected by their electorates for definite political purposes and
to serve definite political ends. If they were elected by the same elec-
torates for the special purpose of electing the Directors of this Bank,
I have no doubt that they would prove an admirable electorate ; but as
thev are not, it is mixing up business and politica at the risk of both
suffering. It is not desirable to use the elected Img:slgtures simply and
just by chance for something for which they were not intended, namely,
the election of the Directorate of the Reserve Bank. Now the Govern-
ment, as d have said. are willing, in spite of their atrong feelings in the
matter, to make a concession in the matter of shareholders if ‘'we can
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'find another solution. There js an smendment on the paper for eleo-
toral eolleges which was put down after it had been discussed with me
. and which, I must confess, appeals very strongly to me personally. It
seems to me to be a better solution than any that has hitherto been put
forward, and the Government are willing to accept that solution in
pfmcaple They do not desire at this stage to tie themselves down to
e lar details because they are very anxious that the solution that is
‘found should be one which is acceptable very nearly unanimously to
_every quarter of this House. 1 have a. @ood deal of sympathy with
what was said -by Mr. Cocke when he expreswed the fear that these
- electornl - soMeges. might prove mnwisldy amd vmweskable. I .do .mot
.however heliove that is mecemarily the easc, and. I believe it ought to bhe
in theipower of the BGovernment to; make them wonkable. :As rogards
- the-exact mmb&s I.think that I.sheuld like to keep an epen mind. sand
- in partisular | think that.before she.amendment went dewn I expressed
- the view that the Govermment. weould desire mere than the two neminat-
-ed posts thatiwere lof}'to them. That, is:not-because:tbe. Govermment
. WBRL-$0 meminaterpersons 40 doekiafeer their interests ntobeaswse it .is
, the(Gevernmeant's «daty to see that this Hoasrd is, as far as: .mmble
- ropresentative,of. lmdia and- that it is-wellabslanced, and shat capsble
~pepple wha.are.fit fon the werk-andwho ave likely 0.do the avork.in.an
-sypert.way.will be wn-the-Board. IL.desire;at this.point. “to-weder .to ane
-Abipg which was-said by Lela LajpatiRai. 'The. Govermment -have w0
.ohjection—inifact, they. are in' favour-of the.prinsiple arhich he suggest-
«od that a ity of the members of the-Board shonld. be Indian elocted
. mnembers. at. being #0, 1 do:rmot think that we ought to have aay
~diffiealty in.coming.to.a fmal conslusionen ghis metter. - I.do not want
to commit the Govermment.at this {)amt to -the exact details of the
- amendment that isrdewn, though, as 1 say,.it. is one that appeals to dhe
Government. and that they themselves would be. prepared to accept. :‘Bat
.we desire that it should- be. acoepted -with the.appreval of as hrge a
.msjority of the House as ponsible, -and therefore. I thimk it is wise to
1 keep open the details.in.order to make -workable s scheme. whieh at any
.rate is on the faeepf it attractive to a.large body of thix House. 1:do
.not know whetber I shauld be regarded an doing an injury to my Honour-
. able friend the Leader of the (‘ougress Party if I wers to thank him
on behalf of the Government for the assistance he has given to us.
(Laughter.) One of his followers gave me the advice that discretion
is the better part of valour. 1 thought at once of another adage ; but
T was unwilling to apply it as it was ot quite. appropriste. It was.
‘* Needs must when the devil drives "". - Perhaps it would be safer to
take refuge in seripture and say, Agree with thine adversary quickly
while thou art in the way with him '’. At any rate 1 am sure it is
a.good augury for thiv Reserve Bank that it should start jts career in
.thm Sewsion of the Amsembly in a spirit of co-operation such as has
appeared in this easc. 1 do quite sineerely on behalf of the Government
»desire to thank those who have laboured to try and find a solutian for
thia difffieult problem. T myself am still not quite eonvinced:that a. raalh'
“warkable solution in possible.without shareholders. Bat I have sceepted

in faith because I.think even faith may.be bettar t.hln amehddm““
.40me circumstaness.
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There are just one or two other points which have ari I
course of the debate to which I Shr::lld :Tiﬁgf'sto"'réféff m‘ell‘lh'enql:'::
tion of what took place in the Joint Committee is not .open
to discussion here, but I do feel that I owe it to myself -to
repudiate as best 1 can the charge that I have committed some breach
of faith, or that I intentionally misled the members of the Committee or
the public in regard to the question of the sale of silver. It will be
within the recollettion of a considerable number of members of this. House
when 1 say that before agreeing to anything whatsoever appearing in the

“Teport on the subject I ‘made it clear that if I 'agréed o such words as
were put in, namely, that sales should be resorted to only ‘with extreme
caution, I desired to clear myself in advance of any charge of bad faith
if at any time sales took place. I carefully guarded myself with those
words against this charge, and I am very sorry it should have been made
by ' Mr. Jamnadas Meéhta.” As regards thé misunderstanding on the
‘question of the extient to which &e (Rovernment intend to .deal With
sales of silver, undoubtedly I did at one time explain that our silver
was divided into three categories, silver rupees, rupees melted down into
"'mpee silver, and fine silver’; and I did ‘say that......" ' ' ey

-uﬂr--~.¥ﬂ.¢g°!¥‘ : The Honourable Member is referring to the con-
versations that-took place in the Joint Committee. I have allowed him

‘to go far enough and he should not go any further. B

The Honourable Bir Basil Blackett : I recognize, Sir, that you
have been very generous to tné and ‘that Y have pomfl?ly been gtraying a
little too far. I only want to add that beyond explaining the three
different categories. ] made and can make no kind' of ‘annéuncement
efther now or, 5o far as T can'sec at any time, in regard’ to the Govern-
ment’s policy in the matter of the sale of silver. ' That policy is, and muyst
be, to sell a certain amount, provided it is clearly” surplus, cautioysly.
They have up to date sold only what has been announced in the papers.
Whether any more sales will take place is a matter on which I cannot
prophesy and 1 cannot be expected to make any statement. I should
liks to say one or two words more about Sir,Purshotamdas Thakurdas’s
speech. T hope he will forgive me for saying that ever since the Report
of the Currency Commission came out I have found it difficult to,dis-
cover whether or not he was in favour of a Reserve Bank. He seemed
to me to be. if T may use the phrase, without offence, sitting on the
fence, and T think he is still sitting on the fence. At any rate that was
the improssion that his speech left with me. He expressed himself very
strongly ‘to-day on the subject of shareholders. He said that the idea
was an impossible one and had only to be mentioned to be rejected.
I could not help reflecting that it was mentioned in the report of which
he was a signatory more than a year ago, and it is only recently that
"it has been rejected by him with contumely. Sir Purshotamdas devoted
a considerable part of his speech to an attack on the actions of Govern-
" mient sinee 'the passage of the Ratio Bill. If Members'w.flll'- cast ‘their .
minds back to the prophecies of dire disasters that were going to happen
immediately as the result of the passage of that Bill in March, T think

.they. will recognize that the charges in rggard to what has happened in
_r}:lm, 5:.’1]nonthn,‘.:'a.ince are rather small beer. But as Sir, Purshotamdas
‘quoted at considerable length from newspapers in regard to it, I,shquld
like to vead to the House one short passage also from one of the papers
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he mentioned, the Statesman. This is what is said in the paper of August
26th, Exchange and Money Market column :

"

‘““ It may on the whole be said that a great deal of useful spafle-work hus been
done during the lamt three months of intensified strain and stress, intensified becavse of
the extraordinary simormality of commeree and trade in 1986-27. There were eompli-
eated lems arising from the final statutory eathronement of eighteen penes in u
L-r lean favourable balance of trade. The complications had their ufmeu-lou

the exchange and money markets and the Government'’s remittance and loan pro-
E:-. Thewe problems have now beem solved ; what seemed a hopeless tangle has
more or less set right and the future career of the rupce-rate should be compars-

- tively simple.

What time the Finance Member was buxy devising snd applying rcmedics, he
was assailed by impatient criticism from certain quarters. Was it eancellation of ad
Aoc securities ! Tt mattered little if even Indiam ecomomists consider ' ereateds ' ns
paviah securitios ; but that Bir Basil eaveslled them was sufficient reason for oen
demning the operation. Was it male of sterling securitived It was coavenieatly for-
gotten that sterling and rupec securities are, in essence, shift-weights in the balance
of exchange; and protests were raised agalnst the alleged frittering of Indin’s gold
resources. Was it sale of marketable securities ¥ Bir Basil wus roundly taxed for
wreeking India’s eredit, though curiously enough he never fot any credit for en-
haneing it beyond the wildest dreams. as it sale of silver ! The bogey of uatola
lorses to the dumb millons waus trotted forth ; and even the ludicrous inconsistepey
in the demnnd for gold curreney with the demand for maintaining the present level
of silver prices cavsed no sbatement in the fury of the tirnde. Waa it sterling loan ¢
Poutifie advice was tendered against long trrm external borrowing. Waas it short
term sterling Bills 1 It was immediately pot down as the final and conclusive evidence
of the failure of the rupee Loan. Was it rupee Bills ! Evidence Number Two of
failure. Was it deflation ! Crime of erimes ! No words were adequate to expreas
its beinousness. And imagination ran riot in the faeile time of comjuring dark
pietures of monetary stringeney, strangling of indostries and trade panic. Fucod with
tremendous odds and exposed to unending cavil, the Finance Member‘s course has
been, in Kipling’s words * to keep on keepmg on ’. And the reward- for patiemce ani
faith eammot now be postponed for loog.’’'

1 would not have ventured to express such a panegyric on my actions
88 ] have found readymade for me in a newspaper. But I do not at all
desire to stand in a white sheet in regard to anything that has hap-
pened, I am really rather prond of the groat sucoess with which the
Finunce Department have dealt with a difficult period. (Applause.)

Thakurdas : Must Indis suffer more before the

Finance Member will see that we are passing through an unnecessary

eriais which could have been avoided ?

The Honourable Bir Basil Blackett : 1 have no doubt India will suffer
many more darts of the nort mentioned here, but that India herself will
greatly beneflt by the fixation of the rupee......(An Honourable Member
‘‘ By articles in the Statesman.’’) 1 was only quoting, Sir, from a paper
on which Bir Purshotamdas had pinned his faith.

‘Sir Purshotamdas Thakurdas : 1 have no objection, Sir, to the
Fipanee Member quoting all that suits him, and I wish that ot of it
may come out true. At prement..............
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The Honourable Bir Basil Blackett : I would draw his attention
to the faet that 1 have been dealing with things which have oecurred in
the last few months. However, we are, 1 am glad to say, out of the
atmosphere of last March on the Ratio Bill, and we are dealing now with
a Bill on which I think there is every prospect of a real adjustment of
views all round amongst most of the Members of this House. I cannot
hope to meet the views of those who like my friend Sir John Bell are
afraid of the effect on particular interests or particular banks of the
passing of this Bill. I believe him to be completely wrong. I believe
this Bill to be one of enormous promise for the existing indigenous
banks and for their extension. It will, by concentrating the reserves, to
which they themselves will quite naturally and rightly contribute a
part, in the hands of the Reserve Bank enable them to be relent to
them and to others in order to facilitate credit, to prevent undue
stringency, and in general to make fruitful much of the capital which is
now to be found in India, and though in certain directions particular
institutions, the exchange banks or the indigenous banks, may find their
profits on individual transactions slightly reduced, they wlll I am sure,
get hack ten fold that amount in the extra business they will be able
to do. Small profit and larger turnover will, 1 am sure, be of more value
to them. Sir, T have nothing more to say at this stage exeept to hope
that the Bill will be unanimously taken into consideration now.

Mr. President : Does the Mover of the amendment wish to with-
draw his amendment ?

Mr. Vidya Sagar Pandya : I do not wish to press it.

Mr. President : Does he ask for leave to withdraw his amendment 1

Mr. Vidya 8agar Pandya : I ask for leave to withdraw my amend-
ment.

The amendment was, by leave of the Assembly, withdrawn,

Mr. President : The question is :

¢¢ That the Bill to establish a gold standard currency for British India and consti-
tute A Reserve Bank of India, as reported by the Joint Committee, be taken into cou-

sideration.’’
The motion was adopted.
Mr. President : We will begin with clause 3.
The question is :
‘¢ That clause 3 do stand part of the Bill,’’
The motion was adopted.
Clause 3 was added to the Bill.
Mr. President : The question is :
‘‘ That clnuse 4 do stand part of the Bill,”’

The Honourable 8ir Basil Blackett : Sir, this is the clause on whieh
the question of share capital comes up. As I have said, the Government
of India are willing, as a contribution to the spirit of harmony, not to
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«preas. their amendments with regard to share capital provided .that .they
-make their position clearly understood. ‘They do not resile from their
‘position that a shareholders’ capital is the method most sunited for
" ¥olving the.difficulties which have to be faced in the creation of a Reserve
- Bank, but if they do not press at this stage for the introduction of a
share capital, it must be on the understanding that the Bill will clearly
-have to live or.die aecording to our success in coming to a conclusion on
-lause 8 in. finding a satisfactory .direetorate. The concession is one
‘!h.w.h Govgrnment make with a view to secure that the Bill might pass
~amid what my friend Munshi Iswar Saran spoke of as universal good
+will and that the Bank might come into being in that spirit. It must
<loarly be understood that in yielding on .this paint on which they. have
;¥exry strong opinions, the Goverument are doing so in.the: hope, not yet
smabeolntely in sight, that a satisfactory solution will be found on clauses
+7.and: 8 and. the other. paints atill. in guestion. )

Mr. .Vidva fegar Pandya Bir.., I haye given uofige of angther
,MBenfment even on guanse 3. ! _

- Mir. Presideat : Clause 3 is passed. :The Honourable Member must
-know how to protect his own interests. -Clause 3 is passed and no agiend-
ment can now be moved to that clause. -We are now discussitlg ¢lause' 4.
Jf ibe Honourable Member wishes to move any amendment on clause 4.
e is entitled to do »o. -

Mr, Vidya Sagar Pandys : 8ir, I beg to move my smendment :

‘! That elause 4 be omitted.’’

My object is that thergq is no necessity of a share capital of the small
.Amount of 5 crores. :

Mr. Jamnadas M. Mehta : There is no share capital.

Mr: Vidya: Sagar Pandya : 1 mean subscribed by the State. There
is no necessity for the State to subseribe any capital begause all the re-
sonrces of the State are alwayn at the disposul of the Bank. 1'do not
see any necessity for baving any share capital subseribed to the Bank.

Mr. Janinadas M. Mehta : | have an amendment to clause 4. If you
are not adjourning, 1 should like to.....

Mr. President : There is no question of adjourning. We are con-
sidering the amendment of Mr. Vidya Sagar Pandya. That amendment
must be disposed of before we get on to another amendment.

*Pandit Madan Mohan Malaviys (Allshabad and Jhansi Divisions :
Non-Mubammadan Rural) : Sir, ' cordially congratulate the Finance
Member on the decivion he has arrived at 1o accept tho proposal of a
State Bank and to give up this idea of a whare capital bank. 1 cougra-
tulate himn, Sir, because this is a matter of such supreme importance to
tte country that I think it is a matter of congratulation that he should
have done so at thix stage. With regard to the proposal of Mr. Vidya
Sagar Pmdy"&l wish to xay this mudh only, that mlnylof m:l i;t the Bo!lec;
Committee and eyen oytside till,éh' k that no gapital need be prpvide
for 'this Bank, apd thaﬂwﬁke %h.-. { gﬁgﬁnwgmh%, fstralia Baok, this

"8 l“‘ -g‘ o b"iﬁn e 5' '
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Bank might start without an i i

hoy y capital. Taqwards this. Mr. Madon
had suggested the omission of the whole of tﬁrpresent clause 4 and the
.substitution of the follawing clause therefor :

. ‘'The Bank.shall have no share capital but shall lmye . to issue with the pre-
‘E::r.u sanction of .the Gavernor Genoral in Counecil debenmu?::l:a e;un:eot Rupees %::
and more if necessary.

) I vonture to think, Sir, that this provision would have been quite
sufficient for the purposes of the Bank, and if the.House agrees to adopt
‘Mr. Vidya Sagar Pandya’s amendment, I certainly think that there will
-be no-harm dene to the intercsts of the country, but, if,on the other hand,
~8he desire is to leave the provision au it stands, I do.not feel any diffi-
+eulty in supporting -that proposal.either.

Mr. V. K. Aravamndba A (Finance Department : Nomi-
~pated Offigial) : Sir, there has been a good deal of misapprehension in
~regard to the Commonwealth Bank of Austrglia. The Commonwealth
- Bagk of Awstralia ten years ggo, whose working has begn quoted as a
.mody), had an understanding with Government that Government should
rpot reduee its fynds with the Bank below a certain amepnt. That, Sir,

ﬁ:ppllad the working capital of the Bank and there is no point in the
.Honourable Members of the House spying that the Commonwealth Bauk
has mo eapital. Ten years efl ed gnd then gn attempt was ma&e,to_ make
.the Commqonwealth Bank o mQt_mia into_a Central Bapk,of issue. At
‘the time that this change was made. it had a capital of £3 millions
‘(theoresult_of _cupi{alisixg the accymuylated. reperves) in addition to over
one million of Reserve Fund. Therefore, these five millions were quite
snficient for. the working of the Commonwealth Bank as the Central
_Bank of issue. Secondly, Sir, if the Honourable the Finance Member
_bes _agreed to drop the provision regarding private share capital, he
.aade il clear that it was under the pressure of certain very special cir-
- cumsiances, but he thonght that a capital was necessary. Tﬁe’ capital
of a bapk fulfils two purposes. The first iy to allow the hapk to carry
_on its ordinary banking operations, to purchase its furniture, its, house
. properties, and then what is more important, during the period when it
has not bailt up any reserve fund to shoulder any losses that may
happen during the initial period. Secondly. Sir, though it is not per.
‘haps. pertinent on this occasion . to;press that r;:po'mt,.._t.he,,g)aancp?ldvra’
enpitil provides an initial fund of private’ mopey which gives.a
guaiantee of good Government and good mgnagement of the bank.
Every rupee of the private shareholders’ capital has to be lost before
one pie of the public money can be lost. I therefore think. Sir, that
there is no point in objecting to the capital of the Bank which Govern-
ment has now agreed to subscribe. 1 therefore oppose the amendment.

Mr. President : The question is :

+¢ That clause 4 be omitted’’

The motion was negatived.

Mr. Jamnadas: M. ;Mehta :. Sir, I move the .amendment. which stands

in my name :
¢ That to sub-clause (1) of.clause 4 the following words bo added at the end.

. pamely
+ and shall be ealled up from time to time as may. be thought nesessary.or ad-

visable by the Board of Directors of the Baak ’."’
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Sir, now that the sword of Damoeles of the shareholders’ bank has
been removed from over our heads, we can breathe freely and consider
each elause on its merits. We had agreed in the Joint Committee to have
a capital of 5 crores to be subscribed by Government. That amount might
remain- but it is quite clear that from the very begining, this Bank will
not need many crores of capital for its operation. From the day on
which this Bank ' will come into existence it will have crores of
rupees of deposits from Government and therefore it is mot neces-
suary that it should have the whole of the 5 crores immediately

id up. The only objeet for which ecapital may he needed in the

eginning would be to build a house for the Bank for furniture
and installations, without which it would be impossible to start
work, such initial expenditure is necessary even if it is going to be a
State Bank and it would not be guite congruous to have all this expendi-
ture incurred from the deposits to start with, Therefore we agreed that
there may be some capital. But I do not see why the whole of the 5
crores, the whole of which may not be needed. If it is needed, by
all means let the Board call it up. I am not preventing the Board
of Directors from calling up the whole capital if they think it neces-
sary, but at the initial stage T do not wee why they should have
the whole amount paid up ou the opening day of the' Bank and
therefore I think the Finance Member should have no objection
to accepting this amendment which does not run counter to any
chject he has in view. And if at all the time comes—which I hope
it will never—when, as Mr. Aysungar says, the Bank will meke a
Joss—1 am very sorry that it should ever start with such an un-
happy sugury—but if it ever comes this Board is empowered to call the
whole amount up. But why impose an unnecessary burden on the
tax-payer to start with, when you may not need the money ! You will
have to seck investmenis for the many crores of deposits in the Imperial
Bank, and before these are used why should we go on paying interest
on the huge capital. For these reasons I hope this House will agree
that, although the eapital may be 5 crores, it need not bg called up all
at once, ’

The Homourable Sir Basil Blackett : I hope, Sir, Mr. Jamnadas
Mehta will not press this amendment, 1 do not think that it is neces-
sary. There is nothing in the Bill which requires the Government to
subseribe the whole capital at once. That is left open and it is perfectly
ponsible for the Government and the Bank to come to an agreement aa
to the time and amount at which the payment should he made. It is,
however, T think desirable that the Government shounld fairly early in
the proceedings get clear of any obligations on the Bank by paying over
the whole amount and making a clear cut between the Government
balunce and the Bank’s capital. 1t will be perfectly competent for the
Government and the Bank between them to come to an arrangement as
to the time and methods of payment over, and I think it is better that
it should be open to arrangement between the two rather than that it
should be at the sole option of the Board of Directors. There will be no
fear of loas to the tax-payer because, if you come to consider it, it will
be perfectly simple for the Bank to relend more than it wants at the
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moment to the Government and it will be merely a beokkeeping transac-
tion and as the whole of the profits are going to the Government, it
makes no particular difference if the Government is paying 44 per cent.
and pgetting 4} per cent.

Mr, Jamnadas M. Mehta : It might not get it. I will not withdraw.

Mr. President : The question is :

“‘ That to sub-clause (1) of clause 4 the following words be added at the eund,
namely :—

‘ and shall be culled up from time to time as may be thought necessary or ad-
visable by the Board of Directors of the Bank "’

The motion was negatived.

Mr. Vidya Bagar Pandya : Sir, I beg to move my amendment which
runs as follows : Y

‘¢ For sub-cluuse (2) of clause 4 of the Bill the following be substituted :—

“(2) The capital of the Bank may, with the previous sanction of the Indian
Legislature, be increased or decreased in such manner and to such extent
as may be necessary from time to time; and any such increase of capital
shall be subscribed by the Governor General in Council ’."’

The object of my amendment is, as the Legislature have sanctioned the
original capital, they must have the right to decide whether a further
capital is required or whether it is to be decreased. If the Board makes
a very good case for the increase or decrease of the capital, it will be
certainly considered by this House and it is not necessary that the whole
thing should be left to a body of Directors but it should be left to the
Legislature to decide in the matter. I do not want to inflict any more
speeches on the House, and I would request the House to adopt my
amendment.

The motion was negatived.

Mr. President : The question is :

¢ That clause ¢ do stand part of the Bill.”’
The motion was adopted.

Clause 4 was added to the Bill.

Mr. President : The question is :
That clause 5 do stand part of the BilL’’
Mr. Vidys Bagar Pandya : I have an amendment, Sir.

The Honourable Bir Basil Blackett : Sir, I have an amendment on
this clause, amendment No. 13 :

‘¢ That in clause 5 for the word ‘ branches ' in both places where it oceurs, the
words * branch offices ’ be substituted.’’

‘This is purely a drafting amendment and does not need any long ex-
planation. 1 move the amendment.

The motion was adopted.

Mr. Vidys 8agar Pandys : ?ir, I beg to move :

“ That in clause 5 of the Bill after the word ' Rangoon ’ insert the words
¢ Lahore, Cawnpore and Karachi '.’’
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The object of my amendifenit is’ that' wé hive alrehdy got cemtré for"
currency isshe at all thesé places and the publit shotld nét be inconverts-
enced by the removal of those currency offices from those centres. We
know how the Imperial Bank gives' fasflities for conversion of curréacy
notes. It may be said that the Imperial Bank, being the agents of the
Reserve Bank, will give facilities, but in actual practice we find a lot of
difffieully in the matter. It is with this object that the public mAy not
be put to inconvenience that 1 propose that in all the centres from which
currency notes are now issued the Reserve Bank should have branches.

The Honourable Sir Basil Blackett : Sir, I desire to oppose this
amendment. It is most undesirable that we should saddle the Reserve
Bank in the ipitial stages with the expense of opening and keeping open
a large number of branches unnecessarily. It is proposed that outside the
three Presidency towns and Rangoon the Bank should use as its agents
in the first instance the Imperial Bank whioh will give all the facilities
that could be given by the Reserve Bank if it bad its own branches and
will give them at very much lems cost te the Rewerve Bank than would
he involved if the Reserve Bank were to open its own branches in those
places. There is no question of additional convemience to the public

such as is suggested by Mr. Vidya Sagar Pandya.

‘While I am on this point, | may point out that there is an amend-
ment to omit Radtgoons. May | with your permission move that antend-
ment ?

Mr. President : The Homourable Member is entitled to move it.

THe Honourddle' Sir Bast? Rixcket : May I move it ¢

Mr. President : The Honourahle Member may move it.

The question is : :

“* That in clause 5 of the Bill after the word ‘ Rangoon * insert the words hboro.
Cawnpore and Karachi "’

The motion was negatived,

The Honourable Sir Basil Blacki#t': May [ niowve the amemditent
that stands in the name of Mr. W. S. Lamb ?

Mr. President : Is the Honourable ﬁémber not here !
The Homourable 8ir Basil Blackett : He does not seem to be hexe.

Mr. M. 8. Sesha Ayyangar : There is an amendment standing in
my e oftfef dnse B '

Honourable 8ir Blackett : I should like with your per--
mission, Bir, to move the following amendment ;

‘¢ Tht in clnuse 5 of the Bill the ward ‘ Roangoon * be omitted, "’

1 gather that the inclusion of Rangoon is not dewired by the Burmm com-
mereial community. It wax put in with my agreement in the Joint
Committee on the ground that the Burina commereial community desired
it. It was thought desirable that we should swow the amdty of Thidia
and Burma by having a branch at Rangoon at an early date. Put: if’
it ix'not desired by the commercial community it is sy axpenve with which
it is not necessary to saddle the Reserve Bank.
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Mr. R, K. Shanmukham Ohetty : (Sileth abd’ ColidiBétord cum®North
Ardot : Non-Muhatmadan Rurdl) : May I ask on what' authérity the
Finance Member says that thé comrhereidl community of Bufma- does
not want a branch to be established at Rangoon f

The Honourable Bir Besil BISERMCY : On' the authority of Mfr.
Lamb, who unfortunately is not here now.

U. Tok Kyi (Burma : Non-European) : As far as I'kvow from"the
printed opinions, the Burma Chamber of Commerce has said nothi
about this matter ; and 1 personally, as a representative of Burma, shou
like to have a branch office in Burma. (Applatuse).

The Honourable Sir Basil Blackett : In the absence of the prime

mover, I do not wish to press it.
The amendment was, by leave of the Assembly, withdrawn.

Mr. President : Does any Honourable Member wish to move any
other amendment to clause 5 !

Haji Abdoola Haroon (Sind : Muhammadan Rural) : Sir, I beg to
move :

¢ That in clause 5 after the word ¢ Rangoon ’ the word ¢ Karachi ’ be inserted.’’
Karachi is a rising port and I hope the Government Benches will not
oppose my amendment. 1 trust that this advantage will bé given to
Karachi.

The Honourable Bir Basil Blackett : Sir, what I said before applies
in this case. It is undesirable to saddle the Reserve Bark in the mitial
stages with any further expense than is necesshry. It will be an addi-
tiopal expeise which in the present condition’ will fall directly on the
tax-payer if 8 branch is opened at Karachi at once. I have not the
least doubt thati in the fairly early_ stages of its existence the Reserve
Bank 'will open, branches at Karachi and at several other places, but I
subit jt is undesirable to lay an obligation upon it to start it right away
and incur an expense that will be unnegessary dnd may strain its
resources in the matter of personnel at the first start off.

The motion was negatived.
Mr. M. 8. Sesha Ayyangar : Sir, [ beg to move :

¢ That in clause 5, the words ¢ or with the previomis sanction of the Governor
General in Council, elsewhere ’ be omitted.”’
My only point is that agencies outside India, except Looridén, are quite
unnecessiiry ‘and may cven prove dangerous, for that would involve a
«torage of reservés in those countties. Even England and Germany
are not keen about that. I do not know why India should assume a
different attitnde. With these words, I move my amendment.

M?. V. K. Aravamudha ﬁg-ungtr : Sir, if the Reserve Bink has to
discharge its functions and take its proper place #among the Central
Banks of the world. it hag to open branches outgide India, of course with
the approval of the Governor General in Couneil. T can quote a number
of instanees of statutes of Central Banks where such provision is made.
The Chilean Bank may establish aizencies and correspondents abroad.
The ('zecho-Slovakian Bank may maintain offices at any plaee whi;re the.
interests of the State demand. The South African Bank may, with the
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comsent of the Treasury, establish branches  outside the Union. The
Austrian Bank may establish branches subject to the approval of the
Minister of Finance. This provision appears in every Bank stautue and
I would therefore oppose the amendment.

The motion was negatived.

Mr. President : The question is :
‘! That ¢lause 5 do stand part of the Bill’’

The motion was adopted.
Clause 5 was added to the Bill.

Mr. President : The question is :
‘‘ That elanse 6 do stand part of the Bill.”’

Mr. Vidya Sagar Pandys : My clause runs like this :
‘‘ The management of the business and the control of the Bank....

Mr. President : The Honourable Member must read his amendwent.
Mr. Vidya Bagar Pandys :

‘¢ shall be vested in the Board who may exercise all such powers....

Mr. President : What is the Honourable Member’s amendment ?
Will he read the amendment ¥ He is reading something which is not
the amendment. Will he say : ‘‘ That for clause 6 of the Bill the
following be substituted ? '’

Mr. Vidya Bagar Pandys : Sir, I beg to move :
4¢ That for elause 6 of the Bill the following be substituted :
‘6 The t of the bosiness and the control of the Bank shall be vested
hmmwhuym-nmhmuddommmm
as may be exercised or done by the Bank under the Act or any
tions made thereunder .’’
If you will turn, Sir, to the articles of the Banks on whose model’' our
articles are drawn up, you will find, that every where the
and the eontrol of the Bank is vested in the Board and not merely a
general superintendence. It would be very harmful to leave the whole
thing entirely to the Governor or the Deputy Governor. It is the Board
of Directors who should be held responsible for all their actions. 1 will
read to the House section 11 of the Act for the Commonweaith Bank of
Australia. It runs as follows :
‘* The Bank shall be mana by a Board of Directors of the Gevernor
and sevan other Directors.’’ ed by composed
Further up it is said that the Governor shall be the executive officer of
the Bank and the Deputy Governor shall perform the duties as directed
by the Board. It is with a view to see that the management of the
Bank be conducted properly and that the Board of Directors do feel
their responsibility in the matter that I have brought forward this
amendment for the consideration of the House.

The Honourable Sir Basil Blackett : Sir, Mr. Vidya Sagar Pandya
seems to prefer himself as draftsman as against the Government drefts-
man. I have every confidence in the Government draftsman and there-
fore 1 suggest that his amendment be not passed. I cannot see that
there is any point of substance in the redraft.
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Mr. President : The question is :
“‘ That for cluuse 8 of the Bill substitute the following :

¢ 6. The mavagement of the business and the control of the Bank shall be
vested in the Board who may exercise all such powers and do all such
acte and things us may be exercised er done by the Bank under the Aet
or uny Regulations made thereunder .’’

The motion was negatived.

‘Mr. President : The question is :

‘¢ That cluuse 6 do stand part of the BilL’’
The motion was adopted.

Clause 6 was added to the Bill,

" Mr. President : The question is -

4 Thit elause 7 do stund part of the Bill.”’

‘Mr. N. M. Joshi (Nominated : Labour Interests) : Sir, in view ‘of
the fact that we have sat long, may I request you to please adjourn the
House ?

Mr. President : Is it for the Honourable Member's convenience or
does the House want it {

(8everal Honourable Members also requested Mr. President to
adjourn the House.)

Mr. President : Then the House stands adjourned till Eleven of the
Clock on Thursday, the 1st September.

The Assembly then adjourned till Eleven of the Clock on Thursday,
the 1st September, 1927.
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